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The Lok Sabha met at Eleven of the
Clock. :

(M Dxrury-SeEAxsr wn the Chair]
ORAL ANSWERS TO QUESTIONS

Explosion at Gan Factory, Katni
+

{ wri A, M, Tarlg:

Shri Rafendra Singh:
Shrli Keshava:

Shri Raghunath Singh:
Shri Bose:

*1721. { Shrimati Mafida Ahmed:
Dr. Ram Subbag Singh:
Shri Khushwaqt Raf:
Pandit D. N. Tiwary:

| Shri Mubammed Klias:

(a) whether 1t is a fact that in
December, 10538 there was an explo-
sion in the Gun Factory at Katni in
Madhyn Pradesh;

‘(b) the circumstances under which
the explosion took place;

(c) the loss of life and property;
and

(d) whether any compensation has
been paid to the victims?

The Deputy Minister of Works,

Howning and Supply (Shei Anll K
Chanda): {a) Yes, Sir. The explosion
cecurred in a Gunpowder factory and
not in a Gun factory.

(b) From the inquiry conducted by
the Sub-Divisional Magistrate, Katni

33 (Af) L&D~
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as also from the report of the Inspec.
tor of Explosives, Central Circle,
Nagpur, 1t would appear that the
explosion was due to the presence of
foreign matter in the mixture of
ingredients of gunpowder while it
‘Was being pounded.

(c) Nine persons lost their lives
and five persons were mjured. Two
gunpowder manufacturing sheds
were blown off and one was badly
damaged. The floors of the two dry-
ing platforms also developed some
cracks,

{(d) The firm has deposited Rupeex
nne thousand for psyment as com-
pensation to the families of the
deceased. The question of payment
of compensation to the injured per-
sons is also being pursued by the
local District Authorities.

Shri D. C. Sharma: May I know
how this foreign matter came to be
mixed up with the real substance and
whether no checks are available to
prevent this kind of thing?

Shri Anil K. Chanda: From enquiry
it was found out that the mixing was
done in a shed which was not autho-
rised for this operation. So
check is concerned,
dreds of small firms producing gun-
powder all over the country and it

]
5
E

ponsible for this mixing?

Shri Anil K. Chanda: The officer is
not responsible, We have euspended
the Hcence of the firm and we are
taking steps to prosecute the firm



referred to several violations of the
licence, May I know whether these
violations have come to the no*ice
of the Government only after this
explosion or even before, and if it was
even before, what action was taken?

Shri Asil K. Chanda: No, Sir. The
factory was inspected only about
three months before this sccident.
The licence was given because the
conditions in the factory satisfied all
the requirements of the licence. But
then, subsequent to the granting of
the licence they have been violating
some of the conditions.

Shri Braj Raj Singh: May I know
on what criteria this sum of Rs. 9,000
has been placed for the payment of
compensation? Did not the Govern-
ment think that more money should
be made available for the payment of
compensation to the persons who
have been killed?

Shri Anil XK. Chanda: It is under
the Workmen’s Compenaation Act and
it is done by the State Government,

Shri Hem Barna: May I Imow who
is the licensee who went on violating
the conditions like that?

Shri Axil K. Chanda: His name is
Shankar Lal

Shri Tyagl: The hon Minister
stated that the mixing of gunpowder
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was being done in an unauthorised
piace. May I know if the Superin.
tendent of the factory or someone
else responsible takes daily rounds of
the factory and whether he does not
see into these cases of mixing?

Shrl Anil X, Chanda: It is a2 very
small private concern. It seems that
when the accident took place the
licensee himsel? was not present. The
whole operations were in charge of
an almost illiterate workman.

Shri Vajpayee: May I know if there
is any scheme for the insurance of
those workers who are employed in
this streauous work?

Shri Anll K. Ohanda: I am afraid
it is not for me to unswer this
question.

Mr. Depaty-Speaker: Next question.

Shrl Bose: In regard to the second
part of my question....

Mr Deputy-Speaker: I am sorry. I
have passed on to the next question.

Fortilizer Plant in Raasthan

+

Shri Subodh Hanmsda:
Shri 8, C. Samanta:

Shri R. C. Mafhi:

Shri Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the proposal to set up
the Fertiliser Plant in Rajasthan has
been finalised;

(b) if so, whether its plan and esti-
mates have been prepared;

(c) whether any work hes been
started; and

1722

(d) if so, the progress made so far?

(2) to (d). The proposal to set up 2
fertilizer factory in Rajasthan will be
considered along with other suitable
sites when additional fertiliser facte-
ries are planned.
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Shri Subodh Hansda: May ! know
whether this plant was financed by
the Rajasthan Government alone or
by the Central Government?

Shri Satish Chandra: The plant has
not yet been decided upon. The
question of setting up of a fertiliser
plant somewhere in Rajasthan is to
be explored. What the place will be,
what will be produced, how much
quantity can be produced are all
matters under consideration. The
question of financing it does not arise
at present.

Shri 8, C. Samanta: May I know
whether the deciiion to establish
further fertiliser factories will be
taken during the second Five Year
Plan?

Mr. Deputy-Speaker: This is the
only one, /

Shri 8. C. Samanta: There was a
proposal about it.

Shri Satish Chandra: There is a
proposal to start the construction of
a fertiliser plant during the second
Five Year Plan at Bombay. The
locations for the rest are to be explor-
ed and they will be taken in the third
Five Year Plan.

Shri Kasliwal: Théeé hon. Minister
said that the question of location will
be considered later. May I know
whether Government have taken a
decision that there has to be in prin-
ciple, a fertiliser factory in Rajasthan
also?

Shri Satish Chandra: The setting up
of a fertiliser factory in Rajasthan
was gone into in great detail when
fertiliser projects for the second Five
Year Plan were considered. The
difficulty was regarding water supply
and availebllity of power. There is
no doubt there is suitable raw mate-
7ial for the production of ammonium
sulphate in Rajasthan. But all these
matters have to be gone into thoro-
:!khlybe!omlﬂmdedslonmbe

an.
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Shri Ram Krishan Gupta: May I
know whether the Rajasthan Govern-
ment has submitted any scheme in
this regard?

Shri Satish Chandra: The Rajasthan
Government has been pressing the
Central Government to locate a ferti-
liser plant in Rajasthan for a long
time—for five or six years. The diffi-
culty, as I said, is about water sup-
ply and electricity. If these facilitied
could be made available, there are
feasible sites for the production of
ammonium sulphate in Rajasthan.

Shri T. B. Vittal Rao: Two impor-
tant raw materials for the production
of this fertiliser are gypsum and coal.
Coal is not there, but lignite is there.
May 1 know whether Government
have examined the possibility of
utilising lignite for the manufacture
of the fertiliser?

Shri Satish Chandra: The produc-
tion of fertiliser or ammonium sul-
phate in Rajasthan can of course be
based on the utilisation of lignite and
gypsum; there are other difficulties.

Shri P. G. Deb: May I know when
the fertiliser plant is likely to be
established in Orissa?

Mr. Deputy-Speaker: Orissa is not
in question now.

Shri Satish Chandra: The factory is
under construction.

Shri Panigrahi: Besides the ferti-
liser plant in the public sector, may I
know whether there is any proposal
to set up a fertiliser plant during the
second Five Year Plan in the private
sector?

Mr. Deputy-Speaker: In Rajasthan?

Shri Panigrahi: Anywhere.

Mr. Deputy-Speaker: We are not
concerned about it.

Shri Harish Chandra Mathur: Is it
not & fact that all the details for the
establishment of a fertiliser factory
in Rajasthan had been worked out
and it was only because of the ques-
tion of heavy water to be taken up at
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Bhakra Nangal that the consideration
of this factory was postponed and it
was taken up first for Bhakra Nangal,
and then a promise was given that
the next choice would be Rajasthan?

Shri Satish Chandra: No promise
was given. The sites in Rajasthan
were considered. As I said, if the
dificulties relating to water supply
and electricity could be overcome it
would be possible to set up a fertiliser
factory in Rajasthan.

Produciivity Projects

.ua{sms C. m

Will the Minister of Labour and
Employment be pleased to state:

(a) the Productivity Projects taken
up during 1638;

(b) who took the initiative;

(c) how far the help of LL.O. was
available; and

(d) whether the results have been
aesessed?

and Planning :
(a) Two advanced work study courses

were organised in Bombay.

(b) The Productivity Centre of the
Ministry of Labour and Employment.

(c) Three 1L.O. experts helped to
design and organise the first course.
The second organised on the same
lines as the first, was run by the
staff of the Productivity Centre.

(d) The courses were appreciated
by the State Governments snd indus-
try, but guantitative assessment of
results has not yet been planned.

Shri 8. C. Samanta: Is it not & fact
that productivity project reports were
published in 1958 and 1987, and it eo,
how far was it helpful in 1858?

APRIL 8, 1950

*1724. Shri Ram Krishan Gapta:
Will the Prime Minister be plessed to
state:

{8) whether it u 3 fact that many
mushroom intermnational friendship
aggociations have been formed recent-
ly;

(b) whether it is also a fact that
many of them were formed on the
eve of visits of foreign dignitaries;
and

(c) if so, what action Government
propose to take in the matter?

The Parilamentary Secretary to the
Minister of External Affalrs (Shri
Sadath All Khan): (a) Several inter-
national friendship associations have
been formed recently but it is a
matter of opinion as to whether they
aumushmnb_odie&

(b) Yes.

(c) Government do not propose to
take any action.

Shri Ram Krishan Gupta: May 1
know whether Government is aware
of the working and functioning of
these essociations?

Shri Sadath Al XKhan: Yes; we
have gn ides as to how they work.

Shri Ram Krishan Gupta: May 1
know whether it is a fact that some
of these associations are financed by
foreign countries?

Shri Sadath All Khan: We have no
information on that.
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Shri C. B. Pands: Is it a fact that
many of these international friend-
ship associations lead delegations to
foreign countries and thereby create
sn impression in the mind of the Gov-
ernment there that they have got at
least some sort of recognition, and,
when they make statements there,
that commits the Government and
there is a great deal of embarrass-
ment? May know whether Govern-
ment will take any action to see that
such delegations are screened before
they are allowed to go?

Sbri Sadath All Khan: There are
certain restrictions about delegations.
This matter will be considered.

Shri Tyagi: I want to know if
Government have made any attempt
to find as to what are the sources of
their finances?

Shri Sadath A Khan: I want
notice.

Shri 8. M. Banerjoe: May I know
whether Government patronise some
of these associations?

Oral Answers 1047°

Shri Tyagi: I want to know if Gov-
ernment have made any attempt to
find out as to what are the sources
of their finances?

Shri Sadath Ali Khan: 1 want
notice.

Shri 8. M, Banerjee: May I know
whether Government patronise some
of these associations in the interest of
popularising their own position?

Shri Sadath Alli Khan: Government
does not patronise any of these asso-
ciations.

Shei Braj Ra] Singh: May I know
whether Government propose to insti-
tute any enquiry about financial aid
being given to the associations from
foreign countries and whether Gov-
ernment have also taken any initia-
tive in forming some of these asso-
ciations?

Shri Sadath All Khan: That is a
matter for the Home Ministry.

Shri Vajpayee: Have Government
examined the propriety or otherwise
of foreign ambassadors in India asso-
ciating themselves with these mush-
room associations?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nebru): It is entirely proper for
ambassadors to associate themstlves
with, if I may use the word, ‘proper’
associations. If the association itself
is not proper, then naturally, the
association would not be desirable.
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But for an association to cultivate
.friendly ties with other countries, it
is just right for the ambassador him-
self to be associated with that.

Shrimati MaSds Ahmed: May I
know whether these associations are
exerting any influence in matters of
international importance?

Shri Jawaharlal Nehru: Unless
triondship is a matter of international
importance, presumably they might
help. Otherwise, there is no question
of help.

Shri Hem Barna: May I know whe-
ther Government are aware of the
fact that some people connected with
these friendship associations are paid
by the foreign embassies and they
supply news to the foreign embassies”
1 want to know whether Government
have taken any steps in this matter?

Shri Jawahariasl Nehru: That is
rather a vague question. I have no
such case to my knowledge, but when
scores of people are associated, I can-
-not naturally deny the allegation
completely that nobody is paid. But
1 have no such thing to my know-
ledge

Shri Ram Krishan Gupta: May I
know whether it is a fact that some
of these organisations carry on anti-
national activities and make propa-
ganda for foreign countries and if so.
whether Government will take any
action in this regard?

Shri Jawaharial Nehru: These are
goneral questions. If any specific
mstance is brought to our notice, we
snail certainly take action. Obvious-
ly, one of the business of the associa-
tion is to put the country with which
it is associated in a good light. 8o,
affirmative propeganda cannot be
objected to; but, if it is anti-national,
then, of course, it is a different

matier,

APRIL 8, 195
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Industrial Labour in Puhblic Secter

-+
Shri 8. M. Banerjee:

Will the Minister of Labour -and
Employment be pleased to refer to
the reply given to Starred Question
No. 1185 on the 19th December, 1958
and state:

(a) whether a conference of repre-
sentatives of Central and State Gov-
ernments and the labour organisa-
tions to consider certain problems of
industrial labour in public sector has
Since been held; and

(b) it so, the organisations of
workers which were represented at
the conference?

The Deputy Minister of Labour
(Shri Abia Al): (a) Yes,

(b) The representatives of unions
of workers employed in the Indian
Telephone Industries, Hindustan
Machine Tool, Delhi State Electricity
Undertaking, Damodar Valley Corpo-
ration, Hindustan Shipyard and Air
Corporation and also representatives
of the following All India Organisa-
tions partic pated in the Conference: —

1. Indian National Trade Union
Congress.

2. All India Trade Union Con-
gress,

3. Hind Mazdoor Sabha.
4. United Trades Union Congress.

Shri S. M. Banerjee: May I know
Wwhat decisions were taken snd whe-
ther code of discipline was aiso dis-
cussed and whether it was agreed
Upon by the various representatives?

Shri Abld All: Industrial relations
and code of discipline were discussed.
Code of discipline was generally
adopted with certain modifications
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according to the requirements ot
various Ministries,

Shei 8. M. Banerjee: May 1 know
whether a similar conference is being
convened for the industrial workers
under the public sector, apart from
these corporations, and if so, whether
Defence and Railways also agreed to
participate in that conference?

Shri Abid Ali: A summary of the
proceedings was forwarded to all con-
cerned and the matter is under their
examination.

Shri 8. M. Banerjee: My question is
this. My information is only those
industrial employees working under
various corporations participated in
that conference, I want to know whe-
ther a similar conference is being
convened for the Defence, Railways,
P. & T. and other industrial employe-
es in the public secetor?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
If it becomes necessary, there may be
such a conference. But if the matter
can be dealt with satisfactorily with-
out a conference we may not need a
conference. But the thing has to be
done; that is, regarding aqther indus-
trial employees who have not so far
been covered, we will have to con-
sider that.

Mr. Deputy-Speaker: As a matter
of fact, he wants to know whether it
is being convened.

Shri Nanda: No decision has yet
been taken.

Shri Hem Barma: May [ know
whether a central workers’' education
board is proposed to be set up to
impart education to industrial work-
ers in tnt;e union methods and if
so, whether this was discussed in this
conference and what progress has so
far been made in this conference?

Shri Abld Ali: It was not discussed
in this conference.

Shri Tyagl: Do Government propose
to try to experiment industrial lab-
our’s effective co-operation in the
industrial concerns in the public
sector?
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Shri Abid Ali: Yes, Sir; that is the
idea.

Shri Bam Krishan Gupta: Whether
the question of association of labour
with management was also considered
at this conference?

Shri Abid Ali: Yes, Sir; this matter
was discussed, but not as a regular
subject.

Shri Sadhan Gupta: May I know
whether the decisions adopted regard-
ing the Code of Discipline and indus-
trial relations were unanimous or at
least whether all the All India orga-
nisations agreed to the decisions
adopted?

Shri Nanda: Yes, they were unani-
mous decisions.

Shri T. B. Vittal Rao: There are
several States owning some companies
and some corporations. May I know
whether a separate meeting of those
people will be held—a meeting of the
representatives of those industries and
corporations—at the State level?

Shri Nanda: If the intention is to
find out what is happening in the
private sector regarding those units
which are there where the workers’
organisations are not concerned with
the central organisations, then the
answer is that we are trying to deal
with those units to secure from them
separately their assent and their ac-
ceptance of the Code.

Shri Tyagi: I am very glad to learn
from the Minister that the Govern-
ment is going to try....

Mr. Deputy-Speaker Instead of
that a question may be asked,

Shri Tyagi: May I know whether
this question of co-operation will
mean only in the management or also
in the participation of profits etc.?

Shri Nanda: Participation in profits
is altogether a separate question.

Shri 8. M. Banerjee: Previously I
had asked a question whether the
role of the workers in the public
sector and their participation in the
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Second Five Year Plan will also be
discussed in a particular conference.
The reply was that that particular
aspect of the matter is going to be
discussed in a special conference.
May I know when that special con-
ference to discuss the role of the
workers in the public sector in re-
guard to the Second Plan is likely to
be held?

Shri Nanda: All these discussions
have a bearing on the fulfilment of
the Second Five Year Plan. Both
discipline and efficiency are essential
for the implementation of the Plan.

Standard Vacuum Refining Company

+
{ Shri Nagl Reddy:
*1728. i Shrimat! Parvathi

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that in the
statement of account for 1957 of
Standard Vacuum Refining Company,
India, an amount of more than fifty
lakhs of rupees has been shown as
‘Miscellanecus Expenses’ without any
clarifying statement of account;

(b) whether it is a fact that this
amount has been transferred out of
India;

(e) if so, why this is not specified
in the balance sheet; and

(d) the action Government propose
to take in the matter?

The Minister of Commerce (8hri
Kansngo): (a) Yes, Sir.

{b) No—only a part of it amount.
ing to about Rs. 27 lakhs was remit-
table.

{e) Under the Companies Act, 1956,
it is not required to be 3o specified.

(d) None, as no action is called for.

Shri Nagl Reddy: May I know the
reasons as to why this Rs. 27 lakhs
sare being {ramsferred outside the
country?
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Shri Kanumgo: In the agreement
with oil companies, a copy of which
is available in the Library, it was
specified that certain items will be
remittable, and these refer to three
items. Here it is research and ad-
ministration of the New York office.

Shri Nagi Reddy: May I know why
they could not in the statement of
accounts show this expenditure as
separate items instead of putting them
under ‘“Miscellaneous Expenses”?

Shri Kanungo: That is their option,
because the balance sheet has been
prepared according to the Schedule
in the Companies Act. It is open to
them to show these accounts as they
like.

Sbri Sadban Gapta: May I know
whether Government has ascertained
as to what heads this “Miscellaneous
Expenditure” was incurred under and
what those heads were?

Shri Kanungo: Yes, Sir. As I
said, they relate to research contribu-
tion and contribution for the New
York office, which are provided in the
agreement that was entered into by
the Government with the company.

Shri Ansar Harvani: Is 1t a fact that
some amount out of this money is
baid to certain newspapers for carry-
ing on propaganda for certain powers?

Shri Kanungo: No. Sir.

Shri Ramanathan Chettiar: May I
know whether prior permission of the
Reserve Bank of India was obtained
by this Company before moneys were
remitted outside India?

Shri Kanango: Of course, no money
can be remitted without the sanction
6f the Reserve Bank.

Shri Ramanathan Ohettlar: My
question was whether prior permis.
sion of the Researve Bank of India
‘was obtained by the Company before
the money was remitted.

Y

Ms. ‘Deputy-Spesher: When mo
money can be remitted without sane-
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tion then 1t means that sanction has
been o

Shrl T. BIVittal Rao: Under the
agreement 2 per cent commission 1s
payable towards the administration
charges of the New York office. But
this amount is in addition to the 2
per cent. commussion payable to the
New York office

Shri Kanungo: No Sir
Mr. Deputy-Speaker: Next question

Shri Nagi Reddy: I want to ask
only one question because the last
answer was a misleading answer

Mr. Deputy-Speaker: May be,
sometimes 1t so happens

Import of Baby Milk Food

+
S shri D, C. Sharma:
*1728. 3 shri Pangarkar-
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question

No 338 on the 29th November, 1958
and state

«a) whether the import of baby
milk food has been further Liberalis-
ed, and

(b) it s0, the amount of baby milk
rood imported during 1958.597

The Minister of Commerce (Shri
Kanungo): (a) No, Sir

(b) 18,338 Cwts of milk food were
imported during April-December, 1958
Information regarding later months is
not yet available

Shri D. C. Sharma: May I know
whether any attempt i1s being made to
manufacture baby mik food in our
country and, if so, what 1s its nature”

Shrt Kanungo: Yes, Sir Several
factories have been Licensed to pro-
duce baby food and various other
foods. They ere likely to come into
production shortly.

Shei D. C. Bharma: May I know in
what places those factories are situat-
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ed and whether the different zones,
which the Food Ministry has evolved
so far as distribution of foodgrains
18 concerned, are going to be served
adequately by these concerns, so far
as baby milk food 1s concerned”

The Minister of Industry (Shri
Manubhai Shah): Yes, Sir The loca-
tions have been decided in consulta-
tion with the Food and Agriculture
Minustry, ahd the areas selected are
Moga, Nabha and Aligarh Also, ex-
pansion 18 taking place at the co-
operative dairy factory in Anand and
Shisu Food Factory in Allahabad

Shri Aurobindo Ghosal: May I know
whether it 1s a fact that the prices
fixed for this :n West Bengal are
much higher than the black-market
rates?

Shri Kanungo: The price 1s decaded
by the State Government, as the Statc
Government has undertaken the dis-
tribution of food

Shri Vajpayee. May I know if the
Government 1s satisfied that the de-
mand for baby milk food 1s adequate-
ly met by the gquantity that 1s im-
ported?

Shri Kanungo: It 13 not adequate,
certainly, because much more would
be requured But we believe that
under the circumstances it 1s not to2
little

Shri Hem Barua: May I know whe-
ther Government are aware of the fact
that baby food 1s sold in the open
market at black ket prices,
specially in the Calcutta markets, and,
1f so, what steps the Government have
taken to stop this?

The Minister of Commerce and In-
dusry (Shri Lal Bahadur Shastri):
Sometime back we had received com-
plaints and, as I said in the House, we
took necessary steps and increased
the quota of import 6f baby foods
Since then we have not received any
complaint, at least no sericus com-
plant has been received, either of
black-marketing or of shortage
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Shri Aurobindo Ghosal; There are
very serious complaints in West Ben-
gal regarding black-marketing of baby
milk food and the Food Advisory
Counci] discussed this

Shri Lal Babadur Shastri: We have
not received any complaint from the
West Bengal Government If the hon
Member would care to write to me or
give a few specific cases I shall look
into them

Shri S. R Arumugham: Mgy I
know when those factories for baby
milk food will go into production?

Shri Manubhai Shah: Within two
years all the four factories are expect
ed to go into production

Works Committees

o+
Shri Aarobindo Ghosal;
Shri Ram Krishan Gupta:
Shri §. C Samanta:
Shri Subodh Hansdsa:

Will the Minister of Labour and
Employment be pleased to state.

(a) whether it i1s a fact that Gov-
ernment have recently reviewed the
functioning of the works commuttees,

*1729.

(b) if so, with what results, and

(c) the nature of steps, if any, to
be taken to improve their working”

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N, Mishra):
(a) to (c) The matter 13 proposed to
be discussed at the forthcoming Ses-
sion of the Indian Labour Conference

Shri Aurobinde Ghosal: In view of
the fact that the Works Commuttees
have no power to take any decision
on the majority view, may I know if
the Government 1s thinking of revis-
ing the role of the Works Commuttees”

Shri L. N. Mishra: The whole thing
18 being examiged. It will be further
examined at the coming Labour con-
lerence.

Shei Aurobindo Ghosal: May I know
whether any assesement has been

APRIL 8, 1959

Oral Answers 10480
made of the decrease of industrial
disputes due to Works Committees?

Shri L. N, Mishra: It % too much to
expect from the Work Committees that
there will be any decrease in indus-
trial disputes so quickly.

shri Ram Krishan: May I know
whether there 1s any proposal to
amend section 3 of the Industrial Dis-
putes Act with a view to give more
power to the Works Committees”

Shri L. N Mishra: Not at present.

Shri § M. Banerjee: May I know
whether suggestions have been invited
from the various Central trade union
organisations about their views on the
Works Commuttees?

Shri L. N. Mishra: The various trade
union representatives will be there in
the labour conference and so their
views would be available

Shri T. B. Vittal Rao: Some time
ago it was agreed to go into the func-
tions and powers of the Works; Com-
mittees May I know why 1t has been
given up?

Shri L. N. Mishra: I shall requue
notice

Shri P. C Bose: May I know the
difficulties in the runmng of works
committees 1n factories?

Shri L. N. Mishra: The working of
the works commuttees has not so far
been up to expectation There are
various reasons The workers expect
too much from it, and the manage-
ment too expects too much from 1t,
and there have been various other
difficulties  Their working has not
been up to expectation

Shri Ram Krishan Gupta: May !
know the nature of the experieno:
gamned from the working of these
committees® Are the workers tully
satisfied?

The Minister of Labeur and Em-
ployment and Planning (Shri Nanda):
1 may state here that a specisl inves-
tigation is in progress regarding the
working of these comimittees, and we
shall soon have some results of thome
studies. That material will be
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discussed at the forthcoming Indian
Labour Conference. Therefore, it is
not possible to say very much more
on this at this stage.

Contribution by Textile Mills to
Provideat Fund

¢1730. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total amount due on the 3ist
December, 1958 from the textile muils
in India todwards contribution to tae
provident fund account; and

(b) the steps taken to recover the
same?

The Deputy Minister of Labour
(Shri Abid All): (a) Rs 2.02 ciores
of which Rs. 37 lakhs have sinie been
realised,

({b) Recovery procendings have teen
mnstituted and other suitable sieps are
also being taken.

Shri Pangarkar: May I know the
open:ng baiance of the Emplnyees’
Provident Fund on 1st Apnl, 1859, and
the amount spent ou: of 1t .n 1Y58-
597

Shri Abid Ali: The balance 11 hand
may be in the neighbnurhood uf about
Rs. 130 crores. With regard ‘o tiae
expenditure, I shall not be able to
say that at present.

Shri Rameshwar Tantia: Thc hon,
Minister has said tha: about Ra. 2
crores have been misappropr.ated or
used otherwise from the pivvident
fund. May I know what steps Gov-
ernment consider to take to see that
this does not happen in the future”

Shri Abjd Alfi: It is not misappro-
priated or anything of that kind. The
amount has become overdue, a:.d
steps are being taken to recuver he
same.

Shri 8. M. Banerjee: May i know
the number and nam-s of thos: mulls
which have proved to be defaulters;
and whether recovery proceedings
have been instituted against them?

8hri Abid Ali: I could not catch
the question.
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Shri 8. M. Banerjee: May 1 know
the number and names of tae mulis
which have proved tc be defiulters?
The hon Mnister moay teld me tae
total number of mil's and tue State-
vise break-up.

Shri Abid Ali:
about 217.

Shri S, M. Baner\jee: The amuunt in-
volved 1s Rs. 2 crores. So, we would
lLike the hon. Minster to lay a state-
ment on the Table uf the Huuse.

Tlus number s

Mr. Deputy-Speaker: The hon.
Merober may ask for it Why >houd
he now complain wien he has not
asked for 1t?

Shri §. M. Banerjee: Out of thuse
217, 1 want to know in how many
cases prosecution p.vceedings have
been started or rucovery procecdings
have been started?

Shri Abid Ali; In about 25 cases.

shri T. B. Vittal fao: Out of 4u0
odd units, am I to understand that 217
units are defaulting, that is, mo1e than
nearly 50 per cen.. are defaut’ ng?

Shri Abid Ali: No; thus 1s under the
head ‘textiles’. The towal numbe: of
establisnm.nts 1s 1,245 and not 400.

Cable Manufacture

+
Shri Bibhuti Mishra:
*1B3L 1 shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to siate:

{a) whether it is a fact that the
West German irm Siemens is gong to
set up a cable manufacturing project
near Bombay;

(b) it so, the total nutlay on this
project;

(c) the period witan whica the
factory will begin to produce cables;
and

(d) to what extert fuiclgn  ex-
change will be saved?

The Minister of Industry (Shri
Manubbai Shah): (a) to (d). A
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statement is laid on the Table of the
House.

STATEMENY

(a) M/s. Cable Corporation of India
Ltd., Bombay have cntered into an
agreement with M/s. Siemens Engi-
neering and Manufacturing Company
(India) Private Ltd., Bombay who in
turn have executed an agreement for
manufacturing rights from two firms
viz.,, Siemens Schuckertwerke AG. &
Felton and Guilaume A.G. under
Siemens Group of West Germany.

(b) The authorised capital of the
Company is Rs. 250 lakhe and the
issued capital is Rs. 150 lakhs of
which Rs. 120 lakhs hias Deen paid up

(¢) By the middle of 1999.

(d) Rs. 150 lakhs when full produc-
tion is established
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between Thana and Poons

Shri Hem Barua: May I knaw whe-
ther this proportion 355 45 does not
violate the Industrial Policy Resolu-
tion?

Shri Maaubbal Shah: No, not at all
This is a private sector ndustry
Here, as a matter of fact, we have got
a majority Indian capital and a mno-
rity foreign capital. But there are
nstances where foreign capital has
even been allowed in a majority; that
does not vitiate or violate the prowi-
sions of the Industnial Policy Resolu-
tion

Shri C. B. Pattadbht Raman: Is there

any proportion with regard to Indians
m the management of this concern?

Sixi Munabhal Shah: That will be

automatically following because the
majority are the Indian shareholders,
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and naturally, there 'wi' be a com.
bination in the board of directors in
propartion to the shaveholdings

Minor Irrigation Projects

*1732. Shri Sanganna. Will the
Minister of Planning b¢ pleased to
refer to the reply gven to Starred

ion No 1218 on the 12th Sep-
tember, 1958 and state

(a) whether any amount has since
been allocated to Orinsa for mnor
IrTigation projects, and

(b) if so, the amount allocated

theregor?

The Parliamentary Secretary to the
Minleter of Ladoar aad Employment
;Iﬂll;lnnh; (Shri L. N. Mishra): (a)

0, S1r

{b) Does not arise

Shri Sanganna: Tle Adviser to the
Planning Commussion has recommend
ed to the Governmen* of india certan
minor irrigation works, and if so,

what action has been taken m this
matter?

Shej L. N Mishra: Mr Sivaraman
visited Orissa some tume in 1957 or
early 1958, and he had made some
recommendations Most of them are

for the State Government to imple-
ment

Shyl Sanganna: May I know whe-
ther any water irrigation facilities
were recommended to the Government
of India by the Government of Onssa
recently for implementation, and also
sanction of finance was requested?

Shyi L. N. Mishra: I cannot give the
detal]s of the minor irrigation schemes

Shri Panigrahi: In answer to a
previous question, the hon Mnster
had replied that an additional amount
of Rs 28 crores was being sanction-
ed for these minor iiigation works
I am referring to question No 1218
asked on 26th September, 1958 In
the reply..

Mr, Deputy.Speaker: Now, the hon,
Member should come to his question
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Shri Panigrahi; That is my ques-
tion. It was decided that an addi-
tional amount of Rs 28 crores was
going to be given for minor irrigation
works; and the hon. Minister had
replied that so far 4y Orissa was con-
cerned, it was being decided. I
would like to know whether any deci-
sion has been taken so far, and if
not, why not?

Shri L. N. Mishra: It is a fact that
from Rs. 68 crores, the allotment for
the whole Plan came tv Rs. 2 crores.
For Orissa too, the allotment is about
Rs 138 lakhs, Rs. 181'2% lakhs for
minor irrigation and Rs 7'67 lakhs
for tube-wells.

The Deputy Minisier of Planning
(Shri 8, N. Mishra): May I explain
something about thiz? 8o far as
Orissa is concerned, at the present
moment, funds are ava.lsble with
that Government. Sn, it is just possi.
ble that out of this aoditional amount
of Rs. 268 crores, thev may not with-
draw anything. But that does not
mean that something is not going to
be made available to Orissa out of
this sum of Rs. 26 crores. At
the moment, they have got funds with
them for this purpose.

Shri Panigrahi: Originally, Rs. 68
crores were allotted for minor irriga-
tion works; then, an additional amount
of Rs 26 crores was allottel for minor
irrigation works.

Mr. Deputy-Speaker: The hon.
Member cannot enter into arguments
during the question hour. He can
only ask gquestions.

Shri Panigrahi: I would like +to
know the allocation to Orissa out of
this sum of Rs. 68 crores plus Rs, 26
erores.

Shri 8. N. Mishra;: May I again ex.
plain, gince the hon. Member has
been repeating that it is meant
for minor irrigation? Of courss, it is
meant for minor jrrigation including
field channels which also constitute
an important item. Provisions have
been made for minor irrigation works
during 1959-80 also. To what extent

APRIL 5, 1980
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the Orissa Government will excesd
the funds available wita tnem so that
they could draw from tais sum of
Rs. 26 crores, would be seen Iater.
They would certainly get some funds
out of Rs. 28 crores

Chakkis manufactured by Emery
Stone Manufacturing Company

+
Shri Goray:
Shrimati Renn
Chakravartty:

Will the Minister of Commerce and
Industry be pleased to state:

-(a) the amount of rebate given per
chakk: to the Emery Stone Manufac-
furing Company, Rajasthan by the
Khadi and Village Industries Commis-
sion;

1734,

(b) whether it is the only emery
stone manufacturing company in India
which has been given such a conces-
sion;

(c) it so, the reasons therefor;

(d) whether expert; have examined
the chakkis manufactured by the
above company;

(e) if so, their report in this, re-
gard; and

(f) the steps taken b; the Khadi
and Village Industries Commassion in
the matter?

The Minister of Industry (Shri
Manubhal Shah): (a) tn (f) A state-
ment is 1aid on the Table »f the House

STATEMENT

(a) Rebate at the rate of Rs. 10
per Atta chakk: purchased from the
Emery Stone Manufacturing Co, was
being paid to the purchasers upto 21st
November, 1858. It has becn stopped
from that date,

(b) and (c). No other finc in India
is manufacturing emery stone chak-
kis. 1 any other firms take up the
work, the Commission would consider
their production on pult and give
them similar concessions.
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(@) and (e¢) Yes, Sr A Com-
mittee was set up by tac Khadi and
Village Industries Comission to gn
into the whole matter With thi,
Commuttee was associatel an expert
on minerals for examiniug the
“chakiki” itself His findings are con-
tained in the statement Jaid on the
Table [See Appendix VI, annexure
No. 51).

(f) The report of the Committee to-
gether with the findings of the expeit,
have been considered by the Com-
mission and the decisions taken by it
are given 1n the statement attached
herewith laid on the Table {See
Appendix V1, annexure No 51]

Shri Goray: May I know, 1n spite of
the fact that it 1s known that emery
is not found 1n our country, why 1s
it that this particular manufactunng
company was allowed to use that
name?

Shri Manobhai Shah: That 1s an
usual trade name Its appearance 1s
like emery It is quite hard But
1t 1s not really emery, technically
speaking as the hon Member says,
technically emery There are trade
names which are used of that nature

Shri Goray: How long was this
concession enjoyed by this company
and what 1s the total amount given in
the form of rebate?

Shri Manubhai Shah: In the year
1955-56, Rs 9,000, n 1956-57,
Rs 63,000, 1n 1857-58, Rs 39,000 and
in 1858.38, Rs 17,000,
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Shri Jadhav. In the Annexure to
the statement, 1t 1s said, and the hon
Minister has also smid, “Due to the
Possibility of the flour produced on
the “Emery” Atta Chakki being con-
taminated owing to the presence of
magnesium »

Mr Depaty-Speaker: The Minster
hag placed that statement on the Table
of the House and he knows what 1t
contains

Shri Jadhav: May 1 know whether
the firm has been asked to stop manu-
facture of these chakk:s?

Shri Manubhai Shah: So far as we
are concerned, we have discontinued
them There are so many chakk:s
which are manufactured i which
either magnesium or calcium is 1in-
volved, so that the question of closure
does not really arise We do not
want to give them encouragement for
this purpose
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Mz, Deputy-Speaker: Next question.
Shri Harish Chandra Mathur.

Shri Harish Chapdra Mathur: The
recommendation is that....

Mr. Depuily.Speaker: I have called
him for the next question.

Shri Geray rose—

Mr. Deputy-Spesker: He did not
stand up. I looked this side. If I
have made a mistake, I cannot help.

Passport for Ex-Rulers

¢1735. Skhri Harish OChandra
Mathur: Will the Prime Minister be
pleased to state:

(a) what privileges if any are en-
joyed by ex-rulers in respect of pass-
port and travel in foreign countries;
and

(b) whether any abuses of these
privileges have been brought to the
notice of Government during the last
two months?

The Parliamentary Secrefary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) There are no
special privileges in respect of travel
in foreign countrieg granted to Rulers
of States; but those who have held
the office of Governor or Rajpramukh,
substantively, or those who have a
salute of 21 or 19 guns are given
diplomatic passports. Others receive
ordinary passports without having to
pay the usual fee.

(b) No.

Shri Harish Chandra Mathur: May
I know what specif] privileges are
given to the Rajpramukhs and whe-
ther ex-rulers of Jamnagar, Patiala,
and Jaipur who used to be Rajpra-
mukhg pnd who have ceased to be
Rajpramukhs still continue to have
_diplomatic privileges?

Sbri Sadath AH Khan: Yes, Sir, 1
will give the House some information
about the new decision that has been
taken. Fifteen persons are affected
by it, the units concerned being

APRIL 8, 1059
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Hydersbad, Mysore, Baroda, Gwalior,
Kashmir, Travancore, Xolhapur,
Indore, Bhopal and Udaipur in respect
of Rulers entitled to a salute of 21 or
10 guns. In addition, the present
Maharzjas of Patiala, Juipur, Nawi-
nagar, Bhavnagar and Rewa have
obtained these privileges, as ex-
Governors or Rajpramukhs.

Shri Harish Chandra Mathar: My
question is this. The Rulers with 21
or 18 guns are entitled to those privi-
Jeges. I am not Questioning that.
But, certain Rulers got these privi-
leges simply because they were Raj-
pramukhs as such. Now, if one
ceases to be a Rajpramukh, does he
cantinue to have them in wpite of
the fact that he is not a 19 or 21
gun salute Prince and if so. what are
the reasons?

Mr. Deputy-Speaker: If he has been
a Rajpramukh, he has said that he
rontinues to enjoy that privilege.

Shri Harish Chandra Mathur: It is
only as a Rajpramukh that he had it.

Mr. Deputy-Speaker: He does not
cease to have that privilege if he
reases to be a Rajpramukh.

Shri Harish Chandra Mathur: What
are the reasons why these privileges
which were enjoyed in view of their
office as Rajpramukh are being con.
tinued to these people who have
ceased to be Rajpramukhsa?

Mr. Deputy-Speaker: That is enter-
ing into an argument.

Shri Harish Chandra Mathur; There
must be certain grounds on ‘which
this has been done
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Shri D. C Sharma: May | know if
these privileges are aparfof the co-
venants entered into with the Indian
Princes at the time of the integration
of the States or these privileges have
come 1ntn existence now? If so, what
18 the reason for giving them these
privileges at this tume?

Shri Sadath Ali Khan* No former
ruling Princes were given diplomatic
passports until recently The Prime
‘Minister decided that those having a
salute of 19 or 21 guns and those as
I have said, who have held the office
of Governor or Rajpramukh sub-
stantively should be allowed this
privilege

Shri Dasappa: How many of these
ex-Rulers have taken advantage of
these privileges during 1958° Mav I
know if there 1s anybody going to
take advantage of these 1n the vear
19597

Mr. Deputy-Speaker: How can anv-
bodv know whether anvybody 1s going
to take advantage of it in future?
33Ai LSD-2.
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Shyd Sadath All Xhan: For the first
part. 1 want notice. For the second
part, it 1s difficult for me to answer

Shri Dasappa: I am asking about
pending passport applications

Mr. Deputy-Speaker: Is there any
application pending?

Shri Sadath Al Khan: I am not
aware I would like to have notice

8hri Ram Krishan Gupta: Mav I
know whether it 1s a fact that some
Nawab from the UP was also caught
smugghing jewellery from Dum
Dum

Mr. Deputy.Speaker: What has that
to do with this question That has
nothing to do with this question

Shri Braj Raj Singh- What neces-
sity was felt to allow the Rulers
special privileges when there was no
provision in the covenant entered
into between the Government of India
and the Princes?

Mr. Deputy-Speaker I have alreadv
disallowed 1t

Shri Braj Raj Singh: I said

Mr. Deputy-Speaker He 13 ques-
tioning my authority also?
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Shri Harish Chandra Mathur Mav
I know when this fresh decision was

taken to extend this privilege even
to the ex-Rajpramukh<?

The Prime Minister and Minister
of External Affaies (Shri Jawaharial
Nehru): I @o not remember the date



10495 UTaL ARSWErs

+But, the fact of the matter was that

according to various approaches a fair-
number of them had got these pass-
ports Two or three were left over
It seemed discriminatory to leave two
or three out We included the two or
three also

Shri Sadhan Gupta: May 1 know
whether this privilege was extended
to them at the request of the persons
receiving the privilege or it was a
decision arrived at by the Government
of India suo motu’

Shri Jawaharlal Nehru: There was
no combined request made to us But,
individual requests had come to us
from time to time

Mr Deputy-Speaker: Next Question
The Rulers have gone, we need not
stay on here

Shri Harish Chandra Mathur: It 1s
a question of principle

Mr. Deputy-Speaker- If it 1s a ques-
tion of principle, then, it can be decid-
ed at some other time not during the
Question hour

Shri Harish Chandra Mathur, I want
a little information

Mr. Deputy-Speaker; Information' I
allowed the hon Member three
questions

Departure of Phizo for USA.

{ Shri P. C. Borooah:
*1787 { Shrimati Nla Palchoudburi-
{Shri 8 A. Mebai:

Will the Prime Minister be pleased
to state

(a) whether the Government of
India’s attention has been drawn to
news appearing In the Statesman
dated the 19th Maurch, 1958 to the
effect that Phizo, the rebel Naga
Leader, 18 not m Pakistan but that he
is now on his way to the USA, 1if
he has not already reached there,

(b) whether the Government of
India have made any enquiries in re-
gard thereto; and

AL, B, V09
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(¢) i so, with what result?

The Parliamentary Secretary to the
Minister of External Aftairs (Shri
Sadath Ali Khan): (a) to (c) We
have no defimte information that
Phizo has gone to USA Some vague
reports to that effect have reached
us but we have been unable to get
any confirmation

Shri P C. Boreosh: May I know
whether the Government made any
enquiries as to hils escape from
Assam, and if they have mude any
enguiries, whether any move was
made to the Pakistan Government to
bring him back for trial?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): 1 have not heard the ques-
tion .

Mr. Deputy-Speaker: The questior
1s whether any enquiry has been
made from Pakistan as to whether
he has actually left that country and
gone somewhere else

Shet Jawaharial Nehru: We cannot
make enquiries from the Pakistan
Government because the Pakistan
Government hag not admitted that he
has been there Ag for other en-
quines, one tries to get as much in-
formation as possible

Shri Raghunath Singh: May I know
whether 1t 15 a fact that there 13 an
arms deal between the party of Phizo
and Pakistan to supply arms?

Mr Deputy-Speaker: What has
that to do with this question?

Shri Raghunath Singh: He has gone
to Pakistan for that purpose, for arms

Mr. Dmty-ﬁp‘uker: Purposes are
not discussed here

Shri Braj Raj Singh: May 1 know
whether any enquiries are being made
from the USA about Phizo’s presence
there® N

Mr Depaty-Spesker: Why shoold'
those enquiries be made, I cannot fol-
low
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The question 18 whether any en-
quiries are being made from the USA

Shri Jawaharlal Nekru: We do not
make enquiries from Governments
about such matters, but we +try to
take advantage of such sources as we
have

Shri Hem Barua® May I  know
whether 1t 15 & fact that Phizo's es-
cape to Pakistan was made possible
by the co-operation of some of the
European planters on the Cachar
border, and whether the documents

that were seized by the Manipur
police establish this fact?
Shri Jawaharlal Nehru: I cannot

say s 1t the question whether his
wvisit to Pakistan was aided by some
planters®

Shri Hem Barua. European planters

Shri Jawaharlal Nehru: I could not
say that

Mr Deputy-Speaker: Have the
Mampur police seized some docu-
ments which give that clue that he
was aided by some planters?

Shri Jawaharlal Nehru: I should
not hke to answer that question with-
out finding out what the exact facts
are

Shri P C Borooah: Is 1t a fact that
Pakistan, in order to mislead India
about Phizo's re-entry into the Naga
hills, has made out this news®

Shri Jawaharlal Nehru: I have not
understood the question

Mr Deputy-Speaker: He himself
put that question, and now that the
answer 1s given, he goes back that
that 1s not correct

Water Supply to Jharia Coal Fields

*1738. Shri P. C Bose: Will the
Minister of Labour and Employment
be pleased to state

(a) whether 1t 1s a fact that a sub-
stantial amount of money was pawd
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to the Jharia Water Board several
years back to augment the water
supply to the Jharia Coal Fields;

‘b) if so, the work done to arrange
for the water supply so far,

(c) the cause of delay m complet-
ing the work, and

(d) the time by which the water
supply 1s expected?

The Deputy Minister of Labour
(Shri Abid All): (a) to (d) The
question will be answered by the
Mimister of Health on a subsequent
date

India-Sikkim Road

*1739 Shri Rameshwar Tantla: Will
the Prime Minister be pleased to
state

(a) the progress so far made in the
construction of the India-Sikkim
Road and

(b) whether it 1s also a fact that
the Chinese authorities in Tibet are
constructing roads lhinking Tibet with
Sikkim and India?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Ssdath Ali Khan): (a) I presume
Hon'ble Member 1s referring to
Gangtok-Nathula Road which has
already been completed and was for-
mally opened on 17th September,
1958

(b) The Government of India have
no defimite information whether the
Government of China are construct-
ing a road to nk 1t with the Gang-
tok-Nathula Road So far as is known,
no such construction has begun

Shri Rameshwar Tantia. May I know
what has been the total expenditure
on this road, and whether Sikkum

has contributed some part?
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Shri Sadath Al Khan: The total ex-
penditure involved up to the end of
1938-89 15 about Rs 38 lakhs The
mawntenance charges and the resto-
ration of damages are estimated to
cost about Rs 8 lakhs per annum.

Myr. Deputy-Speaker:
contributed anything?

Shri Rameshwar Tantla: May I
know whether heavy vehicles are al-
lowed on this road”

Has Sikkim

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I do not think so, but I am
not sure

Mr Deputy-Speakerr What 15 his
question?® Shri Tantia may repeat it

Shri Rameshwar Tantla. I asked
whether heavy vehicles will be allow-
ed on this road

Shri Jawaharlal Nehru® Although
the road has been completed, some
odd bits of work still remain, not on
the road itself, but railings etc, be-
cause 1t 13 a very dangerous road, and
normally speaking no heavy vehicles
will be allowed They can, of course,
go there There 1s no particular point
in going there because the road ends
there They cannot go any further

Shri Kamal Singh: May I know if
the maintenance cost of Rs 5 lakhs
1s going to be borne by the Govern-
ment of India”

Shri Jawaharial Nehru. Yes, I sup-
pose 30

Swedish Trade Delegation
+
J Shri Ayyakannu:
1741 3 Suri Khimji:

Will the Minister of Comumerce and
Industry be pleased to state

(a) whether 1t is a fact that Swedish
Trade Delegation has expressed its
willingness to import a vanety of
products from India;

APRIL 8, 1950
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(b) i so, what is the resction of
our Government; and

{c) the main products likely to de
exported from India®

The Deputy Minister of Commercs
and Industry (Shri Satish Chandrs):

(a) to (c) The Swedish delegation
explored the possibility of effecting
larger imports into Sweden of items
such as pharmaceuticals, toys, provi-
sions, leather and textiles from India
and Government extended necessary
facilities to members of the delega-
tion to establish contacts with export
agencies and organisations in India.

Bandung Countries Economic and Co-
operation Conference

*1742 Shri Raghunath Simgh: Will
the Prime Minister be pleased to
state whether it 15 a fact that Ceylon
has invited officials of four Coun-~
tries—India, Pakistan, Burma and
Indonesia—to meet m May next to
prepare for Bandung Countmes Eco-
nomic and Co-operation Conference”

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Yes The Government of India have
received a communication from the
Government of Cevion proposing &
meeting of officials of the five Colombo
countries in Ceyton on the 18th May
to prepare for a later meeting of
PMs of the Colombo countries who
will finalise plans for Economic Con-
ference of Bandung countries The
communication stated that invitations
are also being extended to the Gov-
ernments of Burma, Indonesia and
Pakistan

Shri Raghunath Singh: May I know
when the meeting 18 scheduled?

Shrimati Lakshmi Menon:
already been stated—IBth May

Shri Kasliwal: May I know whether
any tentative agenda has been framed
for this purpose?”

Shrimati Lakshmi Menos: There is
an agenda for the meeting

It has
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Riporimsental Television System
+
{ Shri Ram Krishan Gupta:
01748, 8hri Bhakt Darshan:
Shn D, C. Sharma:
Sardar Iqgbal Singh:

Will the Minister of Information
and Broadeasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1205 on the 11th December,
1988 and state the progresg made re-
garding setting up of an Experimental
Television System in the Research
Department of All India Radio at New
Delhi?

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A. C. Joshi): In addition

to the equipment installed earlier, a
/ microwave link for covering outdoor
programmes has been received and
was tested at the coverige of the
Republic Day Procession and the Folk
Dances Festival. Other tests are being
carried out and arrangements made
for a regular experimental Service

Shri Ram Krishan Gupta: In reply
to the previous questions, the hon
Minister stated that this service would
be introduced in the beginning of the
next financial year May I know
whether this service has been intro-
duced?

Dr. Keskar: It 1s not possible to
state a definite date. Experiments are
continuing, and certain minor equip-
ment which has just arrived is being
tested, but I have every hope that
within a month or two we will be in a
position to <tart this service

Shri Ram Krishan Gupta: May 1
know the nature of the steps taken
so far to introduce this service?

Dr. Keskar: It 15 difficult to define
all small engineering and technical
tests that are taking place, but hon.
!\lemhers have to remember that this
is an entirely new type of programme
which has never been tried in this
country. end in the beginning we

would not tike {0 eth d
have it fail l!\an.mm g an
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Shri Dasappa: May I know whether
any firm has come forward to manu-
facture this television receiver sets?

Dr. Keskar; No, Sir

Shri Achar: May I know the cost
that has been incurred to canry out
this experiment?

Dr Keskar: That has already been
answered two or three times. but I
might repeat that on equipment we
have spent only Rs 24 lakhs, All
the other equipment has been received
either on loan or as a gift

Shri D. C. Sharma: The hon Minis-
ter has stated that on the occasion of
Republic Day and on the occasion of
the folk dances, this was tried May
I know what was the nature of this
trial and whether from the pont of
view of scientific criteria, 1t was suc-
cessful or not?

Dr Keskar: Both these functions
were covered as a test to see whether
the equipment 15 competent to do it,
The coverage was quite successful
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. Saorr Norick QUESTION
Displaced Persons in Purana Qila
8S.N.Q. No. 19. Shrl Vajpayee: Will
the Minister of Rehabllitation and
Mincrity Affalrs be pleased to state:

(a) whether it is a fact that a large
number of displaced persons residing
in Purana Qila have been rendered
homeless as a result of the violent
dust-storm on Sunday, the 28th
March, 1039;

(b) it so, the number of tenements
whose corrugated voofs were carried
away by the storm;

{(c) the number of persons who re-
ceived injuries from the flying splin-
ters; and

.{d) the steps taken or propased to
be taken to help the affected persons?

The Minister of Rehabilitation and
Minority Affalrs (Shri Mehr Chand
Khanna): (a) and (b). Of about 600
families living in Purana Qila, thirty-
one families occuping fhirty-nine
quarters were affected by the storm.
There was minor damage to 87 other
tenements.

(¢). Two.

(d) All the affected families were
given the option to shift to vacant
tenements in the Purana Qila. 22
families took advantage of the offer
while the remaining 9 preferred to
stay in the old tenements. A relief
grant of Rs. 10u eacu was paid on
30th March, 1959 to the families of
the two persons who were injured.
The Ministry of Works, Housing and

Supply, which now deal with such—

r-tters, have been requested to un-
'+ take the necessary repairs.

‘tyvl Vajpayee: In view of the fact
thu: these tenements have outlived
their prescribed life and have become
insecure, may I know what are Gov-
ernment’s plans to rehabilitate these
displaced persons permsanently on
_some other site?

Shri Mehr Chand Khanna: This is a
very old story which has come up be-
fore the House a number of times.
We took a¥out 700 families to Purana
Qila in the early stages. We decided

APRIL 8, 1980
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in 1955 to bave the Purana Qila clear-
ed— it is an old historical monu- -
Ment—, and built up accommodation
and plots were offered to all the
families. About 250 of them-—I am
talking from memory—have taken
advantage of that offer. The other
have not co-operated, have not heen
helptul.

Shri Vajpayee: In view of the fact
that most of the inmates in Purana
Qila are not in a position to construct
houses on the plots that are allotted
by Government, may I know if there
is any proposal to provide them with
suitable built accommodation on. terms
and conditions which have been
offered to other displaced persons.

Shri Mehr Chang Khanna: I am not
Prepared to accept the premises on
Wwhich the hon. Member has based

_hig question. As far as the Ministry

of Rehabilitation is concerned, we
have paid Rs. 100 crores in compen-
sation to displaced persons, and noth-
ing beyond can be done in the matter.

Shri S. M. Banerjee: As a result
of this storm, on 30th March 1859 a
telegram was sent to the Ministry for
help to the residents of Purana Qila.
In reply, the Ministry said: ‘Whatever
assistance this Ministry could give has
already been offered. It is now being
dealt with by the Ministry of Scienti-
fic Research and Cultural Affairs’. I
know what connection it has with the
Ministry of Scientific Research and
Cultural Affairs. Have these displaced
Persons become monuments now?

Shri Mehr Chand Khanna: The con-
nection is that it is an old historical
monument. We took it over for a
temporary period from the Ministry
cancerned. This historical monument
has got to be vacated. We are taking
action to have it vacated.

Shri S. M. Banerjee: May 1 know
whether the residents of Purana Qila
requested for a plot at Jangpura
which is lying absolutely waste under
the Defence Ministry? If so, what ar-
rangement has been made to secure
that land from the Defence Ministry?

Shri Mohr Chand Kbanna: I have
offered them iands in Lajpat Nagar
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not once but twice. The land that the
hon. Member 1is referring to 18 of
strategic military importance and it
<annot be made available to the resi-
dents af Purana Qila

Shri Sadban Gupta: Is it a fact that
the land at Jangpura, or a great part
of it, is now occupied by squatters?
1¢ so, has the Minister approached the
Detence Ministry to ascertain whether
oceupation by Purana Qila resmdents
instead of by squatters will be harm-
ful to strategic purposes?

Shri Mehr Chand Khanna: 1 would
like to volunteer this information for
the hon Member The distance be-
tween the land that 15 wanted and the
land that I am offering cannot be
more than a few furiongs Lajpat
Nagar 15 one of my best developed
colonles where we have got schools,
colleges, hospitals ete About a lakh
of persons are living there The land
the hon Member 1s referring to cannot
be made available to either the resi-
dents of Purana Qila or to anyone
else

Shri Ajit Singh Sarhadl: May I
know if the offer of land at Lajpat
Nggar st:ll stands?

Shri Mehr Chand Khanna I made
that offer, and that offer, as far as I
am concerned, has lapsed, because I
got no response from them

Dr Melkote: Has pnot the Ministry
been always most considerate to the
plight of the refugees, and cannot
Government extend their sympathy
further?

Shri Mehr Chand Khanna: I am
sorry He 1s talking to a displaced
person himself who has got the great-
est sympathy for the refugees, he
comes from amongst them

Shri Hem Baroa: He 1s rehabilitated
properly

Shri D C. Sharma: There were a
few hundred families ;n Purana Qila
Some of them have accepted to go to
plots allotted to them in Lajpat
Nagar. May I know how many families
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are there still in Purana Qila who
are not accepting plots 1n Lajpat
Nagar and whether they have made
any representations to the Minister to
reconsider his decision and allot them
plots somewhere near Lajpat Nagar?

Shri Mehr Chand Khanna 1 have
sad that 600 families are hving n
Purana Qila About 700 families were
affected—the possible number s
about 600 there About 150 or 200
have already shifted to other places

Shri Vajpayee: May I know if Gov-
ernment have fixed any date by which
the Purana Qula will be cleared of
refugees”

Shri Mehr Chand Khanna As far
as I am personally concerned, my
last date expired a few months ago,
and I told the hon NMiember just now
that we are taking action to have the
Purana Qila cleared

WRITTEN ANSWERS TO QUES-
TIONS

Investment in Public Sector

*1727 Shri V. P. Nayar: Will the
Minister of Planning be pleased to
state-

(a) whether the industrial invest-
ments 1n the Public Sector in the First
and Second Plans have been made in
proportion to the industnal back-
wardness of the various States, and

(b) the i1nvestments thus made by
Government 1n the States of Madras,
Mysore, Andhra and Kerala 1n indus-
trial units and irrigation multipur-
pose projects, as at the end of the
year 19587

The Deputy Minister of Plannping
(Shrl 8. N. Mishra): (a) Industr:al
investments m the public sector have
been guided by the considerations set
out m the Industrial Policy Resolution
of April 1856

(b) A Statement 1s laxd on the
‘Table of the House [See Appendix
V1, annexure No 52]
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Manufacture of Electric Mplers

YIIS3. Bk Siddsmanjappa: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it 15 a fact that a fac-
tory for manufacturing electric meters
is being set up in collaboration with
a Polish firm M/s CEKOP, Exporters
of Plant Equipment and Complete
Works, Warsaw;

(b) 1f s0, where and when will 1t be
set up; and

(¢) what 18 the capital investment
volved?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) A
licence for sett ng up a unit at Bom-
bay for manufacture of house service
meters in collaboration with CEKOP,
was granted to an Indian firm 1n
August 1858, however, the firm have
recently suggested revision of the
terms of collaboration oniginally ap-
proved by Government and the revis-
ed terms are under consideration

(¢) The investment proposed 1S
about Rs 25 lakhs

Exchange of Animals between India
and China

#1786. Shri Shivananjappa: Wil the
Prime Minister be pleased to state

(a) whether 1t 18 a fact that Gov-
ernment of Uttar Pradesh have ap-
proached the Minmistry of External
Affairs to negotiate with the Chinese
Government for an exchange of
animals between India and China, and

(b) if so, steps taken by the Minis-
try m the matter?

Sadath AN Khan): (a) Yes, Sir

(b) The matter is under the consi-
deration of the Ministry of Food and
Agricuiture. *

Written Angwers APRIL 8 1909
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Digpiaced Porsons from Pakistan-
Yold Raebmir

*1740. Sheimati Sucheta Kxipaleni:
Will the Mislistar of Ralahbilitation and
Hinority Affalrs be pluased to state:

(a) whether thare are any immi-
grants from Pakisten-held Kashmir
Territory who have not been extend-
ed any rehabilitation benefit;

(b) 1if so0, why; and

(c) whether there is any proposal
to extend any benefit to these people?

The Minister of Rehabliftation and
Minority Affsirs (Shri Mehr Chand
Khanna): (a) to (¢) Except in the
matter of the Compensation Scheme
and the Rehabilitation Finance Admi-
nistration loans, all migrants from the
raider-held areas of Jemmu and
Kashmir are entitled to the same re-
habilitation benefits as the displaced
persons from West Pakistan

Atherton West Mills Ltd,, Kanpur

[ Shri 8 M. Banerjee:
| Shri Jagdish Awasthi:
1742 Shri Nagi Reddy:
Shri D. V. Rao:
{ Sardar Iqbal Singh:

Wil the Minister of Commerce and
Indusiry be pleased to refer to the
reply given to Starred Question No
663 on the 8th December, 1858 and
state*

(a) whether the Committee ap-
pointed to investigate into the work-
ing of the Atherton West Mills Ltd,
Kanpur has since submitted its re-
port;

(b) if so, whether Government have
considered the report; and

(c) the decasions taken thereon?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir

(b) and (c¢) The recommendations
of the Investigating Committee have
been examined and the further action
to be taken thereon will be decided
in consultation with the State Gov-
ernment who have been addressed in
this connection. !
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*3745. < Shrd Vgjapyee:

Bhr! Wodeyar:
Shel J. B. 8. Bist:

Will the Prime Minister be pleased
to state:

(a) whether Government 13 aware
of the fact that Shri Namboodripad,
Chief Minister of Kerala, gave a state-
ment (published in the Hindustan
Times, 16th January, 1969) to the
effect that during his forthcoming
visit to USSR he would try to find
out whether the Russian assistance
that 18 being given increasingly to this
country can be used for the economic
development of Kerala State also, and

(b) whether the Chief Minister of
Kerala State has_been given any in-
structions by the Government of India
to carry on such negotiations”

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon)
{a) and (b) We have seen the report
in the Hindustan Times about it, but
at a later press conference m Delhi
the Chief Minister made 1t clear that
his 1dea was sumply to find out 1f there
was any scope for expansion for the
marketing of the products of hus State
m USSR He also said that if such
opportunities existed, he would ap-
proach the Central Government about
them We have no authentic texts of
these statements, but in view of the
above, the question of giving anvy
instructions to him did not arise

Tea Research Institute

*1746. Shri Aurcbindo Ghosal: Will
the Minister of Commerce and Indus-
try be pledsed to state:

(a) whether a fundamental tea re-
search mgtitute will be started by the
Government at Doars, West Bengal
and

(b) if so, when?
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The Minister of Commerce (Shri
Kapungo): (a) The Tea Board 13 con-
sidering the starting of such an insti-
t\;i. the location of this institute will
;, be considered by the Board short-

(b) This does not arge at present.
I the scheme 15 finally approved, it
may take about 2 to 3 years for the
mstitute to start functioning

Cement Factory in Orissa

*1747. Shri Sanganma: Will the
Minister of Commeree and Indastry
be Pleased to refer to the reply given
to Starred Question No 254 on the
25th November, 1958 in respect of
Cement Factory in Orissa and state

(a) whether any decision hag since
been arrived at, and

(b) if so, wath what results?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir

(b) The application has been reject-
ed

Optical Glass Plant

S Shri Ram Krishan Gupta-

! Shri Rameshwar Tantia:
Shri Tangamani:
Shri S. M. Banerjee:

1748, { Shri A. K. Gopalan:

Shri Bhakt Darshan:

' Shri D C. Sharma:

| Sardar Iqbal Singh:

| Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
330 on the 29th November, 1958 and
state the progress made so far in set-
ting up optical glass plant as recom-
mended by the Russian experts?

The Minister of Industry (Shri
Manabhai Shah): The Memorandum of
Instructions and imtial data required
for the preparation of the detailed pro-
ject report was made available to M/s
Techno-export of Moscow m August
1858 The detailed project report is
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expected t0 be received by the mid-
. dle of 1959.

An experts’ team from India 15 ex-
pected to visit US.SR. shortly for
participation in the preparation of the
. detailed project report.

Allotment of Salt

2815. Shri Ram Krishan Gupta: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) the total quantity of salt allotted
%0 each State during 1088-59;

(b) the methods adopted for fixing
such allocations;

(c) whether any measures have
been taken to increase the allecations:

. and

(d) if so, the details thereof?

The Minister of Commerce and In-
.dustry (Shri Lal Bahadur Shastri):
(a) The Zonal Scheme for distribution
of salt, to vanous States, 1s drawn for
every calendar year Provision was
made for allotment of the following
quantities of salt to various States
during the year 1938

Name of State Quantty
of salt
allotted
1n '000 mds
1 Andhra 6339
2. Assam 2400
3 Bihar . . 8104
4. Bombay . 11787
§ Dellm . . 1016
6 Former French  Mettle-
ments . 100
7. Himachal Pradesh 204
€. Jammu & Kashnmur 616
9. Kerla 3380
10 Madhya Pradesh 4970
11. Madras 7300
12. Manipur . 100
13. My ore 389§
14. N.EFA. . 40
15. Onssa . 2600
16. Punpb 2710
17. Raasthan . 3438
18. Tripurs . 150
19. Uttar Pradesh - . 11195

20. West Bengal . 6353
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(b) The annual requirements of aalt
for human consumption are calculated
on the basis of 14 1bs per head, except
‘m the case of Madras, Andhra Pra-
desh, Kerala and Mysore States for
which the per capita requirement is
fixed at 20 lbs Quamtities of salt for
industrial consumption are worked out
on actual requirements

(c) and (d) The total requirements
of sait for various States for the year
1859 have been worked out as
8,86,48,000 maunds which exceeds that
of the year 1938 by 1,19,58,000 maunds.

Trade with China

2816. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the value of India's exports to
China during 1958; and

(b) the value of India's imports
from China during 1958?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Rupees 3:43 crores

(b) Rupees 5-28 crores

Trade with African Countries

2817, Shri Ram Krishan Gupta: W:ll
the Minister of Commerce and Indus-
try be pleased to state:

(a) the value of India’s exports to
African countries during 1958, coun-
try-wise; and

(b) the value of India’s imports
from African countries, country-wise?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement showing the
value of our exports to and imports
from African countries during 1938
(January-November) is laid on the
Table ([See Appendix VI, annexure
No 58)
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Productien Target Excecded by Indus-
tales

2818, Shri Ram Krishan Gupta:
Shri D. C.. Bharma:

Will the Minister of Commerce and
Industry be pleased to state the
nxmes of the Industries the produc-
tion targets for which have exceeded
during 1958?

The Minister of Commerce and In-
dustry (S8hrl Lal Bahadur Shastri):
It is not practicable to set out targets
for individual industries on a year by
year basis. Certain targets for
achievement by individual industries
by the end ot the Second Five Year
Plan have however been laid down.
As the Plan has nearly two years more
to go and as licensed capacity is
beginning to go into production, it
would be premature to judge the pro-
gress in individual industries against
these targets at this juncture.

Production in Industries

J Shri Ram Krishan Gupta:
2819.Y shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state the names
of industries the production targets
for which have not been achieved
during 19587

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
It is not practicable to set out targets
for individual industries on a year by
year basis, Certain targets for
achievement by individual industries
by the end of the Second Five Year
Plan. have however been laid down.
"As the Plan has nearly two years more
to go . and as licensed capacity is
beginning to go into production it
would be premature to judge the pro-
gress in individual industries against
thase tergets at this juncture.
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de.m
2526, Shri Ram Krishan Gupta:
Shri D, C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state the num-
ber of sewing machines imported from
foreign countries during 1958-59
(country-wise)?

The Minister of Commerce and In-
dastry (Shri Lal Bahkadur Shastri):
A statement showing number of sew-
ing machines imported into India from
different countries during 1958-59
(April-December 1958) is laid on the
Table. [See Appendix VI, annexure
No. 54]. Information beyond Decem-
ber 1958 is not yet available.

Companies in Bembay

2821, Shri Pangarkar: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the names of companies in Bom-
bay State against which complaints
were filed during 1858-53 for defauilt
of various provisions of the Companies
Act; and

(b) the action taken in this regard?

The Minister of Commerce and In-
dustry (Shri Lal Babadar Shastri):
(a) and (b). A Statement.containing
the information sought for is laid on
the Table. [See Appendix VI, an-
nexure No. 55].

Production of Matches

2822. Shri D, C, Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the production of matches In
1958-59 as compared to 1957-58;

(b) the shares of the factories con-
trolled by the W.L.M.CO. and the As-
sam Match company in these years;
and

(c) the production in the B, C and
D Class Factories during the above
period?
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The Minister of Commescs and In-
dustry (Shri Lal Babadnr Shastrl):
(a) to (e) A Statemiedt is laudt ont the
Table of the House. [See Appendix
VI, anmexure No. 38].

Cempetent Offivers

rity Afiairs be pleased to lay a state-
ment showing:

(a) the amount received by the
Competent Officers during 1952-53,
1853-54, 1955-56, 1938-57, 1957-58 and
1958-58 by way of—

(1) sale proceeds of composite
properties,

(1) payment of redemption
money by non-evacuees, and

(u) payment of redemption
money by Custodian of Evacuee
Property,

(b) payment made by the Competent
Officers out of the above receipts to
(1) non-evacuees, (1) Custodian of
Evacuee Property of compensation
pool, (u1) Auctioneers as their fees
and (1v) Government as their share in
auction fees,

(c) the balance in the hands of
Competent Officers on the st April,
1938 and on the 1st November, 1858,
and

(d) what steps have been taken for
early payment of this balance to non-
evacuees, the Custodian of Evacuee
Property and others and by what time
these arrears are likely to be cleared”

The Minister of Rehabilitation and
Minority Affairs (Shri Mchr Chana
Khanna): (a) to (d) The informa-
tion is not available and will have to
be collected from the Competent
Officers of all the States after exami-
nation of all the files ‘The labour and
time involved m the collection of the
information will not be commensurate
with the result Tikely to be achieved

Written Anvwers APNIL 8, 1958
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nuster of Rehabilitation and Mbisrity
Aftairs be pleased to state:

(2) whether any directions have
been issued for ensuring that vnneces-
SAXY appenls are not filed by or on
behalt of Custodian of Ewvacuee Pro-
perty against the judgments of Com-
petent Officers and that there are no
appeals in petty cases;

(b) how many such appeals were
filed by the Custodians upto the Sist
October, 1858,

(c¢) how many of such appeals were
accepted;

(d) how many of such appeals were
rejected, and

(e) how many of such appeals were
pending on 1st November, 19587

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khannsa)‘ (a) No formal instructions
have been 1ssued However, the State
Custodians are fully alive to the neces-
sity of ensuring that unnecessary ap-
peals are not flled before the Ap-
pellate Officer

(b) 1198
(c) 489
(d) 682
(e) 25

Appeliate Officers

2825 Shri M. C. Jain: Wil the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state

(a) the number of appeals or revi-
aions filed with Appellate Officers
working under the Evacuee Interest
(Separation) Act, 1851 upto the 8lat
October, 19358,

{b} the number of appeals or revi.
sions decided bv them upto Sist
October. 1838;
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{¢) the number of appeals or revi-
sions decided in 1953454, 1963-56.
1656-57 and during 1858 (upto 3lst
October, 1058); and

(4} how manv appesls and revi-
sionk were pending on 1st November,
1988 and how many of them were
pending for more than a year?

The Minister of Rebabllitation and
Minerity Affairs (Shri Meohr Chand
Khanns): (a)9.116

(b) 5,856,

) () 1953 . 220
i) r9s4 970
(i) 1985 685
Gv) 1956 . 1,827
v) 1957 . 1,520

(vi) 1958 (upto 31st
October, 58) 634
5856

(@ (1) Pendingon

1-11-1988 258
(n) More than a year old 13

Quarters for Government Servants

2826, Shri Damani: Will the Minis-
ter of Works, Housing and Supply be
pleased to lay a statement on the
‘Table showing:

(a) the number of houses construct-
ed by Central Government for Gov-
ernment servants during 1957-58 and
1958-59 (State-wise);

(b) the number of quarters to bLe
constructed during 1958-60; and

(c) the total amount of rents receiv-
ed on account of these quarters during
1957-58 and 1958-59 (State-wise)?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to (c)
This Ministry is mainly concerned
with construction of houses in the
general pool in Delhi, Bombay, Cal-
cutta and Nagpur. Other Ministries
such gs the Ministries of Railways,
“Transport & Communications, etc.
have their own programmes of con-
struction of houses for their employees
at various places throughout the coum-
try. The collection of the information
asked for, particularly in part (¢) of

the Question, will involve too much
time and labour which will not be
commensurate with its utility.

Sale of Evacuee Property in Delhi

o { 2 2 R

Will the Minister of Rehabilitation

and Minority Affsirs be pleased to
state:

(a) the total amount received as
sale proceeds of evacuee property
from December, 1958 to March, 1959 in
Delhi; and

(b) the total amount of commission
given to auctioneers?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Rs. 1,05,86,82500 nP.

(b) Rs 72,819°71 nP.

New Industries

2828. Shri R. C. Majhi: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the total number of applica-
tions approved in the years 1957 and
1958 by the Licensing Committee for
the establishment of the new indus-
trial undertakings under the Indus-
tries (Develobment and Regulation)
Act; and

‘(b) how many of the approved
industries have since been established”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b) The information is being
collected and will be laid on the Table
of the House

Labour Appeals

{ Shri Ram Krishan Gupta:
* \_ Shri Keshava:

Will the Minister of Labour and
Employment be pleased to state:

2829

(a) whether there is any plan to
speed up disposal of labour appeals;
and .
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(b) i1f so, the details thereof?

The Deputy Minister of Labous
(Shri Abid All): (a) and (b). This 1
primarily a matter for the Courts
The Law Commission in their 14th
report on judicial reforms have sug-
gosted inter alia the constitution of
‘tribunals of appeal’’ The matter 1s
und~r consideration.

Central Schemes in Punjadb

2830. Shri Ram Krishan Gupta: Will
the Minister of Planning be pleased
to refer to the reply given to Unstar-
red Question No. 20 on the 17th
November, 1958 and state:

(a) whether the rest of the infcr-
mation regarding the amount provided
by the Central Government for Cen-
trally Sponsored Schemes in the
Punjab m the first two years of the
Second Five Year Plan has since been
collected; and

(b) 1f so, the details thereof®

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b) Yes,
Sir A statement 1s placed on the
Table of the House [See Appendix
V1. annexure No 57).

Labour Participation in Management

2831 [Shri 8. M. Banerjee:

* | Shri Ram Krishan Gupta: -

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the scheme of partic-
pation of labour m management is
likely to be introduced m any other
public undertakings under his Mins-
try; and

{b) 1f so, what are those under-
takings?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). The scheme of partici-
pation of labour m management was
introduced 1n the Hindustan Machine
Tools (P) Ltd. in July, 1958. The
Joint Works Management Council 13

APRIL 8, 1959
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also being set up in the Hindustan
Insecticides (P) Lid. at Delhi, by suit-
ably enlarging the functions of the
Works Committee. This arrange-
ment was ratified by the workers of
the Works Committee on the 13th
August, 1958.

The results of these 2 experiments
are bemng watched with interest.
Intrqduction of this scheme of partici-
pation of labour in management in a
{few other umts will be considered as
soon as a proper assessment is avail-
uble,

Loans to Closed Mills by National
Industrial Development Corporation
(Private) Ltd.

2832. Shri 8. M. Banerjee: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the names of the closed mills
which have applied for loan from the
National Industrial Development Car-
poration in 1958;

(b) the amount of loan applied for;
(c) the loans sanctioned;

(d) the basis on which the loans
have been sanctioned, and

(e) whether any enquiries were
conducted  before sanctioning the
amount?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b). A statement 1s laid on
the Table [See Appendix VI, an-
nexure No. 58}.

(e) Nil

(d) and (e) Do not arise

Smal! Scale Indastries in U.P.

2833. Shrl 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any part of the Central
Government grants and loans allotted'
to UP for the development of Small
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Scale Industries for the years 1856-57
and 1957-88 has lapsed, and

{b) 1if so, what is the amount lapsed
and the reasons therefor?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):
(a) and (b) A statement 1s laid on
the Table of the House [See Appen-
dix VI, annexure No 59}

Plan Publicity Projects in Orissa

2834. Shri  Panigrahi: Will the
Minister of Information and Broad
easting be pleased to state

(a) whether Government have
sponsored any plan publicity projects
in Orissa during the first and the
Second Five Year Plan periods,

(b) if so, what are those schemes
and projects, and

(c) the total amount spent thereon
by the Centre during the First Plan
and the Second Plan periods so far®

"The Minister of Information and
Broadcasting (Dr Keskar): (a) The
Ministry of Information and Broad-
casting have not sponsored any parti-
cular projects for publicity in Orissa
However, the Field Publicity Unit of
the Ministry tries in collaboration
with the State Government to publi-
c1se the Five Year Plan and its various
projects 1n Orissa through a few
mobile units of 1ts own

(b) A statement is laid on the Table
of the Lok Sabha [See Appendix VI,
a inexure No 60)

(c) As the expenditure 1s not booked
State wise 1t 1s not possible to give
the figures of expenditure incurred on
publicity schemes undertaken in or
for Orissa

Shivaraman Committee

2835 Shri Panigrahi: Will the

Minmister of Planning be pleased to
state

(8) whether the Shivaraman Com-
mitter recommended loan assistance

to Orissa for Pisciculture. grain Golas
and flood control works and construc-
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uon nf National Highways for 1957-58
period’

{0) whether the Committes recom-
mended & loan assistance for 5] 72
lakns of rupees on these heads to
Orissa. and

(c) if so, the action taken on these
recommendations?

The Deputy Minister of Planning
(Shri S, N, Mishra): (a) to (¢) The
amounts recommended by the Shiva-
raman Committee and those sanceion-
ed 1n 1857.58 are.

(Rs 1n lakhs)

Amcunts Amounts-
recom-  sarc-
mended tioned

(1) Mmor Irngation

Scheme 400 1388
(1) Pumping sets 654 68
(wm) Renovaton of tanks

for piscrculiure 310 310
(v  Gramn golas 4 62 .
(v) Dnnking Water

Supply (Rural) 71
(v1} Flood Control 20 00
\vi) Nauonal Highwavs 24 00

For items (1) to (v), the assistance
was sanctioned to Orissa on the basis
of expenditure Under Flood Control,
the expenditure reported did not
justify the sanction of additional
funds Under National Highways, as
the budget provision 1in 1957-58 under
the Mimstry of Transport had al-
ready been allocated to States, no
additional amounts could be sanction-
ed to Orissa

Cement Factories

2836. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Iadms-
try be pleased to state

(a) the amount of Foreirn Exchange
required for the implementation of
Plan targets for setting up cement
factories in the country,

105322
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(b) how much smount, has 50 far
been sanctioned; and

(c) the amount of Poreign Exchange
for which applications are still
pending?

The Minister of Commerce and
Industry (Shri Lal Bahadury Shastrl):
(a) The amount of foreign exchange
required for raising the capacity of
cement industry from 4.9 million tons
-at the beginning of the Second Plan
to the target of 16 million tons was
—estimated at about Rs. 56 crores

(b) Foreign exchange worth about
Rs. 28 crores has actually been releas-
«ed s0 far, This would raise the rated
«capacity of the industry to about
10 miilion tons by the end of the
‘Second Plan period.

(c) Foreign exchange to the extent
of Rs. 234 crores would be required
to cover the pending schemes of about
4.6 million tons. As there has been
excess production over demand, the
further establishment of additional
capacity has to be done after full
consideration

Educated Unemployed in Bihar

2837. Pandit D. N, Tiwary: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any request had beeu
made by the State Government of
Bihar for relhieving educated un-
employment in 1957-58 and 1958-59;
and

(b) 1if so, the amount requested and
sanctioned?

The Deputy Minister of Labour
(Shri Abid Alf): (a) No such request
has been received.

(b) Does not arise

Asian-African Legal Consultalive
Committee

2888. Shri D. C. Sharma: Wiil the
“Prime Minister be plcased to state:

(a) whether Government have
received the report of the Indian dele-
gation that attended the session of
JAsian-African Legal  Consultative

Writion Aviodrs  rosad

Committee held at Cairo in October,
1988; and

(b) it s0, has it been studied?

The Prime Minister and Minister
of External Affairs (Shri Jawaharix!
Nehru): (a) and (b). This report hns
been received and is at present under
study.

Study Team of Institute of Chartered
Accountants

2838 Shri D. C. Sharma:
' Shri Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
India have received the report of
three-man team of the Institute of
Chartered Accountants, which recently
studied methods of management
accounting in the United States,

(b) it so, the nature of recommen-
dations; and

(c) the action taken or proposed o
be taken thereon”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The three-man team which was
sponsored some time ago by the
Institute of Chartered Accountants of
India has recently submitted its report
to the Council of the Institute and a
copy of the report has also been
received by the Government

(b) A statement contamning the
more important recommendations
made by the team 1s laid on the Table.
[See Appendix VI, annexure No. 61].

{(¢) The report 1s under examina-
tion
wTeat N e Al wr feaby
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Maldives

{ Shri Raghunath Singh:
2841. { Shri Warlor:
Shri Kodlyan:
Shri Vasudevan Nair:

Will the Prime Minister be pleased
to state the political relation of the
Government of India with Maldives
and 1its status as territory in the Indian
Ocean”

The Prime Minister and Minister
of External Aftairs (Shri Jawabarial
Nehru): The Maldives are a protectc-
rate of the United Kingdom under
special Treaty Relationship with that
counfry. QOur political relations with
the Island sre conducted through the
United Kingdom.

The Maldivian Government have
irade snd cultural contects with us.
‘We have some Maldivians studying in
33 LSD--3.
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Rotary and Phofogravure Inks

2843. Shri Jinachandran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether India is producing
Rotary and Photogravure Inks and if
so in what quantity;

(b) what is the annual requirement
of these inks for the printing indus-
tey; and

r_';ﬁ -1

o
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(¢) whether any import is allowed
for any of these inks?

The Minister of Commerce and In-

APRIL 8, 1959
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dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir. The production of
these inks during the last three years
is given below:

Name of vaniety 1956 1957 1958
P-lewsprﬁim and R;:;ry Inks (in 1bs.) i 8,66,282 10,13,815 12,81,474
Gravure Inks (in 1bs.) . . 9:391  1,43,270 1,33,542
(b) () Newsprint & Rotary Inks about 2,240,000 lbs. per annum.

(5i) Gravureinks . . Precise information not available.
(¢) The import policy for thecurrent hcensmg periog ie. April-
September, 1058, in respect of Printer’s.ink is as follows:
Policy for Esta-
Description Flished Importers Vahidity of heen Remarks
ces,
Printer’sink 5% Gen. Six monthsg (1) Quom wiil be calculated on
5% Soft the basis of imports of all types

of Printer’s ink but licences will
be valid for the import of only:~

($) Developing 'nk
(fi; Stone to Stone transfer 1n<

(117) Stone to plate 1ransfer, ink

te) Photo transfer ink and

1) Vandyke ink

{(2) Upto 7% of the face value of
licence granted can be uthsed
for the mport of Off-set ink.

Actual User applications from News-
papers for their Specialised require-
ments of specialised types of Printer's
Ink not indigenously available in
auality or quantity will be considered
on an ad hoc basis by The Chief
Controller of Imports and Exports.
Applicants have to furnish full justi-
fication and indicate their consumption
during 1958

Export of Tapioca

2844. Shri Maniyangadan: Will the
Minister of Commetfce and Industry
be pleased to lay a statemient on the
Table showing the guantity and the
-countries to which tapioca has been

exported from India durmg the last
two years and siate:

(a) whether there are any other
countries from where tapioca is ex-
ported to the countries to which 1t is
exported from India;

(b) whether the shipping freights
for tapioca are the same from Indis
and the other exporting countries;

{c) if not, what is the difference;
(d) whether the difference i1n fresght

tharges adversely affect export of
tapioca from India; and

(e) if so, what steps are taken to
promote the export of tapioca?
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exDenses, departmental charges etc.),

The Minister of Commerce and
Industry (Shyl Lal Babadur Shastri):
A statement is laid on the Table. [See
Appendix VI, annexure No. 62].

{a) Yes, Sir,
(b) No, Sir,

(c) A statement showing the com-
parative freight rates from India and
our principal competitors viz. Indo-
nesia and Singapore 1s laid on ‘the
Table of the House. [See Appendix
V1, annexure No. 62].

(d) The exports of tapioca and its
products during 1858 have shown an
increase on the figures of 1957. It is
possible that if the freight rates were
reduced export might increase further,
if other factors remain the same—but
this by itself cannot be constrved as
affecting exports adversely

¢e) A statement is laid on the Table.
[See Appendix VI, annexure No 82.]

Labour Co-operative Societies

2845. Shrl Elayaperumal: Will the
Minister of Labour and Employment
be pleased to state the amount allot-
ted by the Central Government for
assistance to Labour Co-operative
Societres in Madras during 1957-58
and 1958-597

The Deputy Minister of Labour
(Shri Abid All): No amount has been
allotted by the Central Government
for assistance to Labour Co-operative
Societies 1n Madras during 1957-58
and 1958-59.

Supply of Community Radio Sets to
Madras Government

2846, Shri Elayaperumal: Will the
Mmister of Infermation and Broad-
casting be pleased to state the value
and number of community radio sets
supplied to Madras Government under
the subsidy scheme so far?

Broadeasting (Dr. Keskar): B 31st
March, 1850, the Madras Govegxment
hus been supplied 1015 Community
Radio Sets under the Subsidy Scheme
of a _value of “about Rs. 375400
spproximately {exclusive of incldental
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the share of the Central Govern-
ment's subsidy being Rs. 1,33,688.

Middle income Group Housing Scheme

2847. Shri Ajit Singh Sarbadi: Wil
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Punjab Govern-
ment have applied for financial assist~
ance for 1959-60 under Middle Income
Groyp Housing Scheme; and

(b) 1f so, the amount sought and
the action taken in the matter?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) The Punjab Government have
drawn Rs 14 lacs for the year 1958-59,
Only 3 States have, so fir, communi-
cated their requirements for the cur-
rent financial year; the rest, including
Punjab, are expected to send in their
requirements shortly.

Raza Textiles Limited, Rampur

2848, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have
recelved any memorandum from the
shareholders of Raza Textiles Limited,
Rampur to hold enquiry into the
offairs of Raza Textiles Limited;

(b) if so, the nature of the allcga-
tions made, and

(c) the steps taken so far to hold
enquiry?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No such representation has becn
receiyed

(b) and (c). Questions do not arise.
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Managing Agents in Companies

2850. Shri Morarka: Will the Minie-
ter of Commerce and Industry be
pleased to state’

(a) whether any notification has
been issued under section 324 of the
Compames Act, nouifying that speci-
fied classes of industry or business
shall not have managing agents;

(b) 1if not, whether 1t 1s intended to
do so, and

(¢) whether any enquiry bhas been
made 1n any industry from this point
of view?

The Minister of Commerce (Sbri
Kanungo): (a) and (c) No.
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{b) The matter is under considsea-~
tioh.

Manufscture of Care

2851. Shri Karni Singhji: Will the
Minister of Commerce and
be pleased to state whether in
of the recent statement by the

car
56

E

ernment to permit import of
,ponents to the tune of Rs.
“Dodge”, “Plymouth” and “Standard
Vanguard” cars will be continued to
be assembled and progressively manu-
factured in India®

i

In July last, it was decided, in con-
sultation with the automobile manu-
facturers, that in order to make the
available foreign exchange provide for
the maximum number of vehicles, each
of them would be allowed to mmport
components for only one type of car,
the choice being the one on which the
cost of foreign exchange was the least
Pursuant to this decision, import or
components for big cars, like “Dodge”,
“Plymouth” and “Standard Vanguard”
was discontinued As the foreign ex-
change position has not eased, Gov-
ernment propose to continue this
policy for the time being

The additional release of foreign
exchange of Rs 50 lakhs for the im-
port of car components had been made
to relieve the shortage of small cars
and could not, therefore, be utilised
for the import of components of big
cars, viz, “Dodge”, “Plymouth™ and
“Standard Vanguard”

Industrial Co-operative Societies in
Madras State

8hri 8. R, Arumugham:
2852. { Shri Ganapathy:

Will the Minister of Commmerce and
Industry be pleased to state:

(a) how many industrial co-
operative socleties are functjoning in
Madras State;
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(b) what are the types of these
socisties and the value of finished
goads produced by them; and

{c) the value of products sold to or
through the National Small Industries
Corporation?

The Minister of Commeroe and
Industry (Shri Lal Bahadur Shastrl):
(a) to (¢). The information is being
collected and will be laid on the Table
of the Sabha.

Gorakhpur Labour Organisation

2853. Bhri M, K. Ghosh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the decision taken with regard
to continuation of the Gorakhpur
Tabous Qrganisation;,

(b) the number of Gorakhpur
labourers engaged Industry-wise in
the years 1956 and 1958,

(c) whether they are kept segre-
gated from the rest of the labourers:
and

(d) whether they are given the
right to join Labour Organisations?

The Deputy Minister of Labour
(Shri Abid Ali): (1) The recommen-
dation of the Industrial Committee on
Coal Mining was that the Gorakhpur
Labour Organisation might con-
tinue for the present for purposes of
recruitment only, but all forms of
control or regulation exercised sep-
arately over Gorakhpur Labour after
recruitment should cease. ‘There
should be a joint co.operative orga-
nisation which should look after the
various aspects of recruitment, train-
ing and welfare of all labour so that
there is no distinction between the
Gorhkhpur labour and other labour.

(b) Name of Industry No. of Gorakh-

pur  labourers
during the years
1956 1958
1. Coalfields . . 11,467 13,
2. Limestone quarries ’:17 > 2%
3. Iron ore Mines . 604 740
' () No.
(d) Yer.
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Paper Mills, Bhavanisagar and Mettur

2854. Shri Balakrishnan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are con-
sidering the proposals for setting ur,
ot Paper Mills at Bhavanisagar and
Mettur making use of bamboos; and

(b) it so, the details of the steps
taken by Government?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri)
(a¢) and (b). No proposal has been
received by Government for thn set-
ting up of a paper mill at Bhavani-
sagar. However, a scheme for the
establishment of a paper mill at
Wettar Dam, Salern Districd, was 1e-
ceived from a private party in Novem-
ber, 18956. After consideration of the
scheme, the party was informed in
August, 1957 that there was no chance
of foreign exchange of such large
dimensions as required by them, being
available in the then prevailing
circumstances and as such, they were
advised to renew their application
after a year. The firm has now sub-
mitted a revised proposal for import
of plant and machinery, which is under
consideration.

Sale of Documentary Films Abrsad

2855. Shri Shivananjappa: Will the
Minister of Information and Broad.
casting be pleased to state:

(a) whether the Union Government
have finalised arrangements with the
Commonwealth National Library ir
Australia for sale of prints of Indian
documentary films;

(b) it so, the details thereof; and

(c) if not, when the arrangements
will be finalised?

The Minister of Information and
Broadoasting (Dr. Keskar): (a) and
(b). The Agreement for non-commer-
cial distribution of our films in
Austrulia was signed with the
Commonwealth National Library.
Canberféa on 18th April, 1855. This
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Agreement has been extended from
vear to year The main terms of the
\greement as agreed for the year
rom 1st April, 1959, are as follows.

(1) A 18mm dupe negative of the
films selected out of those
available for external market
will be loaned free of charge
to the Commonwealth National
Library

(2) The Commonweslth National
Labrary will prepare prints at
their cost from the dupe
negatives so supplied for sale
mn Australia

(3) The prints will be sold at the
rate of £AT7{10/0 per print of
400 ft out of which the Gov-
ernment of India wall be paid
£A 4 per print

(4) The Commonwealth National
Labrary will sell at least 3
prints each of the films select-
ed by them.

(c) Does not arise

Stall-holders of Panchkuin Road and
Janpath, New Delhi

2856 Raja Mahendra Fratap:
* X Shri Amjad Ali:

Will the Mumster of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Unstarred
Question No 2771 on the 25th Apnl
1958 and state

(a) the details of the scheme of
rehabilitating eligble temporary stall-
holders of Panchkuin Road and Jan-
path (Queensway), New Delhi, and

(b) the defimtion of an ehgible
stall-holder?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Construction of 625
shops in various Government colonles
m New Dellu has been sanctioned. In
addition, it is proposed to construct
maricets at Janpath and Irwin Road
Eligible stall-holders including those
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st Panchkwuin Road and Janpath will
be consdered for allotment of shops
in these markets when completed.

(b) The following are the condi-
tions of eligibility of a stall-holder for
alternative accommodatien:

(i) he should be a bona fide dis-
placed person,

(n) he should be the original
allottee/licencee of the stall
of the local body concerned;
and

(1) he should be doing business
in the sad stall in Dellms
continuously from a date
prior to 15th August, 1950

Written Answers

Groundnut Seeds for Pakistan

2857. Shri P C Borooah: Will the
Prime Minister be pleased to state

(a) whether Government received
any request from the Pakistan Gov-
ernment for the supply of 10,000
maunds of Madras short erect varrety
of groundnut seeds, in August, 1858,
and

(b) 1f so, the action taken thereon®

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b) Yes, Bir A
request was received from the Gov-
ernment of Pakistan, in August, 1958,
to supply them 10,000 maunds of
Madras short erect vanety of ground-
nut seeds for sowing purposes mn East
Palustan. The Government agreed to
supply 6,000 maunds N

Export of Horn Work

2858, Shri Panigrahi: Will the Minis-
ter of Commerce and Indwstry be
pleased to state whether there is any
piroposal to promote export of horn
work from Orissa 85 & non-traditional
item of export?
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The Minister of Commerce and
Indestry (Shri Lal Baksdur Shastri):
‘There is no exclusive proposal to pro-
mote export of horn work from Orissa
as & non-traditional item of export.
Generally, export promotion measures
being underiaken for handicrafts
inelude horn work also.

Export Promotion Schemes

2859. Shri Damanl: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table indicating the imports allowed
during July-September, 1858, Octo-
ber-December, 1958 and January-
March, 1959 from different foreign
countries and the extent to which 1t is
sttributeble o the Expert Promotion
Schemes?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
A statement showing the total value
of hcences 1ssued and the value of
hicences issued under the Export Pro-
motion Scheme for the quarters, July-
September, 1858, October-December,
1958 and for the month of January
1959 15 laid on the Table. [See
Appendix VI, annexure No 64)
Lacensing figures for the months of
February and March 1959 are not yet
available Licensing statistics are not
mamntamed country-wise

Import of Raw Material

2860. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state the details of im-
port hicence entitlement earned by the
established exporters for the im-
port of raw materials against their
export performance since the intro-
duction of the Export Promotion
Scheme?

The Minister of Commerce and In.
dustry (Shri Lal Bahadur Shastri):
The Export Promotion Scheme was
introduced in Septemaber 1930. Statis-
tics of import licences issued under
this Scheme are available only from
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July-December 1954 licensing period
and are given below:

Value in

Licensng penod ‘o000t of Rs.
July-December 1954 . 49,92
January-June 1955 . 17,45
July-December 1955 . 19,52
January-June 1956 10,64
July-December 1956 14,94
January-June 1957 26,64
July-September, 1957 40,53
Qctober *57-March *s8 2,70,52
Apnil-September, 1958 10.20,97
Qctober *s8-March *s9 4:37:97

(upro 7-2-59)
Full particulars of the licences

13sued under the Scheme are regular-
ly published mn the Weekly Bulletins
of Import and Export Trade Control
copies of which are available in the
Parhament Library

Export Promotion Schemes

2861. Shri Damani: Will the Minis-
ter of Comumerce and Industry be
Pleased to state

(a) how far the export promotion
schemes regarding mport of certain
coal-tar dyes, textile chemicals, against
the export of textiles and yarn has
been helpful in the objectives,

(b) the detais of the xmpﬁn licences
issued under the scheme during
October-December, 1958 and January-
March, 1959 period; and

(¢) what special efforts are betng
Tade for putting through the scheme
smoothly?

The Minister of Commerce and
Industry (Shs$ Lal Bahadur Shastri):
a) to (¢) A statement giving the
requrred information 1s laid on the
Table [See Appendix VI, annexure
No. €51.
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Textile Oompanies
2862 Shrl Aurchindo Ghosal:
* 1\ Shrl B. Das Gupta:

Will the Minister of Commerce and
Indusiry be pleased to state:

{(a) how many textile companies
have reported loss and net profit res-
pectively for the year ended Decem-
ber, 1958; and

(b) the total amount of loss and net
profit respectively and the highest per-
centages thereof?

The Minister of Commerce and
Indastry (Shri Lal Bahadur Shastrl):
(a) Different mill companies close
their accounts on different dates and
not necessarily on 381st December.
Based on the results of 277 textile
mills as have furnished balance sheets
during 1957-58, 103 companies have
reported losses, and 174 have reported
profits.

(b) The total loss incurred by these
103 companies is approximately
Rs. 51862 lakhs and the net profit
made by 174 companies comes to
Rs. 1564°17 lakhs; the highest percen-
tage of loss was 24 per cent on turn-
over, and the highest profit was 214
per cent on its turnover.

‘India 1958’ Exhibition

3863 [ 8hri B. Das Gupta:
|\ 8hrf Aurobindo Ghosal:

Will the Mmister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1238 on the 16th March, 1958, and
state:

(a) the break up of the amount
charged and realised as rent from
me private stall holders and the State
Governments in the India 1988
Exhibition;

(b) what has been theotal expendi.
ture for constructing buildings by
Government in the Exhibition;

(¢) whether they are going to be
demolished or retained;
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{d) whether any contract for sny
construction was given to say private
contragtor; :

(e) if w0, whether ienders were
publicly invited; and

() what was the total amsunt
involved in such contracts?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (c). A statement is laid on
the Table. [See Appendix VI, an-
nexure No. 88].

(b), (4), (e) and (f). Information
18 being collected and will be laid on
the Table of the House.

Prime Minister's Rellef Fand

2864. Shri P. C. Borooah: Will the
Prime Minister be pleased to state the
amount received from foreigners and
foreign countries as contributions to
the Prime Minister's Relief Fund
during 1958 and the details thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): A statement containing con-
tributions received in the Prime Minis-
ter's National Rehef Fund from abroad
during the period 1st January 1958 to
31st December 1958 1s placed on the
Table of the House. . [See Appendix
VI, annexure No. 67].

Government of India Press, Nasik

2865. Shri Jadhav: Will the Minister
of Works, Housing and Supply be
pleased to state what is the present
strength of the staff employed in the
Government of India Press, Nasik
(Bombay State), with a break up of
each class of servants?

The Minister of Works, Housing and
Supply (Shri XK. C. Reddy): The
present strength of the Press ig 1100.
Class-wise break up is as follows

Class I 1
Class IT u
Class IIT ny
Class IV £ ;¢
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[ 8hri Easwara Iyer:
2066, Shri A. K. Gopslan:
Shri Tangamani:

Wil the Mimister of Works, Houslng
and Supply be plemsed to state:

() what 15 the work load on the
'‘B' Division of the Central Public
Works Department;

(b) whether the work load justifies
the existence of this Division; and

{c) o not, whether there 1s any pro-
posal to merge this Division with any
other Division?

The Minister of Works, Housing and
Supply (8hri K. C Reddy): (a) The
workloag of this mamtenance Division
for the year 1958-59 is about Rs. 18
lakhs.

(b) Yes
(¢) Does not arise.

Indian Birds and Animails for Foreign
Zoos

2887, Shrimati Ila Palchoudhuri: Will
the Mmister of Commerce and Indus-
try be pleased to state

(a) whether 1t 1s a fact that a large
number of birds and amimals have
recently been flown for Zoos abroad.

(b) if so, the total number of bird~
and ammals flown separately o
foreign countres during the year 1958
as compared to 1957;

(c) the names of countries to which
they were sent;

(d) whether these birds and animals
were s0ld or sent as gifts; and

(e) if sold, what was the total
amount received from each country?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (). Trade statistics do not
show separstely birds and animals
flown for zoos. A statement showing
country-wise exports of both birdg and
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ammals durtng 1957 and 1888 is laid
on the Table. [See Appendix V],
annexure No. 68]. Such birdg aund
amimals are mostly sold and only a
few are sent on an exchange basis

12.07 hrs.
PAPERS LAID ON THE TABLE

NOTIEICATION RE: AMENDMENT TO
INDUSTRIAL DispuTeS (CENTRAL) RULES

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Sbri L N Mishra): On
behalf of Shri Nanda, I beg to lay
on the Table, under sub-section (4) of
Section 38 of the Industrial Disputes
Act, 1947, a copy of Notification
No GSR 398 dated the 4th April, 1839,
making certain further amendment to
the Industrial Disputes (Central)
Rules, 1957. {[Placed in Library.
See No LT-1342/59.]

CORRECTION OF REPLY TO STARRED
QuestiIoN No 12

The Minister of Commerce (Shn
Kanungo): I beg to lay on the Table
a copy of statement correcting the
reply given on the 10th February
1959 to a supplementary by Shn V P.
Nayar on Starred Question No. 12
regarding Dyes for Handloom Indus-
try [Placed in Library. See No. LT-
1343/59 ]

12 08 hrs

*DEMANDS FOR GRANTS-—contd.

MiNisTRY oF FOOD AND AGRICULTURE—
contd.

Mr Deputy-Speaker: The House will
now resume discussion on the Demands
for Grants relating to the Ministry of
Food and Agriculture. Out of 8 hou's
allotted for these Demands, 2 hours
and 7 minutes now remain.

How long does the hon. Mimster
propose to take for reply?

*Moved with the recommendation of the President.
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The Minister of Food and Agricul-
dure (Shri A, P, Jain): One hour.

Mr. Deputy-Speaker: I propose to
«call the hon. Minister at 1°17 or 120
wa. After his reply, the cut motions
«ill be disposed and the Demands put
40 vote,

Dr. P. S. Deshmukh may continue
this speech,

Shri Goray (Poona): Does the time
«f 8 hours include the time for Minis-
ter’s speech also?

The Minister of Agriculture (Dr.
‘®. S. Deshmukh): I have only a
ghort time left and I will not touch
uponr any very new points. I will
wmerely give more informstion about
some of the points that were raised
yesterday.

At the outset. I admut that my
mathematics is unable to keep pace
with the calculations of my hon.
friend, Pandit Thakur Das Bhargave.
"He equated one lb. of milk with
several chicken, and then gave the
egtimate of what we are losing in not
atilising cow dung properly. 1 believe
‘that at least so far as the value of
»cow dung is concerned, his figures are
Jdikely to be probably nearer the mark.
But, so far as conservation of cow-
wlung is concerned........

Shri D. C. Sharma (Gurdaspur):
‘With regard to the consumption of
qnilk........

Mr. Deputy-Speaker: Order, order.
“There are so many voices that nothing
«can be heard. I do not know what
«difficulty the stenographers might be
experiencing. I would expect hon
Members just to listen to what is being
-said here,

Shri D. C. Sharma: I came to know
“yesterday that a seer of milk is equal
10 9 eggs. 1 want to kmow how many
<chickens can be equated with one seer
<of miik.

Dr. P, 8, Deshmukh: I am trying te
get this information and 1 hope, before
T conclude my speech. 1 would be able
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to supply some information to my
hon. friend. '

So far as conservation of cow-dung
is concerned, as also compost making,
Government has a very big plan, and,
I am glad to say that we. have also
achieved some resuits. The number of
places operating the schemes of com-
posting increased from 260 in 1944-43
to 2252 by the end of 1957-58. The

.total number of urban centres in the

Indian Union having some sort of a
local organisation for the collection
and removal of refuge is about 3,000,
It is aimed to cover all such towns
under the urban compost scheme to in-
crease the existing compost production
of 2.2 million tons to 3 million tons
annually, and effecting an appreciable
improvement in the quality of the
vompost prepared, by the end of the
Second Five Year Plan.

Similarly, we have not let alone the
rural areas. There also we have got a
scheme of intense activity. We have
already covered 1,000 blocks with the
appointment of inspectorg for compost-
ing. These people have trained so far
nearly 45,000 village leaders and
farmers to prepare better compost and
utilise all the waste that may be avail-
able. This will show that we have
also tackled this aspect of the problem.

So far as the utilisation of cow-dung
as fuel is concerned, this, as I am sure
every hon. Member of this House will
realise, 1s a very difficult question
And, I do not think any sensible man
will suggest that we should ban the
use of cow-dung as fuel by law. It
will be a very undesirable piece of
legislation. All that we can do is to
persuade the people and also to popu-
larise gas plants which we have, more
or less, perfected. There is a scheme
that every block should have at least
2 gas plants because, in the gas plant,
we will not only get the fuel but will
not diminish the value of the cow-
dung 50 far as manurial uses are
concsrned,

Similarly, g0 far as fodder is con-
terned, we have taken a large number
of steps and most of the suggestions
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which my hon. friend Shri Govind
‘Dasji made have been given effect to.

T do not think there remains any parti- -

‘cular important suggestion which we
have not accepted and in which some
steps have not been taken so far as
increasing the quantity of fodder is
concerned, which is very necessary,
and also its development.

_But, all these things take time and
what is possible within the time and
with the resources we have, we are
trying to do. Of course, it is correct
that due to foreign exchange diffi-
culties we have not been able to sup-
ply sufficient iron and steel for agri-
cultural purposes nor have we been
able to provide as much fertilisers as
there is demand. This has also come
in the way of going ahead with thc
schemes of irrigation because the
requirements of foreign exchange are
not forthcoming.

But, in all these things we are
making a serious effort to develop the
qQuantity available so far as the cattle
are concerned and all the suggestions
which my hon. friend Shri Govind
Dasji made—I] can safely say all of
thcm—are being implemented,

In order to give a few more details,
I would like to enumerate the items in
the scheme for the development of
food and fodder in selected areas in
village blocks. The important aspects
of this are as follows:—

(i) The appointment of Fodder
development staff;

(ii) Establishment of State Fodder
and Grazing Committees;

(iii) The establishment of Pasture
Administration blocks in com-
munity development blocks;

(iv ) The distribution of fodder seeds,
roots etc,, produced by the State
Farms and the Military Farms,
to cultivators;

(v) The feeding of selected cattle on
balanced rations; improvement
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of pastures of State Govémment
Farms; and

(vi) Construction of silo pits for
conservation of fodder,

The Central Government also does
not depend upon the initiative of the
State Government alone but gives a
subsidy, varying from 25 per cemnt to
50 per cent for all the above items, to
State Governments. In the same
manner, so far as compost is concern-
ed, we are giving every possible en-
couragement.

Pandit Thakur Das Bhargava
(Hissar): May I just put a question®
Can the hon. Minister kindly give us
the details as to how much money
has been spent so far and the improve-
ments made so far in any of the areas
in the last 5 years in the matter of
additional production of fodder and
cattle feeds.

Dr. P. S. Deshmnkh: I have men-
tioned some of the figures in giving
the details about the Town Compost
Scheme and I.have also mentioned....

Pandit Thakur Das Bhargava: In
reply to a question which I put in this
House it was mentioned that no money
has been spent in the First Five Year
Plan and in the 3 years of the Second .
Five Year Plan and only propaganda
has been done. I do not know how
the hon. Minister says otherwise. This
was the reply given.

Dr. P. S, Deshmukh: 1 have already
mentioned that 1000 inspectors are
already in position in 1000 blocks and
they have trained nearly 45000
farmers so far as better composting is
cancerned and composting is nothing
more than better utilisation of cow-
dung.

Pandit Thakur Das Bhargava: I am
asking about the increased production
of fodaer: now mucn money has been
paid, how much has been spent and
how much fodder has been added to;
and I am not asking about compost.
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Dz, P. 8. Deshmukh: I have not got
the figures here. Probably, my hon.
friend’s impression may be correct
that much expenditure has not been
incurred. But, since we have got a
scheme, I am sure, we will be able to
implement 1t, though the process may
probably be somewhat gradusl.

Then, the question was asked by my
hon friend about a lb. of milk being
equal to § eggs According to Health
Bulletin No. 23, which gives the
nutritive values of Indian foods and
was published by Dr W, R. Aykroyd,
Director, Nutnition Research Labora-
tory, in 1841, the calonfic value of
cow's mlk, buffalo milk and eggs 1s
18, 33 and 49 per oz respectively
ThYy mreans Glay die caiorufc vive of
one lb. of cow's milk 1s 288, and
buffalo’s mulk 528 The weight of
eggs which give the same calories
would be 5§9 oz compared with cow's
mlk and 1047 oz. compared with
buffalo mlk Taking the average
weight of an Indian egg (of Des:
type) to be 1§ oz, nearly 5 eggs
would equal a2 1b. of cow’s milk and
8 eggs a 1b of buffalo milk

Pandit Thakur Das Bhargava: May
T take it that the reply given by the
hon Minster of Food was wrong. I
put a question No. 2871 on the 27th
September, 1958 to the hon Minister
and he was pleased to give the rela-
tive values of all these tlungs as
against 1 seer of milk. Was that
reply wrong because what the Minis.
ter has said 18 quite different from
the one which the hon. Food Minis-
ter gave me?

M. Deputy-Speaker: This might
be heard and then. because the hon.
Minister has also to speak, he might
contradiction

§
2
£
E

8. So far as
buffale’s milk is concerned, there is,
it seems, a difference in the calcula-~
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Mr. Deputy-Speaker: Order, order.

Dr. P. 8. Deshmukh: This is some
question of details,. I nave not
examined it and 1 will certsinly get
expert opinion so far as my houn
friend's contention 1s concerned. But,
I think it 1s somewhat vague and not
a scientific opimion that buffalo mulk
creates some sort of dullness in the
brain It may be, probably, good to
have cow’s milk But we know the
comparative intelligzence of peoples
siting 1n this House also—tho<e who
confine themselves to cow's milk and
those who happen to have the mis-
fortune of having to take buffalo’s
mulk (Interruptions) 1 am unakle
to distinguish one from the other

Mr. Deputy.Speaker: We do not
make comparisons all are equally
good, whether we take buffalo’s milk
or cow's mulk, everybody 1s equally
good.

Dr. P. 8. Deshmukh: I hope my
friend would not insist too much upon
this preference for cow's milk so0 as
to bring some sort of a war between
the cow and the buffalo milk m this
country. Both animais are useful in
their own way and there are also
economic questions involved. There
are many people for whom to main-
tain a cow is far more costly than
mamntaining & buffalo. It is very well
for us to preach one thing or the
other but the economics must appeal
to the common man who is to feed the
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Shri 1. Eacharan (Palghat): Mr
Deputy-Speaker, 8Sir, 1 congratulate. .

Shri 1. Eacharan Sir, I congratu-
fate the Musters and the Maunstry
for the assistance given to Kerala
State to tide over the serious food
situation last year The problem was
very grave not only to Kerala but to
the whole country and the Mnistry
tackled the problem very carefully
and tactfully The price in Kerala 1s
very much higher than in other parts
of the country The purchasing
capacity of the people 1s very low
So the exusting price 1s higher than
what 1t was existing last year in this
period So, something has to be done
to reduce the price to the level pre-
vailing 1n other States Fcrmerly, we
used to get Burma rice and Tanjore
rice and people were accustomed to
prefer the Burma rice  But now-a-
days Burma rice 1s not available for
the Kerala State Kerala 1s deficient
in rice

Acharya Kripalani
They can get from Russia

Shri X Eacharan: It has to depend
upon outside supply  According to
the Kerala Government, the deficit 1s
about 8-7 lakh tons The southern

(Sitamarhi)

Demands CHAITRA 18, 1881 (SAKA)

for Grants 10550
right asking the Kerala Government
to purchase rice from Andhra But if
that 1s to be had, the Central Gov-
ernment ghould exercice the necessary
control over the purchases made by
the Kerala State

Much has been said about the
Andhra rice deal In this House it-
self when the matter was raised some-
time back the Food Minister has said
that he would await tae report of the
Commassion appointed by the Kerala
Government It has submitted its re-
port On page 82 of the report, it
says

“But when all the circumstanc.
es to which I have referred at
such great length are taken to-
gether there are strong grounds
for suspicion that tha deal was not
solely dictated by considerations
intrinsic to the rrerits of the
situation ”

It further says

“To answer bnicfly the two
matters referred to m~. I find that
the purchase of 5,000 tons of rice
by the Kerala Government mn
August-September 1957 was justi-
fied but that the purchase on the
terms of the present deal was not
having regard to the food situation
in the State, and that the pur-
chase resulted n avoidable loss
to the State”

That 15 why I have said that the Cen-
tral Government should have the
necessary control over the purchase
made by Kerala This purchase was
made through a private firm at Madras
about which also the report says on
page 61

“The present dea! was for the
supply of the rice of the va'ue of
Rs 25 lakhs of rupees The
Madras firm was quite unknown
i Kerala and, from what I have
already sald, there was nothing
in its antecedents to indicate that
it would be able to undertake a
deal of this magnitude *
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Though such an observation has

been made, the Government has not
taken any action and it has again en-
trusted the procurement work to this
firm. Not only that. The report of
the Commission has becn totally re-
jected by the State Government.

Whenever the State Ministers, es-
pecially the Food Minister’s and other
Ministers come for ccnsultation or
conference to Delhi, they issuc a
statement here saying that they are
getting the assistance and help re-
quired by the Kerala State. But
when they go back to the State they
say that they are not getting the re-
quired assistance and so there is dis-
crimihatory treatment against e
Kerala State.

The southern zone was working
well and so it has to be retained as it
is. Reports have appeared i1n the Press
that the Madras Government had
represented to the Centre that each
State should form a separate zone and
the requirements of Kerala should be
met on a State to State basis. The
reason advanced is that there is a lot
of movement of rice and paddy from
Tanjore to Kerala. I think that there
is not so much movement as is stated.
The movement was less in 1958 than
in 1957. Even this year the move-
ment is very restricted and it is very
low. Kerala was the market of
Tanjore paddy and rice and that was
the normal trade market and this has
to be retained. Even now, the Gov-
ernment of Madras has controlled the
movement of paddy and it issues per-
mits to take lorry loads from Tanjore
to Kerala. The south zone has stood
the test of time. On the whole it has
benefited the people not only of Kerala
but the whole of that area. So, this
should be retained as it is.

As regards agriculture, Kersla is
utilising the maximum available lands
for cultivation. The tetal area under
paddy cultivation is about 1325 lakhs
acres. There is no scope for extend-
ing the area further or reclaim further
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area. Whatever area is available it
has been taken for cultivation, The
average yield per acre, according to
the State Government is 1537 Ibs. of
paddy. This has to be improved consi-
derably by improved meang of culti-
vation. Chemical fertilisers are not
available for the use of our cultivators
and we have to import them. But
whatever is available is not made
available to the cultivators at a time
when it is required. Our agriculture
departments have not changed their
policy and procedure. The ordinary
cultivators are not aware of the pro-
cedure. They require these things
only at the time of their use and then
only they will approach the agricul-
ture department. T{lere are some
difficulties of this kind and they are
to be minimised. In the same way
improved varieties of seeds are also
to be made available when and where
they are required.

Malabar which was a backward area
is still neglected. Even also in
the appointments to service under
State Government there is mis-
management. There is large scope for
increasing the yield by extending the
irrigation facilities.

In the Palghat District there is a
scheme which was investigated and
recommended by the previous Gov-
ernment. The Planning Commission
has not sanctioned that scheme. I am
referring to the Kanjirapuzha scheme.

t is a big scheme which, if under-
taken, will yield double the quantity
bf foodgrains that is now produced in
that area of about 80,000 to 90,000
acres of land. This scheme was
investigated even before the First Five
Year Plan and was found to be very
bseful. I do not know whether the
Kerala Government has recommended
it to be included at least in the Third

ive Year Plan.

Sir, there is no use of having so
hany big schemes which will produce
results only after:some long period.

Lly in the case of Kerala the
Serious food situation that is i
there can be solved by glving more
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irrigational facilities which will y:eld
quick results 1 would request the
Planning Commussion to take this as-
pect of the matter into consideration
and give priority to these things

With these remarks, Sir, I support
the Demands for Grants relating to
this Ministry

Shri Kamal Singh (Buxar) Mr
Deputy-Speaker, Sir, 1n the annals of
history our country has always been
a land of plenty attracting mnvaders
from outside right down the centuries
The Indo-Gangetic Plains with ouw
snow-fed perenmial rivers and the
coast line of Gujerat have all been
famous m the world Yet today we
are faced with the food problem, with
a dbad situation in which we cannot
feed our teeming mullions Today the
yield per acre here 1s the lowest m the
world

Yet Sir when we speak of or when
we consider questions like land
reforms, and when we talk of trading
in foodgrains and other matters, I
sometimes wonder why we have not
given more thought, or why we do not
consider the mam, the most crucal,
aspect, namely, to increase the yield
per acre and to produce more food It
makes me wonder why we side-track
leave the most important 1ssues

I admit that land reforms and other
problem that come before us are im-
portant in their own way, but surely
we should not side-track from the pro-
blem, the most forcetul problem which
1s 1 front of us And 1n dong so, if
we consider the demands and wants
of the agricultunsts, we will find that
what they want i1s more water, seed
fertilizers and the like

To me, Sir, 1t appears that the main
problem 1s of providing more water
Our water potential has often been
talked of in this House 1 wonder why
we do not give more emphasis and
:::t:? o::rtil entire attention to the

15aty
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I am sure brother Members will
agree with me that 1:n any part of
India, 1n any corner of India, 1if an
agricultunst 1s asked as to what his
want is, how he will increase his yield
his demand will be for water It 1s
not a hidden fact If that 1s so, should
we not pay more attention, should we
not devote our energies more towards
this Demand

In Bihar, today, we have schemes of
the Gandak, the Kos:, the DVC and
the Sone The Gandak scheme 1s stil}
in the offing The Kos1 scheme 1s
being worked at the moment The
DVC had given large promises but
as yet no irrigation facilities has been
released 1n Bihar So far as tne Sone
15 concerned 1t 1s the oldest canal
s¥stem 1 Bihar feeding the divisiom
of Patna, especially the District of
Shahabad which 1s the only surplus
district 1n Bihar A4 the moment the
Hihand will be discharging greater
supply of water into the Sone If we
do not harness this m time we may
have difficulties later on A sub.tan-
tial amount of money has already been.
sanctioned for renovation of canals.
Put until preiminary work 1s done
on the new barrage which, I believe—
I have rebeble information—~would
amount to Rs 3 crores, we will not
be able to achieve good results May
1 therefore, urge upon the hon Minis-
ter of Food and Agriculture to use hs
good offices for the allotment of this
amount  If these Rs 3 crores could®
be sanctioned and if prebmnary work
could be done on the new barrage—
Rs 3 crores is only one-fourth of the
total amount for the new barrage—
we can ensure better results This
should be done before the Riband
waters go into the Sone In that case,
I think, we can proceed in a better
way and we can also save some
amount of money :in the long run

Apart from this,—my experience 1s
confined to Bihar—] have been going
round the villages and I do not think
there 1s any part, any cormer where
there 1s no demand for a tube-well, ®
pumping set or for some other minor
ungational facility But the de-
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mands are not met because, according
to the reply given by the State Gov-
ernment, they are short of money
It is true these matters are within the
purview of the State Government, but
should we not, in this House, try and
find out what are the actual require-
ments of the peasants? It is through
the pessants that our yield could be
increased.

\

Again, I would like to make @ men-
tion about the “usar” land, which
in U.P. comes to about 20 lakh arces
and in Punjab about 30 lakh acres. I
happened to visit the National Bot-
anical Gardens in Lucknow. I was
given a pamphlet there by the Dir-
ector, Professor Kaul of the Na-
4tional Botanical Gardens. He has
experimented on the reclama-
tion of usar lands at a fairly reasgn-
able cost, I think, when we are faced
with a food shortage, and the question
is how to increase our food produc-
tion, we should take into considera-
gion such schemes which would bring
in without very much cost an addi-
~tional output of grains.

Fertilizer is the second item in the
long list of requirements of the pea-
sants. The general complaint is that
the prices are a bit high which do
not go home to the cultivators. In
view of the fact that the Sindri Fer-
#tilizer Factory has been making pro-
fits and in view of the fact that our
State Trading Corporation is also
feft with a certain surplus, may I

Jowered a little bit so that it could
<come within rcach of cultivators?

On the question of improved seeds,
X am afraid I am one of those who
are rather critical of the scheme of
-seed multiplication farms. My reason
for that is that we could have achiev-
ed the same result by having a more
aggravated form of registered grow-
ere. That would have eliminated so
‘many things. It would have elimimt-
2d the question of acquiring land.
“You are going to spend Rs. 4 crores as
uid to the States in three years time
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for getting, I think, 3000 urm The
achlevement till Beptemlir is 1,902
farms already installed in -all the
States at a cost of Rs. 82 lakhs I
think we could achieve better resuit
by having registered growers. We
need not have all this paraphermnalia
staff etc., and we need not deprive
the cultivators of their land. About
land acqusition, I am sure the House
must be aware of the long pro-
cess that is taken for the acquisition
of lands in the ‘States. At the same
time, there is the necessity of the
cultivator of the area for getting
a particular kind of seed. But
the emphasis today s mostly on
growing paddy because  is the
easiest thing to grow. There is no
dearth of paddy seeds. The dearth of
seed, say in my area, is in respect of
the Kharif seed; the deerth is for
good maize seed, the early varieties
of maize and good jowar, and other
grains like that. The seed multipli-
cation farms in my area do not con-
centrate on those seeds. They would
rather have either wheat or paddy
because paddy especially is s0o easy to
grow. That is why 1 am against this.
I thought that we would have saved
a lot and that the registered growers
and the big cultivators in various
parts of India could have grown for
us and it could have gone to the NES
blocks where we could have seed-
grain stores. It would have been
much simpler.

In this regard, 1 would like to pay
a tribute to the very fine work done
by our Agricultural Research Insti-
tute and the ICAR, the work they
have done in agricultural research. I
would like to mention specially Dr.
especially
the latter who has brought out a very
fine book on agriculture which 1
hope many of my hon. friends here
have had the opportunity to go
through.

In this connection, I would like to
mention that this fine piece of work
that is being done by our Agrcul-
tural Research Institute Is -bwing
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wasted and does not percolate down
to the masses This could be done
# we have journels m regional
languages, m Hindi, etc At the mo-
ment there ig the journal called
Indsian Farmang, which 1s publihed
by the I C A R If we have more
journals m Hindi and 1n regional
languages, the masses could take the
benefit of i1t. Leave alone the State
Governments, for, as a matter of fact,
the State Governments at the moment
are not m a posrtion even to inform
the people on various matter< For
instance, I had personally made snme
enguiries about improved variety of
date tree and the ginger seed But
1 was not able to get much informa-
tion or assistance

I would also like to say a few
words on the report of the Agricul-
tural Admunistration Committee The
Agricultural Admunistration Com-
mittee have made certain very per-
tinent remarks and I would just men-
tion three points out of them First,
they suggest the replacement of 30 to
40 per cent of the adminustrative staff
because they do not consider that our
agnicultural admimstration staff i1s up
to the mark This 1s a very major
point worth consideration The second
point 1s that the service conditions
are inferior to those of other services
m the Govermment If we wish to
improve our agriculture, the service
conditions n the agricuture depart-
ments should not be inferior to those
in other services The third pomnt 1s
that the service rules have not been
revised 1n some States for as long as
25 years ‘These points, I think are
important and should be considered
I do hope that this report of the Agn-
cultural Administration Commuttee
would be gone into and steps taken
I respect of the recommendations

In conclusion, I would hike to say
that m our endeavours to increase
bur food output, we must realise that
the most important thing 1s to «dive
incentive to the cultivators. They are
not given that incentive I have no

(A LSD 4,
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time at my disposal to make out my
case but there are so many things
which are mmportent The most m-
portant thing 1s that they should be
left alone They need not be told of
the mysteries of land reforms Let
them grow, and grow more The
fundamental basic amenities that they
want are roads and good admunistra-
tion on the part of the State Govern-
mentg so that if our agriculturists
have to go for a loan, they could
get 1t on the same day and not spend
tuime and money and wait there for
davs and ddys for getting a loan At
present, at every step, the egrnicul-
turist has to give, what 1s known
as gratuity So, the humble request
that I would like to make 1s, let the
agriculturists have fundamental,
basic amenities such as roads and
hospitals Though they are not direc-~
tly connected to agriculture as such,
they are most necessary

While we are discussing the sub-
ject of food and agriculture here 1n
Parhhlament or in Consultative or
other committees, the major issues
come before us What are they? The
major 1ssues are land reforms and so
many other things But then we are
side-tracking the most 1important
thing that 1s how to increase our
food yield which 1s the lowest in the
world I can only hope that the
transformation in our approacn could
come before 1t 1s too late

Shri D A Katti (Chikodi) Sir,
looking to the food situation m the
country, I am rather forced to say
that unfortunately our Government,
headed by an emunent person hke
Shr1 Jawaharlal Nehru, has failed to
solve the food problem even though
his Government has been vested with
all the powers, and if need be, with
dictatorial powers On the contrary,
in recent years, the food situation has
been worsened and especially this
year the situation 1s hopelessly hor-
rble In spite of this situation our
hon Mmuster n charge of the Food
and Agniculture Mimistry says that
thus year it has been possible to get &
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bumper crop and that the food situa-
tion is quite all right, But what is
the fact? The Minister, it seems,
believes in the figures supplied to him
and he is satisfled with the figures.
But I think he is not concerned with
the real situation. He is not concern-
ed with the lot that has befallen the
people.

Today, as we see, the situation is
tense. Never before have the prices of
foodgrains gone so high. They are so
exorbitant that the poor people and
even the middle classes are not able
to purchase the foodgrains or that
quantity of foodgrains which they re-
quire, These peanle ave living tekher
in semi-starvation conditions. Whether
the people are happy and whether
they get sufficient food is not to be
judged by the figures nor by seeing
the care-free birds roaming about
Connaught Place. But you must visit
the villages; go to the villages and
see the life. You go to any humble
cottage of any humble citizen and
see what he eats there and then the
Minister will come to know about the
position. 1 have seen. People are
actually starving. But our Ministers
refuse to go to the villages. They
have no courage to see the real life.
They are afraid of seeing the real
position

Today, in respect of food. the peo-
ple are facing such hard times that
we must all thank and especially the
Minister should thank his stars that
hunger marches are not stormuing this
Parliament. This food problem is a
basic problem and unless this problem
is tackled successfully it will never be
possible to achieve success in any other
thing. You can never make the Plan
successful otherwise. The basic need
is f00d, and you must be able to satisty
the need. But the Government which
is not able to feed the people, which is
not able to solve the problem of food,
is incapable of doing anything that is
great, and as such the Government
not fit to oven.

v
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1 do not say that the
is not making any attempts. It
making attempts to improve
position, but there is no sin
those attempts; there is no purity
there is no vision. For example, dele-
gations are sent to foreign countries
to study agriculture, Again, agricul-
tural research is being carried om.
But the knowledge made available
and the suggestions made by the
delegations, I think, are not made use
of. Secondly, the peasants are aided
by way-of loans to improve their
land. But according to my informa-
tion and experience, the money is
not spent properly. There is mere
waste. First of all it becomes very
difficult for the peasant to get the
money. Secondly, if he gets the
money, he spends that money not on
the improvement of land, but ©On
marriages of his children and so on.
This is how money is wasted and
there is no improvement at all,

g
'

Thirdly, rice zones-are created. My
constituency in Belgaum District
comes in this Zone. Before the zone
was created, rice was available at 7
or 8 ennas a seer. But after the cre-
ation of the zone one seer of rice,
costs 11 annas The reason is every-
day hundreds ©of trucks are crossing
the boundaries for the police are so
horribly corrupt. I have never seen
such corrupt police; every-day they
are making hundreds of rupees. In a
public meeting I had condemned
this. Then, under the grow more food
scheme, unecessarily money is wast-
ed. There is an attempt to irrigate
the land too by spending crores of
rupees  Irrigation potential 1s made
available, but that irrigation potenti-
al is not made use of and fully uti-
lised for getting more food. So, every
attempt made in this direction has
defeated the purpose.

When the situation goes beyond the
control of Government, they condemn
the hoarding tendency, profit-making
tendency, etc. Sometimes they curse
the “blind God™ for no rains. In spite



food is very costly. The situation is
tenge and beyond the control of Gov-

whole issue and to adopt some wise,
practica] eand more powerful remedy.
All this trouble has started because
we are not having more production.
More food production and equitable
distribfition of the produce are the
remedies to raise the standard of life
of the people.

Now, after failing in all the at-
tempts, Government have decided to
adopt another measure, viz., co-oper-
ative farming. This method is con-
sidered very novel and effective. After
the Nagpur resolution, the subject
has become a burning problem in all
circles and the subject is being dis-
cussed at length. Some people oppose
it. Even in the Congress there are
people who oppose co-operative farm-
ing. There are some who support this.
Those who oppose it say that it is
something coercive. They feel that it
affects individual liberty and it is not
consistent with democratic institu-
tions. Some express the fear of blood-
shed, this and that, as if the heavens
would fall if co-operative farming is
brought into force. Those who support
it feel as if they are doing som:ething
miraculous and it 18 going 10 make
this country immediately JIAAT, THAT
But T feel this is not so miraculous
as it is propounded to be. As a matter
of principle, I support co-operative
farming. As a matter of principle, no-
body will oppose co-operation whe-
ther in the field of farming or in any
other fleld. My party, the Republican
Party, supports co-operative farming.
But at the same time, we feel that as
it is propounded, it is rather a half-
hearted measure. We feel there is no
socialistic and scientific approach in
it, rather a blind trial and error
method is adopted. The main objective
is to get more food and, I believe, to
create a sense of co-operation among
the peasants. But the question is
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whether it will be possible to get
these things by this scheme.

I feel that co-operative farming,
about which so much is talked about,
does not tell us whether land reform
will precede co-operative farming
and, if so, what will be the nature of
the land reform. To me it appears
that land reform must precede co-
operative farming and that land re-
form must be such as to ensure a
fair deal to the actual cultivators and
brevent exploitation, Without land
reform, any attempt to have co-
operative farming will simply be e
farcc and will ultimately fail. The
Indian Delegation to China on Agra-
rian Co-operatives have suggested
that in order to form Agrarian Co-
opemative, it is necessary to create a
favourable atmosphere and that at-
mosphere should be one of equality
and non-exploitation. In creating this
atmosphere, land reform will play a
vital role They further say that land
reform should have two objectives,
firstly discouragement of cultivation
by hired labour and secondly availa-
bility of land to thuse who want to
live by working on it. The scheme
behind these suggestions, I believe, is
to make the tiller the owner. But the
members of the delegation were not
bold enough to state that but that is
the spirit behind it. I also feel that
the land should belong to the tiller.

But mainly cultivation is done
through hired labour. The disparity
in land holdings will show how it is
true. The data collected in the Agricul-
tural Labour Enquiry in regard to
mal-distribution of land are repro-
duced in the report of the Indian Dele-
gation to China on Agrarian Co-
‘Operatives: 13‘6 per cent of the peo-
ble are having upto 1 acre; 17°3 per
cent have 2'5 acres; 17°0 per cent
have 2'5 to 5 acres; 15'5 per cent have
5 to 10 acres; 131 per cent have 10
to 25 acres and 4'5 per cent have more
than 25 acres. These figures show that
about 17 per cent of the people are
holding about 87 per cent of the land
and 83 per cent of the people are

~
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holding 33 per cent. of the land.
Those 17 per cent of the people are
not able to cultivate by family labour
€7 per cent of the land They culti-
vate this land through hired labour If
you want to check cultivation through
tured labour, 67 per cent of the land
will be made available to the actual
workers on the land. 50 per cent of
the people are such that they are either
landless or hold 1 or 2 acres only If
that land 1s made available to these
people, they will willingly jomn the
co-operatives and the co-operatives
will be successful

So, my submussion 1s, to make co-
operative farming successful to have
equitable distribution of wealth, <o
avord a probable bloody revolution,
because the people are no longer pre-
pared to be beasts of burden any
longer Let not socialist pattern of
society be an empty slogan This land
can be redistributed to those people
who are prepared to cultivateit Com-
pensation should be paid to the per-
sons who are holding this land If
this remedy can be adopted, I am
sure co-operative farmung wil! be suc-
cessful, otherwise, 1t will muserably
fail So, don't unnecessarily hanker
after that and don't lull people into
false hopes

13 hra,

Mr Deputy-Speaker: That one
minute 18 gone

Shri D A Katti: I will conclude just
now.

Mr Deputy-Speaker: I am. sorry
Now Shn K. S Ramaswamy.

Shri K 8 Ramaswamy (Gobichet-
tipalayam) Mr  Deputy-Speaker,
agnculture 1s the base of the Plan
and top priority 1s to be given to
agricultural production But I find
that top prionfy i1s given to the dis-
tribution of foodgrains than to the
production of foodgramns That 13 the
defect of our system If we really
want to attain self-sufficiency, if we
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want to increase our food production,
we should adopt the method of inten-
sive cultivation, and intensive culti-
vation depends on the fertility of
the soil, What have we done to im-
prove the fertility of the soil Here
I want to quote certain figures of the
anticipated requirements and actuak
supply of ammonium sulphate for the
past few years. In 1956 the actual
supply was 6 39 lakh tons as against
the requirement of 6 75 lakh tons; in
1957 1t was 7 20 lakh tons as aganst
the requirement of 8 lakh tons, in
1958-59 1t was 822 lakh tons as
agamnst the requirement of 9 lakh
tons In 1059-60 we expect to supply
only 50 per cent of the actual require-
ment of 18 8 lakh tons

Then, if we look into the area
under food crops, whereas it was
25,22,69,000 acres in 1952-53 in 1957-
58 it was 267372000 acres, an in-
crease of 1,51,03,000 acres But mnec-
rease 1n the supply of fertihser 1s
only 2 49 lakh tons during the course
of the five years

In this connection, 1 would Lke
to quote the relevant portion from
the Report of the Fourth meeting of
the working party on fertiliser held
at Bangkok in 1953, where they say:

‘“There 15 also a steady decline
i paddy yields in India from
year to year and this 1s attribut-
ed to the low organic matter and
nitrogen contents of the soil In-
tensive cultivation of land with.
out proper replenishment of the
nutnents removed by the rice crop.
lack of irrigation facilities and
uncertain rainfall conditions have
also contributed to this dechne ..

On the whole an increase of
225 1bs per acre of paddy 1s found
to be possible by suitable com-
binations of Nitrogen and Phos-
phates in the various States

At present only a small fraction
of the total ares under paddy in
India gets the benefit of fertil-
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izers. The indigenous manures
are in short supply and there is
possibility of increasing fertilizers
usage if the fertilizer is made
cheaply available through Gov-
ernment agencies.”

‘Then they say:

“In Japan the yields have been
steadily increasing since 1899 as
a result of eficient fertilizer prac-
tice. It is estimated that the pro.
duction of paddy in Japan would
fall by 20 to 30 per cent, if chemi-
cal fertilizer 13 not used.”

Now when we want more fertilizer
to be given to the agriculturists, the
Government say: we have shortage of
{foreign exchange and so we are not
prepared to import much of fertilizers.
I am told that by using Re. 1 worth of
fertilizers we can get Rs 3 worth of
foodgrains in return. If that is so,
then, instead of spending crores and
crores of rupees on the import of
foodgrains—we are spending Rs. about
140 crores on import of foodgrains—f
we 1mport more of fertilizers, then I
think we will be able to increase the
food output enormously with the result
that next time the import of food-
grains will be less. It will even re-
sult 1n surplus in food production.

Here 1 want to refer to the recom-
mendations of the Agricultural Ad-
mimstration Committee:

“The Committee has pointed out
that there 18 a general feeling 1n
the States that not only sufficient
fertilizers are not being allotted
by the Government of India, but
the fertilisers allocated are not
received by them regularly and i
time for application to crops.
The Committee has further re-
commended that centrally ad.
ministered godowns, which are
conveniently situated in several
parts of the country should be es-
tablished tg receive and store
fertilisers for supply to the con-
suming areas. The Committee
has also recommended that the
payment of interest charges of
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fertiliser loans advanced by the
Centre to the States may also be
deferred till such time the fertili.
ser is actually required for use of
the land.”

The fertility of the soil is going down.
That is why for the last 4-53 years
the output of foodgrains i1s decreasing,
as can be seen from the following

figurea:

Tons
1953-54 6,82,34,000
1954-5S 6,64,02,000
1955-56 . 6,52,62,000
1956-57 - . 6,81,88,000
1957-58 . . . 6,15,30,000

So, it 1s going down every year. Unm-
less we improve the fertility we can-
not increase the production. So, I
am surprised to find that propes
attention 13 not given to this aspect
The Commerce and Industry Mins-
try 1s not co-operating with the Minws-
try of Food and Agriculture in the
matter of supply of fertilizers I
would say that the Food and Agricul-
ture Munistry should emphasize and
fight its case with the Planning Com-
mussion and the Commerce and In-
dustry Mimstry for the setung up of
more factories. Whenever any ques-
tion on this subject 1s asked they say
it will be considered”. Even to-
day the hon. Deputy Minister said
that plans for the factories will be
finalised soon I do not know when
it will be finalized. A production
committee was set up in 1854 with the
object of setting up a factories the
target of which in 1961 will only be
1,71,000 tons of fertilizer. When we
need 15 lakh tons of fertilizer and
when our indigenous production
now 13 only 402 lakhs, the target
for this factory in 1962 is only 1,72,000
tons I do not know why planning
18 done m this way in the matter
of agriculture.

Then it 1s curious to find that wher
we are in short supply of fertiliser,
a lot of fertilizer 1s being exported
For example, take the case of oil
cakes. Here ] would like to give
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some figures about the export of oil
cakes. The figures are as follows;

Tons
1954-55 - 39,397
1955-56 1,62,702
1956-57 . . . 56,344
11 months of 1958 65,659

Qil cake is a very valuable fertiliser
in our country; it is also a part of
the food of animals. 8o, this valuable
oM cake should not be exported. Its
export should be stopped immediate-
ly. Because of its export, the price
of oil cake has gone up from Rs. 18
per bag to Rs. 25 per bag. The Minis-
ter for Agriculture stated two days
back that farmers were not educated
in the use of fertiliser. But because
we are not using fertilisers, a big
portion of our foreign exchange is
being wasted for import of foodgrains.
Therefore, I would suggest that imme-
diate steps should be taken to survey
the soil, examine the soil and to edu-
cate the people on the best use of
fertilisers—what fertiliser should be
used and how. That can easily be
done within one year or six months
by the agricultural departments in the
various States if a proper machinery
could be set up.

The Agricultural Administration
Committee has again recommended:

“The purpose and functions of
the Agricultural Departments, ac-
cording to the Committee, should
be not only to provide facilities
for education and training the
personnel required for manning
the services connected with agri-
culture. The Agricultural De-
partments should demonstrate to
the farmers better methods of cul-
tivation and disseminate know-
ledge about these methods through
various audio-visual channels and
organise farmers for adopting the
improved tecMniques of crop pro-
duction and working together for
purposes of common benefit in
aetivities such as land develop-
ment, protection of crops, market-
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ing and organisation of self-help
programmes. The supply of
seeds, fertilizers, implements,
agficultural machinery and plant
protection equipment etc. is neot
considered to be the legitimate
role of the Department of Agri-
culture though this is certainly
the function in the opinion of the
Committee, of the Welfare State.
The Committee has recommended
that it is necessary for the agri-
cultural extension staff to concen=
trate solely on educating and
organising the farmers to produce
more; in other words, the depart-
ment should deal with techrical
knowledge and education rather
than trade in supplies.”

But this is not what the department
is doing. It is concentraflng more in
trading in foodgrains and supply
than on production. Not only that.
Fertilizer is not supplied to farmers.
We are not given other materials.
Take, for example, iron and steel. In
1957-58 the supply of iron and steel
was 60,000 tons as against the require-
ment of 3 lakh tons. In 1958-59 the
supply was 1,00.300 tons as against
the requirement of 364 lakh tons.
In the case of scrap iron the supply
was 12,000 tons as against the re-
quirement of 60,380 tons. Because of
this shortage of iron and steel the
price of agricultural implements are
going up. Not only the price of agri-
cultural implements but even the
prices of fodder, bullocks, wooden
implements have gone up. So, the
cost of production of foodgraing has
gone up. But when there s a
demand for fair price I hear the
Minister saying that fair price has
been fixed after taking into considera-
tion all these factors. 1 would say
that the farmers should be given a
higher price. '

These people in the towns and
urban areas, workers, Government
servants, etc. I am afraid, are ex-
ploiting the agriculturists. They are
able to voice their opinions well.
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They have got the papers in ther
hands; they have all sorts of means
of publicity with them. Poor peasants
and farmers are not able to press
their views thas the price of their pro-
duce gshould be based on the cost
of production 1 do not know if the
price of any other article is not based
on the cost of production

] wish to say a few words on State
trading in foodgramns  State-trading
in foodgrains will never be a success
It will completely end m failure
Don’t repeat a nustake of the past
Let us not do something which would
need a XKidwa: or Rajajyi t» come to
our rescue It will fail If there 1s
increased production, there will be no
question of distribution 12 there s
enough production of foodgramns, 1t
a Iree market is allowed, the law of
supply and demand would vork and
prices will go down Prices rise
¥ Government go and purchase If
there 18 any hoarding or if any mer-
chants are hoarding, if the Govern-
ment ask them to sell the oroduce i1n
the open market at the market price,
the price will go down Instead of
spending crores in warehouses and
setting up an admunistrative machi.
Bery, you can spend the money 1n
increasing production of foodgrains
Then the problem of th~ prices gomng
up will be naturally solved
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W a forer , TR o oy of O,
ar & fry ¥y O 4T gy ol &Y
wr w3 fa=r & 1 Sfer wol ave
& &gy araT § fF T gAY fefoew o
& 1 dfew & arowt T Wgaw §
feN @I T Nvead g, Fomw
ot qyemd o wweer &

THE q1% UNR O 9Ty 7 fear
frdntrdwam e wwia
EwT w1 wa3 gor, & Yy arer £
R F wowen § fe er o 1w was
g b

fag® fadY SaT Ry & amy ah
7 wg a1 fw g ¥ § =il gy
&, sy arewy aay w0 § WYY v g
T G T #Y freaar w7 ang g
AT GEAT §, AT F T AT AHAT
e d2vq afrwesr 3 I8 W A wqrr
fear o A & @ T ¥ wifew ¥ fw
T & oy fawreT 9 WX AT
¥ ot ol 1 g wa S & vw
¥ 99T M ¥ wifgw §) 9 gfe-
Wi ®1 qurar i wat o 97 et
¥ e a1 e wfumtey & @ ent
o T fear W Ie vy fear gt
rear wr A faar AT @)

fa¥e & st war & fir o QRifeqmm
aart vk § forret e we fafeww
wgT & W IAWT TF AW T Y 4
Gy Wag i gadraE &
It § fored aTdY fwer w7 WA
&1 1, fird 9 amarw daTe Y Wk
Y #7 ¢ o & A F AW AW
Yommpfe ety w
e § W W ot da e s
¥ 0% w1 JNOER W § v fear
v oY varer wew dur Y e W

frempefenr o o gu qwed W
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g wafeat faar we % Iy v o
farn® wte Iy foivd & waad
XAy qg yard wr wf fe g A
foat wrary v feq & 1 TR A
et g At Y awt 4 &
qoner § fe ot @ g & i @
fadr arg a1z ¥Y §, a7 W1z TEET fEw
ag T & Y, Su% faq &

e ¥ derarT firara ¥y 1g awy
£ 1 W fenrT ® qawr ¥ 9 A
firerar & AY arforlY AT qx W@ s
foreelt oY Wifw #7 &, draT sy A
aeiy ¥ 1 fags feal ag vy mor a1
fr 4 & W QKT W7 ¥ AAAT
qTHT A TG 7 g8 arn Y 7 4 fe
W W WA Nfgd | A aw
A T AT A7 & AT T & W Q@
W AT S AN FATET QA A AT,
cafad § QT A0 91 AHTE ) WA
TR & T ALY A § W A frmy
w1 §a7 faerar Ay § 11 femy Avg & favara
st GETAR &7 AFAT ¥ W
rfarsy AT rag &AT @ fw o
feqr 1T, A1 IAFT & 1 IT AW
firerar wifegd aYe sere & ) fman
& @ WY SarET AgAA €1 9@ | oar
TUT & A T IAHT IGHT AT AT
nfay ¥a A faecly 2 Garare
LU R

-

¥ga |7 wamay arav @ fF www
& adr w0, Ay dzrare @@ WA @
T %1 X a7 w7 & fod Fwet W gy
AT AT T/ ¢ WY Ay { 97w
T w37 fod § | gg AR awd
w1 % WY At § forw & ot §
W R rE QL T T A £
W% forw & qra po—qu R i T
R T vawe ¥ wx &3 W@ @ AW
& § fe wg ow iy A e &
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o & oW o aw & ae
Ty G % & fad it & wgar
STITAEAT BYT & | W@ i SR Ay
¢ & ¥z fear s ¢ e e @
oreqx a8 2, o fad s fasrd
frar & qfgd | ar @ o a faee
I qFT T § 1 59 @7 1 Adrar
qg v & fe R TowY w1 Al
qm@ar 2

T O aE § Al v Y
o7 A % 97 g @« famr T g )
® 7 20 ¢ T+ ww a0 & a4y v A & faiy
AW Wem S w7 qY T {2 w7 AW
S § | TH Avg § OF mrEy o
81 & 9 7T AT § 1 qw qg D
| AT G Y A FAT A T A QR
grar ¥ ag ag ovar ¢ 1 gafed. e
Hrea @ o ow & § wr @ fogr gm0
% & a1 AT &7 w1 oW ogOW
¥HE ATY €1 419 g ara 3 g fw @
RIZ7 #1 TFA ¥9 AAgA frwar § w7
&€ 30 5AgT I AN W
dfagda afigar g 43 ag
T ¥f4 AP X qop fE w19 aqd
fs ITAT T & W WA A g
& &a qIgT Y faperAr wewy fponn ¢
I g fo & gfswems ot we @
A T ET T O IR H g
AT AT A AT A1 g ato Fo wWlo
¥ T F 9z e wTET A
q 7 v § f& wad & am daw wg
N IT AT FT AR AW VL £

WY Wo Wo WA : ¥gF wsAT 7 Q@
g !
stegematd  ax ar gg Aw

I o Hifwe @fr fram ooet adl
qIAET |
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[r ey ait]
ot wowT AT & gere o
ayrara wodlt & 1« F wwwar § fe sl
R T wrE -2 fewnd v ¥ v Oy
wawr amy & fF dara Ay wwet R
M ag @ A

ATy w1 qEer gark W § o
Are weare 7 for? fowelt & foresd
sgamgfogoo v aMAagaw
foar 3 F: &% wward & 30T # o
§T @ & | T w1 oAer i oy
et gYar § Fr a7 T 8 I | T
w0 % I WA AR FIR G EA )
R Yo fro & s adelt & o Tan §ex
g wgt X Ry qEe S ¥
W T A f wfgwaT waEe w9
£ 1 W T QR & qeT err AT
nqT ¢ ST TWE AT F g8 § 6
afg & @ e oF gy weE AT
et graf 21 f wgar g o o oy
WY N W &

wranifren #r ay ofr w9 T
794 N7 gardy qrEf 7 Ty T w amv
¥ fr swnifes & afg & fegem
T a4t ZrT Sifgd =Y IO aver @1
A%dr § 1 e J A 2 B oW
¥HT7 FT 72 THAT TR A0 W g ar
SR PN wIieT & W & 9w
BT FT AAT ATAH, TR ATH W
AT TR T FX/7 | AR WO 4
¢ fr ¥t v svfen & g fo
& § wr  ofew 97 § fearin w1 wré
T Y gw afew T g @
quTX & weeT & 7 2wy § Fr A waT-
afes wifn & am & qavd gu &
¥ W agy wiw & o auwa &
T T g ¢ 5 awre gaw o
# wrwe dave A st § S W e
wy & fod darc ot sht § s @
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wiifer i oY aal i, wend
wfer geer ey el woft 1 AT
e § fie ware A el s ol
N St v i ¥ e 7 o
T AN G | Y ITEY TT gt sreifea
wiferr e feay mr 8, wgi & W
s éfmmmmin g §
YT gy 9T W e af frwn § )
agr 9% firdlt ®Y oY woeh arR ¥ e
v fear ara §, fdt g fiear arer
& e &9 g e W , a1 W
ooy w1 ¢ Aat A ok o W
w1 %Y g fear arrar § W waer wiow
ag g § e v gt qwwd w v
waar ¢, wrf o fgwes w1 v v
§ o Bt oz ww s g, dfe
e R A A 21wy wg
357 ¢ f& Ot wradfesy & 3t o
t fs *¢ st A @ dr ot
wreir et & g awar o W AT
arvt & Fravvehrey 4 E § At I
fag sofad o nv /Y sy a7 7
ar9EY 39+, fd FAmadarT g
wrowr feaer 1 St wfE
Fam oA feg o o9 ogfa wr
wie w9 & fg fesen & o
ao anfed Sfe qu A3 & wrg wen
e T & fF oy % s W R
™ foom & ¥ frgw e adfy for
v & oY oy Frow § A g W R A
fe 3u% afv feamar & war wr€ a=TE
st fasiw famwedt a8t & 1 a9 W
arg & fe frmrl B & T 17
g1 & w iz swrfawfor s
7% 7% fag w ffad fr oy wrawz
§ 1w & & o & fagea wew fr
g W UK AEAT qEETEE ® e
srrzw et § st forer & fie e st
FT |r2T §YTC TATAT gy § wreedy
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WY svwc &7 orzr W wie®
wv ™ ol 93 s X S W@
W ¥ aww wx fewEl W gy
agfaal apwrs oY ay Wy wreey g
frar # ford wr & w5 Wiy gdY qE-
w &7 17 w7 "y 7 A fies T AT
& & orgy § YT ool a® v @ age
sfdquoud afrr Y ved &3 &
s &7 g § SEwY dw F Ay T
o % 3fF w gfe femr & faa
4y sqwedy At § W IAEY aE -
£ FT AT w0 qn ¢ xAted
firer grar & s s sarer 7 gy A
Lol

Zgaden w1 ww ag & fr faw
femr Y 15 foek i it ok Sa
97 3c &9 &1 faor wrar | e M T
HIR § AT K AT A€ &1 & UF1 59
&y A w7 & fag wxgm s s
AT WeTwiT Gar gur & fr omar &
x€ gt a Y A7 7 g =9 IrEar
¢ R T ZEE & A AR ¢
AT WY EWH AR FE@T q2E A
z 50 & fr o T mefady @
W 7w

o fram ey 2 oy a7z @
famisew wr@@ a9 1 Fw A
750 X AT 7 1 & g A o
faedt ot fainfy 9t o7 o1 G 7
& wwar Fr st femmt 91 ==rd e
WeER & 77 77 ™ F aw ;A N
sraTy I5vé WT v g | WY A ar g
3 & oW % Frarr 9 S Ger &
e 2w ad fasi afaw e @
fordet e aw fear e adt @t Wk
dararT 7t adh w2 wrw ghwr BW N
arnw ¥ &rare ¥ @A & g -
IC A0 wiwd g e R
? ra A R fear ag ey W A
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oY ®Y FuT AT AT 9 RO
0 ) wied & s g f6 ww
it a7 frare w2 o o fafoer a2y
9T AT T AN g N @ §
I AR 57 o q famam & e
sfedmrenrfemdiaz sy fFA &

LUK AL SR

s\ fao wo &3 (W) .
TSN AAYET, 2T FY A AT A
ferfr § T% waew & o W O
g ¥ ¥E qrrrg arE & aod fawr
w1 & guwn g e s iR
wre TR W A @ 0w i B
qH W T A I A AL
AT g

@A w¥@ W F HER
T WM g A Az g fv At
# AT ot AR AW & B ok g, o
I oW Y Y W & A
a7 S18E qQam e gt TEA
TRTE G E 1§ qEAT wTEAr
z fv oz 71 aw swagfsr v gRiY
T A9 A1 W ¥ 37 JE-AT HrAl
F1 WraAH we-ave &7 3 faad e
oAt ted W w Wil A g
w1 75 ¢ fF IR et A IR
a9 7 A @i s & e
foar, oow AR g RM A At s
qffT & 7 § o faveawT &
T ¥ wrEhy F agy v A qEAd
FT R W T e w1 S ae
I HACE g A AT
W1 & gawr 7wt AfET AT T ¢
W SMge sATM a1 W O 9%
W e fEg W om WE w7
fe & q3qE wred @A ¥ dA 9 A
f wdag yxagngfr My
Yo THT N Hfr Ry ww e



£0579 Demands

[sit firo o &3]
* o feak fr ow dwed wikg ¢
X FRAIR wRANIT 1 W
. aq §r wwadfen wifew & s §

I AT ETH &1 AN fF g greE
£ I o THE w Hifewr vk Oy
ofcne & W9 ¥ I@E F 7@ H-
Wer & T FT TRTOR=S Afqw
qT word a& A wiasy & fod qg weqm
oo awn @ e oA dw X aed
afs ox o w1 W =T P W
gk &7 A T agEr 4T o &
qafa Y ueTAR | Wqer Al

for Grants. 10¢80

T I Srw 708 ¥ dar fy
o wrfyd aor Mwﬁmtl

| RY & I firesivarst wferdae
W7 ¥ wAw g & MA@ <
) & 3@t g @A g
e g fr fradiwd o oic & o
SYHTST B TgT & ag ¥Aw o R
¥ wwmrd I A frad & Rl
W ¢ A I ¥ R Y AL
FaRma¥ sm e @7 ™
@ I+ fag wfes wrak a0z
v ™ g fF e fad ax ok
A AR st g § o Ay quR
s T g fie dae s w7
Wk ¥ fedtaw, @ sfafoa
oY IE S A ¥ w7 § o
Wt faevt w1 qg ST wer aw
T T 9 wERT ¥ & @@
WA TAAT & | W@ & qgr 9< I9WT
 aR R TEET 9wa § v -
wggx wgr w1 fe & siafafa g akx
T gg DAY wIATY ¥ @w oaw
€ oY gae @ el ¥ iy g Wl
TR 7 uw W wWewrd A ¢ 0 e
g P e @ oat g A n
¥ Gt W gmry oft 1w @ 7w
Freafawar ag & fe ¥@ &

X fF W aw wwErd s A @
w § oY Fover ady gy F ww it
wa A gk wr qg e v § e
Tg W W< AT A7 g § WA 3 Wt
gufadt aoeT & o ¥ R e
Avyr Qouorar g M e R
¥ aufady T T @ o W ARy
@ AT waew qg &
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it o ¥ fe g F ag gum
g aiod agwaE
Il ar oy & T e W ¢
T w w1 aE o & &Y feray dfar
wod o7 T § W oY I oF AT
w & g Wl wTw T O fen
ar wwm, R W oW A
dughe fom 7 b T W-
qd ¥ gwE 7 OF @ SR
TNt AT WY g wgRg &
qoox el € § WY W & ame
gw ¥t T @ § fomd o dw WY
WA A& ¢ Tafaw
7 W L o we g o
WL T A A G s AT
oy A aear w39 foad fe o
ag fafvae sg & sfdfag a8 &,
ar " w6 s fe AR 3w
§ {1 TR qEATY § IAT P AT
¢ ot fe dferer ame s &1 &
THRA weg aoa ¢ W faw o
I AFE AT FAT Yo 7R §Y A
{1 ogT TF G¥ avar WY Wow o1 &
qeATE T HATH & AR I7 7% AT FSATY
BrEZ QT ¥ ey wiew g2 &
wqeATE FTTE |

wa & g wgar ¢ e fow
TR AW & FRIT I WA R E, TE-
o6 3 g wr ot W/ A faod
Wi W, AR § -0 g
feorst qgart ) wmwear §1 R @,
™ owe fedt ma & o owd A
g gAY ¥ s T A
wre & are op T A 9uE W
v st faar ? & wwwm g fw
g S g WA AR F gRE W
wEETR g ¥ R F sfawe e
T fraremt qwen § g e P
wEifeim ¥ 9w areffow e
w wfy § W e swW S W
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fremt & ared firr WY g et s
w7 99T § AT fe 7 g A0 ¥ ww aw
w g ¥ fird &arc gy feearE qud ¢

M R Ao A owmd W
frdzw s wgar g fe a@ wOw
W W AT @ AT A Wy W
TR wErarh & Wiz § fog
wmar ¥ # qmy faday wen fis
mT M A FEARK FY /N & A
felt geom 4T A woR Aew
T fis TR ¥ AT ¥ Fww o AW
wag@ydfaesEN a1 =
@ W @ fe feaar qvr g7 &
s & giar &1 fom faaY ag g
& FUH a1 § I 7A@ @& qfEr
@, 7 o feaq ofare Faw @
&t areT v e faalg v@ &)
LA AN LI LR R
R F wr@r-AET a1 fqafg
I N qF 59 97 AT ¢ W) TR
A9 & 99 g WWHr 2 I PR
MWE O q T qwwar
o ¥ foelt v ft 2w A g @
Lo nig

e O STRY ¥ a A AW
7 ¥ Ty v g ¢ e g et
qI TR T 7o W ¥R @ Wik 8y
G AT AT A P WR Lo WEH
X AR TR E Y, SEH B
AR Al |} e A T
g 81 Sfew ww A § W S
qg W &7 @® § ITH qg At 79 TR
e wrel § Fa e E UK 3]@ W1«
o, 1Y TW AT N afer wrE
@ §1 TE TIRY W @O Iw;
My w AR ) &
oK at g gy § fe gw fRa @
TEAT S-S T T Y AT FAAT B
™ w6 @ Sfow W R N EER



Iqreaw wpvw - s fafret
¥ gfa

Bhri A, P. Jain: We have passed
through a very bad year, a year of
scarcity, the like of which did not
occur during living memory. Statis-
tics have been given in this House
more than once, but I would like to
repeat them because they are very
telling statistics. In the year 1886-57,
the total production of foodgrains was
cf the order of 68-8 million tons, As
against that, in the year 1857-58 the
production was of the order of 62°1
million tons, In other words, in the
production of foodgrains, there was
a shortfall of 87 lakhs tons. In the
yesr 1057, Government had released
either from the Central godowns or
from the State godowns a gquantity of
30 iakhs tons for being sold through
fair price shops etc. In other words,
it means that as compared to the year
1987, in the year 1938 there was a de-
ficit of 107 crores tons. Now, that
‘was & very big deficit. And we were
faced with a very difficult situation. I
need hardly say that our foreign ex-
change position would not permit us
to import foodgrains from abroad to
meet this deficit cent per cent. Yet,
we did our best to import foodgrains
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from abroad to meet this deficit to the
extent possible.

In order to meet this huge deficit,
the Government of India supplied to
the fair price shops either directly or
through the State Governments—in
this, I am also including the food-
grains supplied to the mills—a total
quantity of 38'82 lakhs tons. Out of
this total quantity of 88:83 lakhs tons,
the quantity of rice procured internal-
ly was 8§ 50 lakhs tons, or we distri-
buted 33-82 lakhs tons of the imported
stock in order to meet the ghortfall

Now, it was natural that in the
period of such great shortage, when
we could not make up the total deficit
that had occurred in the country, the
prices could not be kept within reason-
able level. The prices did go up. and
the prices did go up to a level which
was quite unprecedented.

Taking all the cereals together, the
prices in February, 1958 were 95,
treating 1952-53 as the base with 100.
About the end of September, these
prices went up to 114'6. Now, at the
end of March, they have come down
to 100-8. So, there was an unpreced-
ented rise in prices, but fortunately
now, there has been a substantial fall
in the pricc of cereals.

Similarly, the price of pulses in
February, 1958 was 76, and it went
up to 1273 in the beginning of
February this year. Now, they have
come down to 115-9. While dealing
with pulses, I would like to inform
the House that it is possible to import
wheat or rice from abroad, but pulses
do not figure to any substantial degree
in international trade. We could not
import pulses from abroad. On the
other hand, even in gpite of the short-
fall, we had to allow a small export
of pulses for the Indians living in
Ceylon, Mauritius, and other countries.
So, the prices of pulses went up even
higher than the prices of cereals.

Rice is about 30 per cent of the
cereals grown in India quantitstively,
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and the price index of rice rose from
99 in February to 1182 in September
It has come down now to about 92
and the price of rice is now lower

what it was in the correspond-
ing period of last year There has
been a substantial fall of 18 per cent
in the price of wheat as compared to
the pesk prnice in the beginning of
Februsry Jowar prices have also
gone down, and with the armval of
the rabi crops, which will be shortly
coming to the markets, I hope that the
rabi cereals wnil further show a
downward trend

ot wefn fog wdfenr (semn)
T & g §

it Qo o Wx - ¥ {N AT
& @d vy avft =\ &

Then tn fact, some people are appre-
hending that as a result of the forma-
tion of the zones, the prices of wheat
etc may come down too low in cer-
tain areas We have been giving
thought to it as to how we may not
allow the prices to drop too low I
think we will be shortly announcing
our policy 1n that respect

1 zaid that we have passed through
a very bad year, but while the prices
did shoot up, the supply line was
mamiamned, and 1 can say with some
suggestion that in spite of the fact
that such huge quantities had to bc
moved m all parts of the year, and
even during the rainy season and m
tar-flung parts of the country, the
supply line could be mantained
That our people could stand such a
dufficult period is an indication of the
soundness of the Indian economy It
is also a proof of their courage and
fortitude to put up with difficulties,
and while there may be difficult
situations created in future both 1n
regard to food and other things, yet
it should give us confidence that if
we are determined to achieve certamn
things, we shall achieve them. The

nation hes a sound mind and a sound
body

Demands CHAITRA 18. 1801 (SAKA)
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Hon Member Shri Asoka Mehta
referred to page 4 of the Food Min.s-
try's Report and pointed out that there
had been wide fluctuations in prices
That 1s perfectly correct There have
been wide fluctuations Another
hon Member, Shr: Nagi Reddy, said
that the Report had said that the
prices had not gone up as high, on
account of certain actions taken by
the Government, as they should
have done That can be anybody’s
conjecture We did do certain things,
and I am sure, that as a result of the
steps that we took, the prices were
arrested at a certain level That does
not show any sense of complacency,
1t speaks of the reality

Shn Asoka Mehta said that we had
not done enough to stabilise the
prices In the White Paper that was
1ssued 1n August 1958, 1n principle we
had accepted the policy of price
stabihisation 1 will read out a por-
tion of the White Paper

“The Government agree with
the view that the panty of prices
between foodgrains and other re-
lated commodities 1s of very great
importance, and m fact, the daffer-
ent Ministries concerned and the
Planning Commssion have been
constantly reviewing the position,
and have been taking steps from
tume to time to control the prices
and to maintain the parity to the
extent feasible

“The Government have come to
the conclusion that while the
commuttee of the economic Secre-
taries which 1s a body simular to
the one suggested by the Food-
grans Enquiry Committee can
continuously review the price
situation and put forward ideas to
Government, the ultimate policy
decicions must rest with the Gov-
ernment at the highest level The
problem of prices is a complex
one, and admits of no solution
It is basic to the economy of the
country, and the Government
cannot leave the policy decision to
any official or non-official body
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[Shrs A. P Jain]

In his speech yesterday Shn Asoka
Mehta agaun emphasgized that the ques-
tion of fixing prices should be left to
a body which 13 isolated from pres-
sures. *

Shri Goray: Insulated against pres-
sures.

Shri A. P, Jain: Insulated from pres-
sures.

In the context of planming, when
we have to maintain a certaun level of
prices, there ure s0 many complex
factors and there are so many con-
fiicting considerations which have to
weigh i1n the fixation of prices that a
matler YXe Yhat cannot be letl 1o any
body except the Government That s
what we said before, and that conti-
nues to be the view of the Govern-
ment That 1s, the Government wil)
take upon itself the responsibthty of
fixing prices as best as it can, it will
consider all the various interests, all
the different aspects of the problem,
and then fix the prices We cannot
absolve ourselves of that responsibi-
ity It 1s not that we did not do any-
thing to stabilise prices I have al-
ready saixd we stepped up imports

As a result of certain recommenda-
tions made by the Foodgrains Enquiry
Commuttee, we started internal pur-
chases, procurement of the stocks in-
side the country The House 15 well
aware that after controls had been
lifted, there was no purchase made
by the Government inside the country
€xcept as a measure of price-support
in 19535 when we bought some wheat
and a bttle coarse grain After the
recommendation of this Committce
had been accepted, we started i1t as a
matter of policy to make purchases

In 1687-58 our purchases were
nominal In 1058 we purchased
8,50,000 tons of foodgrains, mostly rice
~] am converting paddy m terms of
rice. In this year, our operations have
beer on ® much wider scale, and up
to the 1st of April, that 1z the end of

AFRIL § 1999
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March, we bave purchased nesrly #
lakh tons of rice and paddy on Central
and State Government acoounts. It
will be observed that our operations in
the internal market which are for
the purpose of stabilising prices have
been increasing, and increasing on a
big scale We have also taken ether
regulatory measures like zonal restric-
tions, ‘lLumitations on advances by
banks, licensing of trade, price con-
trols, requisition of stocks, fair price
shop operations etc, with a view to
stabilise prices I admat that m spite
of all these efforts, prices went up
very high, but 1} was a period of
scarcity, a scarcity the like of which
we had not seen before, and therefore
whole e epuhtery mawvares b
produce an effect on the prices, they
could not fully control the prices
There 15 a litit on the effectiveness
of these measures because ultimately
1t 1, the law of supply and demand
which regulates prices, and when the
supply falls far short of the demand,
then all these régulatory measures
may produce some effect, may influ-
ence the price but they cannot totally
control the prices

It 1s with that object that we have
taken a decision to undertake whole-
sale trading in foodgrains by the
State Now Government’s provisional
decisions about State trading have
becn placed before the House Some
hon Members have been critical of
them Shri Asoka Mehta accused me
of watering down those proposals. He
said that since the National Develop-
ment Counci]l took decision to the
effect that the State should undertake
wholesale trading in foodgrains, we
had in framing the detafled scheme
very much watered down the inten-
tions or the proposals of the NDC
In fact, he said that our approach had
been halting and we had not proceed-
ed with sufficient speed.

Now I will prove from the text—
snd phrases—of the decisions of the
National Development Council that all
that we have done and all the main
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features of our scheme are based upon
the proposalx of the NDC., The first
point I want to emphasise is that the
National Deveslopment Council used
the expressions ‘socialismtion of the
wholesale trade in foodgrains’ and
“wholesale trade in foodgrains by the
Btate’, as interchangeable terms. That
is, they mean the same thing. In
certain parts of their conclusions and
recommendations, us published by the
Council, they have used the expres-
sion ‘socialisation of the wholesale
trade’; in other parts, for the same
thing they have used the expression
“State trading in foodgrains'.

Noaw, the first decision was that the
State should take over the wholesale
trade in foodgrains. For that purpose,
they had in mind s final scheme and
a provisional scheme.

Let us see what was the final
scheme:

“The National Development
Council emphasised that the pro-
gramme for setting up 1900 pri-
‘mary marketing societies serving
mandi areas should be completed
during the present Plan. Market-
ing societies should be linked with
village co-operatives which should
serve as agencies for the collection
and sale at assured prices at the
village level. This should make
it possible not only to get larger
supplies of foodgrains for meeting
the needs of the urban areas but
tlso to expand greatly the credit
facilities in the rural areas”.

Now, what do we say? We say:

“The scheme, therefore, falls
into two parts, the ultimate pat-
tern, and the interim scheme to
be worked till the establishment
of full-scale trading. The ultimate
pattern of State trading in food-
grains will consist of .a system
which provides for the collection
of the farm surpluses through the
service co-operatives at the village
Jevel and the channelling of the
surpluses through the marketing

Co-operatives anl apex market-
ing co-operatives for distribution
33(Al) LSD--4.
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through retailers and consumers
co-operatives”.

So m working out the ultimate pas-
tern, we have borne in mind the direc-

tions of the National Developmend
Council.

Then I come to the interim pattern.
They say:

‘“The wholesale traders in every
State should be licensed and they
should undertake operations on
behalf of State Governments who
would take from them such por-
tions of their purchase as might
be considered necessary”.

That is, they contemplate two things,
one, the licensing of the wholesale
traders and second, authority to Gov-
ernment to take a portion of the stock
bought by the traders for distribution
through the Government agencies.

leaving the rest to them. What do we
say:

“In the interim period, the
wholesale traders will be permit-
ted to function as licensed traders,
who will make purchases on their
own behalf but shall pay a speci-
fied minimum price to the farmer.
While Government will have the
right to acquire the whole or por-
tion of the stocks from the licens-
ed traders at controlled prices,
the traders will be at liberty to
sell the remaining stocks to the
retailers at prices not exceeding
the controlled prices®.

An elaboration of the same thing.
Further, they said:

“The Ministry of ¥ood and
Agricuture and the Pianning
Commission should work out a
scheme of State trading in food-
grains which should be sent to
the State Governments”™.

In pursuance of this directive of the
National Development Councill, &
Working Group was set up.
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Pandit XK. C. Sharmx (Hapur):
“Wholesale trader’ means ane trader
in one mandi or many traders in one
mandit

Shri A. P. Jain: I wiil explain that.

On this Working Group were repre.
sented the Ministry of Food and Agri-
culture, the Planning Commission, the
Ministry of Finance, the Reserve Bank
of India and the State Bank of India.
The Working Group worked out a
scheme. That scheme was sent to all
the State Governments for their
opinion and comments. That scheme
was also examined by the Planning
Commission. It was examined on
more than one occasion by the Cabi-
net. The Working Committee of the
Congress also gave some thought to
the scheme of State trading. The NDC
Bas again examined this scheme
thoroughly, All the Chief Ministers
were there,

Now the scheme which has been
placed before the House is the resuit
of all these joint deliberations. Shri-
mati Renuka Ray called the scheme
haif-hearted.

Shrimati Renuka Ray (Malda): I
sid—mountains of labour bringing
forth & mouse.

Shri A. P. Jain: Now these are ali
the mountains, the brain of the coun-
try, the Chief Ministers, the Planning
Commission and different Ministries
who have given thought to it.

Mr. Deputy-Speaker: Which means
therefore a mountain of labour.

Shri A. P, Jain: But it is not & mouse
that has been produced.

Panatt K. C. Sharma: She wanted &
tiger to come up.

Shri A. P. Jain:
scheme,

'smumm:mtpm
mﬁqmmtbﬂm
this achemu? ’

It is a practical

APRIL R 1959
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Shei &, P. Jain: The West Bungal
Government ‘Okayed’ this schsme.

Shrimat Benuka Ray: Did' they not
sy that without retall coptpl it
would just not be possible to work the
scheme?

Shri A. P. Jain: That is & matter of
detuil,

Shrima#l Renuka Ray: Is it not a-
matter of recent experience?

Shri A. P. Jain: I will come to the
question of retail trade. I can my
about this sclieme that all the major
proposals contained in it are either
unanimously accepted by these bodies
or very nearly utianimously accepted
by sthose bodies.

Shrl Braj Raj Singh (Firozrabad):
There is only one body.

Shri A. P. Jain: Bodies. The National
Development Council, the
Commission, Ministries, this and that,

Shrimati Renuka Ray: Why not
exercise your own judgment?

Shri A. P. Jain: Now let us see what
the Communists have contributed to,
or suggested about, this scheme,

Shrimat! Renska Ray: Nothing.

8hri A. P. Jain: We sent the scheme
to the Communist Government in
Kerala. They sent no opinion. Have
they no opinion? Is the mind of the
Communist Party on an issue
lke this?

Shri Vamdevan Nalr (Thiruvella):
They might have thought that there
was no use in sending comments,

Shrl A. P. Jain: They could have
sent an llu:la;ﬁve scheme. Qr they
could have “This is all bad.
is wrong, Do not do it. We want you
to do something else which i this’
Shri Nagi Reddy said that mere licsns-



be said that I had misquoted. When
the President’s Address was under
discussgion, he said—

‘“Wholesale trading in  food-
grains is being delayed though the
policy is announced on the ground
that we are not yet prepared for
it. It is a funny sitvation.”

‘What does he gay later? He says:—

“The buying in the flelds and
selling in the market is done Dby
the ordinary munims working on
Rs 80, or Rs. 60 or Rs. 100, a little
commission here and there. These
are the gentiemen who buy cotton,
who buy grain and do all the
buying in the thousands and mil-
lions of fields of the pessants. It
is not the big wholesale specula-
tors who do it They come In
only on the question of specula-
tion, on the Question of dig trans-
sctions.”

Now, what is his proposal?

“Why should not the Govern-
ment declare that all these
munims who are doing the buying
and selling in the thousands of
flelds gre taken over in Govern-

Demands CHAITRA 18, 1881 (SAKA)
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which introduces wholesale trad-
ing and buying in these lands?
Very simple.”

Of course, it is very simple. What
Mr. Dange wants is that I should
employ all the munims, the gumastas
and anl the crooks of the market and
hand over State

Sbhrt Hem Barua (Gauhati): What
do you propose to do with the crooka?

Shri A. P. Jain: To eliminate them,
Shri Hem Barua: How?

Shri A. P. Jain: Turn them out of
the trade.

Shri Braj Raj Singh: Give them to
munims and gumastas?

Shri A. P. Jain: I now turn to cer-
tain observations of Shri Asoka
Mehta to which 1 attach great value
because they were not offered in the
spirit of frivolity as, perhaps, the
other suggestions to which I have pre-
sently referred. What does Mr. Asoka
Mehta say? What he objects to is
simultaneous operations being done by
the State and the trade. He called it
dyarchy; he compared it to the politi-
cal dyarchy.

I had referred to the proceedings of
the N.D.C. which had same  such
thing in mind. My hon, friend Mr.
Munishwar Datt gave a very effective
reply to Mr. Mehta, quoting from his
own verses. When he was confronted
by the replies of Mr. Munishwar Datt,
Shri Mehta said that his scheme con-
templxted that the same person should
pot buy for Government and also trade
on his own account, Now, I have look-
ed into his Report.

Shri Hem PBarua: Quoting scrip-
fares!
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Shri A. P. Jain: I am making a
presentation of some of his observa-
tions to him. On page 80 of the
Report he says that for the present it
should ordinarily be sufficient to
undertake the open market purchases
and smle of foodgrains by Government
as & regular measure, socialise a part
of the wholesale trade, exercise con-
trol’ over the traders operating in the
rest of the market (Interruption)
through a system of licensed trading

What does he say: He says on page
86 that one should, of course, proceed
gradually and take no action which
may unduly upset the market in the
future. It is a good advice. Nobody
can afford to play in a reckless man-
neT with 400, 1 is everybody's ton-
oern. And, therefore, it is better to
be cautious in the matter of food
rather than take hazardous steps fle
says:

“We feel that step by step con-
ditions should be created so that
in the course of 3 or 4 years the
Foodgraing Stabilisation Organisa-
tion may be in a position to con-
trol a substantial portion of the
wholesale trade in the country”.

A very wise counsel and I have
greatly benefited from it. In fact, it
is for that reason that I want to work
out a sound organisation which may
not be open to risks, to dangers and
that is why during the interim stage
we are utilising the wholesale traders

I ask one question. Supposing today
we decide that we shall not use these
wholesale traders. What is the alter-
native? Co-operative societies are
not there. The only one alternative
is to employ a large number of gov-
ernment servants, a few lakhs of them,
to meke purchases in the villages.
(Interruption). Will that be a better
machinery—a few lekhs of govern-
ment employees, petty employees get-
ting Rs. 80, Ra. 78 or even Rs. 100
going about throughout the country-
side and mgking the purchase?

We have discussed this alternative.
There was not one man who gave sup-
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port to the idea that in the interim
period & would be better to casry om
State trading through the direct em-
ployses of Government.

Shrimati Renuka Ray: May I ask. .

Shri A. P. Jain: I am sorry. Yow
can ask questions at the end.

Mr, Deputy-Speaker: Order, order.

Shri A. P. Jaim: Even agreeing with
Shri Asoka Mehta that the same per-
son should not be utilised for both
purposes, has the scheme not provid-
ed for that? Paragraph 7 of the
scheme says that Government will
have the right to acquire the whole
or a portion of the stocks from the
licensed tradar at controlled prices.
Now, it is open to us, as things deve-
lop in different parts of the country,
to have some traders who may ope-
rate only on behalf of government and
others not. Personally I think that if
we take a part of the stocks from each
of the wholesaler then we will be
exercising greater control over him.
We will not be accused of discrimi-
nating, that is applying a full curb on
one type of trader and giving more
liberty to the other. While there is
provision for that, nonetheless—if it
is a major difference between his
scheme and ours—I am prepared to
examine it. It is not such a major

thing,

The real point is whether during the
interim period the co-existence of an
agency buying for the Government
and of the wholesals trader doing
trade on his own account—of course,
under regulated conditions, subject to
controlled prices—is essential or not.

I have tried my best and I have
not been able to find any alterna-
tive. Many newspaper writers have
said that it is not a scheme of State
trading. Their main objection 15
confined to the employment of the
wholesale traders. But not one of
them has suggested any alternative
sshomaer a3 t0 what we can do and
how we can eliminate them. I am
working in a practical and a real
—ay. I have to face e real situation.

jor Grants
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‘Therefore, I have 10 make the best
we of the things that exist

Mr. Asoka Mehta also said that
we must acquire more and more
stocks. A very wise counsel. And,
it we have to make a success of
State trading, Government must have
more and mare stocks. In fact, 1
am aiming at buying 2 million tons
of rice and also a substantial quan-
tity of wheat either on the Central
Government's account or on the
State Government’s account.

Another point which was raised by
Shri Asoka Mehta was that he did
pot agree with our view regarding
the State Trading Corporation. 1
have given very respectful thought
%o his objections. I still feel that it
will not be good and useful to create
a corporation only for the interim
period because in the ultimate pat-
tern it will be the village co-opera-
tive society, the mandi cooperative
society and the apex ca-operative
society which will be handling the
foodgrains, So, any scheme aof cor-
poration has of necessity to be con-
fined for the interim period. Why
do we not want it? Once a corpora-
tion is created it will have a ten-
dency to prolong its life and to the
axtent that the Corporation becomes
powerful and works well it will
postpone the establishment of the
ultimate pattern and vested interests
will be created. Angther reason is,
as the House knows, that we want
to control the prices—I mean—
Jegally control the prices and to buy
at the controlled price. There wil)
be practical difficulties in the func-
tioning of a Corporation because its
officers will not legally be competent
to enforce the controls. They wil
mot enjoy the immunities or powers
which attach %0 & Government ser~
vant. We have not absolutely re-
Jocted the idea of seiting up a cor-
poration wherever it becomes neces-
sary dut what we have said is, let
us consider that proposition after
we have gained a little more ex-
perience. In fact I may inform the
hon. Member that even the Stte
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Government which had mooted this
jdea of corporation saw our point of
view about this corporation and did
not press their demand for that,
What we have said is a reasonable
thing. But I do not rule it out. It
a need arises surely a corporation
can be set up. There is nothing so
fundamentally wrong about the cor-
poration.

Another objection was raised by Shri
Asoka Mehta that we turned down
the recommendation about the socia-
lisation of the wholesale trade in the
month of August, 1958 and shortly
thereafter the National Development
Council took a decision in favour of
socialisation of trade. Now, today I
am in a position to explain why we
took up that attitude. Shri Asoka
Mehta in his report has observed
more than once that Government’s
entry into the market in a period of
scarcity is highly dangerous. I%
causes all kinds of upsets. Now Shri
Asoka Mehta’s report was submitted
to the Government sometime in
October, 1937. Immediately after
that, there followed a period of un-
precedented scarcity. If we had
taken a decision for the socialisation
of the trade at that time or if we
had entered into the market in ma
big way, would it have been the pro-
per thing? We entered into the
market only in two States, that ia
Andhra and the Punjab. In the south
there was surplus; it was not affected
by scarcity. In Punjab rice is a
commercial crop which is not consum-
ed inside the State. We bought
about five lakh of tons of foodgrains.
But the period of scarcity was not
the time when we should have
launched upon a new ascheme. As
soon as good rice crops prospecis
were there, the National Developmen$
Council took the decision, Some say
that it was a map decision dut this
was nod a snap decision. The thing
had been very much in the air; it had
been in the minds of the people and
the National Development Council
fook a bread decision and askéd the
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Miniitry of ¥Food and Agriculture to
work out detaffs. We took the deci-
aion at a time which was a favourabls
time and not at a time which would
have landed wus in difficulties.
I know that some Members may not
agree with what I have said But I
want to assure the House that we
did our best under the circumstances
to work out a scheme which may lead
to State trading without causing
major upsets in the food position of
the country, from what I have seen
some newspapers say that this is not
8tate trading, but have any of them
said what they mean by State trad-
ing, what they want us to d4o? Has
anvhody muggested anv scheme?....
(Interruptiens.) With all conscience
I can say that no alternative scheme
has been suggested and in the cir-
cumstances it is the best scheme.

Having spoken so much about the
general food situation and the State
trading scheme, I would like to sub-
mit respectfully that the real solu-
tion of the food problem is to produce
more, not only for meeting our re-
quirements but to leave a surplus
with us. That is the real solution
of the food problem. Regulatory
measures, however effective they may
be, will in fact have only a limited
effect. So far as food production is
concerned it has been going up.

Shrimati Remuka Ray (Malda):
May 1 ask a question? Are sugges-
tions from this side of the House not
congidered to be suggestions and
only suggestions from the Opposite
side will be considered as sugges-
tion?...... (Interruptions.)

Mr. Deputy-Speaker: The hon.
Minister is not yielding and so he
shoyld be allowed to proceed. unin-

é

Sari
know
from

A. P, Jain: The hon. Members
that the real planning started
¢the year 1052. Let us see what
weas the production of foodgrains in
the country In the year 1087-88. The
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total production of all the cerea
in that year was 42'9 ‘million
As against that—] am leaving
1937-88 which was an )
bad year—in 1988-37, the production
of all the ceremls was 873 million
tons—that is, an increase of nearly
14'4 million tons. The figures for all
cereals and pulses in 1951-52 was
§1°'2 million tons and in 1956-37 the
figure wus 688 million tons. This
year it is expected to be 70 millin
tons. That is, there has been an in-
crease of 367 per cent in the produc-
tion of foodgrains in 1958-89 over the
production in 1951-52. This is in
spite of 2 number of dificulties that
came in our way--difficulties of short
supply of fertilizers, iron and steel,
formal reduction in the targets of
major and medium irrigation schemes
and our own deficiencies such as
want of organisation, our weaknesseg
both at the Centre and in the States.
In spite of that, there has been an
increase in production by $6:7 per
cent in seven years. That is not a
bad record. Compare it with the
record of any democracy—of course,
we get all kinds of figures about
China, I do not know them and I do
not want to comment on them. I
can say that the record of the in-
crease in food production is, if any-
thing, good.

g

Now, let us take some other crops
where we have made even better pro-

gress.

Shri 8. L. Saksens (Maharajgauj):
It will be 30 per cent. compared to
1850.

Shri A. P. Jaim: No, it will be
higher.
Sari 8. L. Saksena: No.

Shri A. P. Jain: Let us leave it
at that. I have given my figures.
Now, take the case of cotton, At
the time of partition India was pro-
ducing 29-9 lakh bales'of cottod.
195788 we have produced 418
bales of cotton, an increase "of 11V:2

to6ic® .
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per cent, Take the case of jute At
+the time of partition we were pro-
ducing 16:6 lakh bales of jute. In
the year 1058-50 we have produced
518 lakh bales of jute, an increase
of 212°'4 per cent We are now ex-
porting jute We have stopped the
import of jute, and 1if we have to
mport jute it will be a small quantity
of a specialised variety of jute In
the case of oil-seeds there has been
an increase of 154 per cent. In
groundnuts there has been an in-
crease of 41°2 per cent In sugarcane
also there has been an increase but
m;ot, of the same order

Shri Asoka Mehta made out another
pomnt, He said that there had been an
increase mn the area but not an in-
<crease m the yield per acre I have
collected the figures, and I find that
the per acre yield of rice in the whole
of India has gone up from 688 lbs n
1949-1950 to 816 lbs in 1958-39—a
substantial increase The increase
works out to 19 per cent In the
case of some of the States the increase
has been even more spectacular For
instance, take Andhra Pradesh Andhra
Pradesh was producing 815 lbs of
rice per acre in 1949-350 Now it 18
producing 1119 lbs Madras was pro-
ducing 838 1bs of rice in 1049-50, and
now 1t is producing 1288 lbs Mysore
was producing 771 lbs in 1948-30,
whereas 1t 1s now producing 1062 1bs
Similarly, in the case of Madhya Pra-
desh there has been an increase

Now, 1t will be seen that the yeld
per acre of rice has gone up consi-
derably 1in most of the States as com-
pared to 1949-50 In Andhra the n-
crease 1n the yield per acre in 1958-30
over 1949-50 has been of the order of
37 per cent., in Madras of 54 per ceat,
in Mysore of 383 per cent
and in Madhya Pradesh of 26 per
cent Of course, much leeway, how-
aver, remains to be made up by some
of the other States like Orissa, Assam,
West Bengal and Uttar Pradesh

The yield of wheat has also gone
yp, though pot to the same extent
Yor instance, in the Punjab—! am
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leaving out the year 1957-58 because
1t was a bad year—the yield of wheat
has gone up from 892 ibs m 1849-50
to 921 1bs in 1956-57—not any specta-
cular increase In Rajasthan it has
gone up from 401 1lbs.in 1949-50 to
880 1bs in 1956-57 In Madhyas Pra-
desh it has gon® up from 884 lbs in
1949-50 to 478 lbs in 1958-57

An Hon, Member: What about UP”?

Bhri A. P. Jain: In UP the yield
has gone down from 708 lbs to 699
1bs The increase has not been umform
1n all the States and all have not done
equally well, but taking the picture
of India as a whole the incresse 1n
yield per acre has been substantial

Dr. M. S. Aney (Nagpur) How do
you actually get the figures of actual
production®

Shri A. P. Jain: That 13 a very
pertinent question That 1s done by
an operation known as the random
sample survey The operators select
certain fields, not intentionally but by
a process of random drawing of lots.
The crop 1s harvested over a certamn
area and actual weighment 1s  done
That 1s how the yeld per acre 1s cal-
culated 1In regard to the prmempal
crops, that 1s, rice and wheat, 80 to
90 per cent of the assessment is done
through this random sample survey
and crop cutung expernments There-
fore, we can say that our figures of
yield per acre are as accurate as they
can be

Skr1 8. L. Saksena. They are Pat-
waris' figures

Shri A P. Jain: They are not Pat
warnis' figures Unfortunately, my hon
friend has not tned to understand
what I have said just now It s done
by the Statistical Department and not
by the Patwaris That 1s the old
system My friend is still living m
the old days when there was the Pat-
wan system. Now it 1s being done by
random sample surveys and crop cut-
ting experiment (Interruption)
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I am glad to note that some hon.
Members have made some very valua-
ble suggestions about the increase in
the yield per acre, about the increase

in the food production. My hon.

friend, Shri Bibhuti Mishra has made
some very practical suggestions, be-
cause he is a farmer and knows what
agriculture is. Unfortunately, many
people talk about agriculture without
knowing even how to distinguish bet-
ween a plant of barley and a plant of
wheat,

Shri P. 8. Darlta (Jhayar): In-
cluding the Food Minister.

8hri A. P. Jain: Come along, and [

will ahaw you what 1 am doing abhest
agriculture.

Now, Sir, what really we are now
concentrating on 1s to make the opti-
maum use of the local resources. When
I go to the villages I give a very
simple advice. Of course, there are
fertilizers and people are using them.
The House will be glad to know that
farmers are working hard to increase
their yield. I have seen a Harijan
who owns about 13 acres and is doing
line sowing, he 1s sowing improved
quality of wheat, he 1s using fertili-
aers and he is also tending his plants
very carefully. I would like that
some of the hon. Members, instead of
criticising here in this House, should
go and see what the people are doing

8hri Braj Raj Singh (Firozabad):
We do ourselves.

Shri A. P. Jain: What do I tell
them? I give them a very sumple
advice. I say, firstly, pay more atten-
tion to better seed. In all the villages
practically, at least in my part of the
country where I go about a good deal,
I tell them, I advice the panchayats
and the bigger farmers who have im-
proved quality of seeds, to give suffi-
cient seed for sowing to his neighbour
who has not got good seed. I do not
want it to be given free or as a gift.
I ask them to take his inferior quality
of wheat and give him superior
quality of wheat, even if they want
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to take a little more of the inferior
quality of wheat. In that case every-
body- will have good seeds.

The secend advice that I give is that
they should do the treatment of the
seeds, which is a very simple process.
If the seed is dried well during the
summer it can be saved from smut.
Then, if it is a case of jowar, take a
pinch of sulphur; put it in & drum;
rotate it till the surface is covered .
with sulphur and there will be ne
smut. That is the second advice
which I gave them. The third advice
which I gave them is, do not leave
the cow-dung to go waste. Do not
leave your cow-dung and other waste-
products on the ground. Dig a pit and
prepare composts. I can show my
friends if ever they care to go and
see in the villages. In my village
and nearabout thousands of pits have
been dug and they are preparing com-
posts

Shri Braj Raj Singh: Good thing
for the next term!

An Hon. Member: On paper.

Shri A. P. Jain: Not on paper. On
the ground Please come along and
I will show it. Another advice that
1 gave them is, rats are a great pest.
Destroy them by a simple process.
Mix dal with a little poison and put
it cn the hole,

An Hon. Member: How does this
help?

Shri A, P. Jein: These are the
things that help the agriculturists.
What I was trying to emphasise is
that enough can be done in the coun-
tryside, by improving the practices
and by saving the crops from pests
and diseases and from the rats and
other animals. Much can be done by
exchange of seeds in the countryside;
much can be done by composting tha
manure. These are the main things
that we should concentrate upon. Not
that I am an advocate of all. Iam =
great advocate of fertilisers. We will
also use fertilisers, but they ere in
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dort supply I you depend upon
them entirely, our programme comes
so0 a halt u standstill for some years
to come So, we have to make best
use of the sources we have and I can
tell you that we have got ample
sources in this matter

Food production has been going up
Production of cash crops is going up
The proper climate has been created
in the country, and I think we wili
proceed at a greater pace I want to
inform the House about two things
and they may be somewhat happy
news for Delhi Before the fall of
the year we shall be supplying pure
pasteurized or sterilized milk to the
citizens of Delh1 The Delhi Dairy
18 very nearly reaching completion
It wall be processing 7,000 maunds of
milk per day and it has capacity to
expand its processing to 12,000
maunds of milk per day It will have
30 chilling centres where milk will be
collected and chilled, brought to the
dairy and then sterilized or pasteur-
1zed or converted into other products
That 1s one of the schemes which is
gou g to help the development of
cattle more than any other scheme—
the cattle will become economical

Further, as part of the scheme
good breeding bulls will be prowided
1 the regions which will be extending

over 80 to 40 miles round about
Delhi

Shri Yadav (Barabanki) What
would be the price of milk?

Shri A, P. Jain: Veterinary services
wul also be provided Arrangements
‘or growing more of fodder will all
be there There will be people to
udvice about proper fodder, the con-
eentrates, etc The Delhi Zoo has
als0 been completed. I would request
hon Members to pay = visit to it, and
I think it will give them ample re-
Wompense in the form of enjoyment

Shrimat Resuks RBay: I want te
Rnow about introducing priorities for
shildren in the matter of milk
Dethi May I know whether a milet
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project at least will form part of the
scheme m Delhi®

Shri A. P. Jain: One word more
«nd I will insh In the second Plan
unfortunately agricuture was not
given the pride of place that it deserv-
ed In the third Five Year Plan, as
a result of the difficulties which we
ran Into, we have become wiser and
1t has been decided, as suggested by
my hon friend Seth Govind Das, that
agriculture should find a high prionty
In the third Five Year Plan it will
find a high prionity I have done

Shrimat{ Renuka Ray
reply to my quest on

I want a

Mr. Deputy-Speaker: Can I fores
that out of him”? He has heard the
hon Member

Shrnmati Renuka Ray, Earlier, the
hon Minister said that he would reply
to questions at the end First, he
said no suggestions have been made
regarding the concrete ways 1n respect
of State trading Along with 1t he
asked, “Do you want me to have an
army of officers to purchase food-
grains® I want to know whether he
has monopolised the purchase of all
foodgrams or whether he purchases
two milhion tons as he says* In the
latter case from whom does he do 1t*
Would he advocate with the Home
Minuster today that because sometimes
law and order is not properly ad-
munistered by those on the field wa
should withdraw from that position*®
That is one gquestion

Mr Deputy-Speaker: How many
more are to be put like this?

Shri A. P Jain: The answer 1
contained m the statement which I
placed before the House The hoa
lady Member may go through it

oz Mfew e  Sow ARy
# ¥ o% YOt SOT W g AW
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Mr. Deputy-Speaker: Should I put
any cut motion specifically to the vote
aof the House?

@i Nagli Reddy: Cut motiom
No. 1877.

.lr. Deputy-Speaker: The guestios °

“That the Demand under the

it Y xad w1 AWy A oAy | head ‘Agriculture’ be reduced by
W TR W IR § T wm Wk B 100 (Failure to = implemens
¢ fs qi‘ a Wt e e State trade in foodgraing)™.
g ¥ The Lok Sabha divided: Ages 17; Noes
Tt 119.
Division No. 8] 44 e
AYES
Beneriee, Sbrl S. M. Xunbhan, Shri Rajendrs Singh, Akri
Barus, Shnt Hem Mohan Swarup, Shel Rso, Shri T. B. Vitwl
Braj Ruy Singh, Shrl Nals, Shri Vasudeven Reddy, Shri Negl
Chandramani Kalo, Shai Nayse, Shri V. P, Saksena, Shri 8. L.
Deulta, ShriP. S, Pandey, Shri Sarju Yadav, Shri
Gupta, Shri Sedban Patnaik, Shri U. C.
NOxB
Achar, Shri Ghosh, Shri N R. Narsysnasamy, Shet R.
Asjanappe, Shel Gounder, Shri K, Poriavwem! Naysr, Dr. Sushila
Arumugham, Shri R.S. Govind Das, Seth Nehru, Shrimatl Unse
Aromugham, Shri 8.R. Harvan{, Shri Anser Onker Lal, Shri
Aschemammbe, Dt. Haneda, Shri Subodh Padaly, Shei K. V.
Ayyskannu, Shri Jain, Shn A.P. Pehache, Shri
Balakrishnan, Shel Jhunjhuswals, Shri Palansiysndy, Shei
Benerfi, Shei P. B. Ranungo, Shn Patel, Shri Rejeshwer
Bacman, Shei Rasliwal, Shes Pottabbi Ragan, She
Besapps, Shri XKeskar, Dr. Pillai, Shr: Thaou
Besumateri, Shri Khedkat, Dz. Q. B. Prabhakae, Shri Navel
Bhakt Dasshen, Shei Kiledsr, SheiR. 8. Raghubic Sabal, Shel
Bhergava, Pandit Thakur Dag Kelshna, Shri M. R. Reghunath Singh, Shn
Bhatkar, Shei Rrishnsppe, Shri M, V Reghuramanh, Shri
Birbel Singh, Shei Rureel, Shei B. N, Rey Babadur, Shei
Birendre Singhii, Shn Labiri, Shei Rsju, Sbri D. S.
Boaroosh, Shn P. C. Laskar, $hef N. C. Ram Krishan, Shri
Brajeshwar Prasad, Shri Laxmi Bej, Shrimati Ram Shanker Lal, Shri
Chandrs Shanker, Shsi Meitl, Shri N. B. Ram Subhag Singh, Dr.
Chaturvedi, Shn Majithis, Sexdar Rameswarpy, Shei K. 8
Chettiar, Shri R. Ramanathan Mandal, Dr. Pashupet! Ranbir Singh, Ch.
Chunl Lal, Shei Mandal, Shei J Rangarso, Shrt
Das, Shri Shees Nareysn Maniyangs, Shri Raoe, Shri
Dustppe, Shri Manjula Devs, Shrimeti Raut, Shri Bhols
Dessi, Shri Moraths Mebta, Shri J. R. Reddy, Shei Remi
Deshmukh, Dr. P. S. Maetkots, Dr. Reddy, Shri Viewsnethe
Dube, Shri Mulchand Midbrs, Shei Bibhuti Roy, Shri Dishwanath
Dwivedl, heiM L Mozarks, Shei Rungeutg Sulss, 8hst
Bechesan, Shet 1. Munieamy, Shri N. R. Sadhy Raw, Shri
Qadcwad, Shri Fatesinghree Nalr, Shrt Kuttioidyosn S, Shel Dhagabet
Cenapethy , Skt Naliskoys, Shel Sahw, Siai Bamechwe
Ghess, Shei Sublmen Maldusgher, 8hri Semants, Siei 3. C.
Ghas), 832 M. K. Nanjappe, Shei Sabadt, Shel A 81
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m, Bhei P, O. Shobhs Ram, Shri Tabur, Stri Mobsmmed
Shad, Shri Msosdeadm Singh. Shsi D. . Tarig, Sheil A M
@hankarsiye, Shel Sinba, Shri Satyendes Neryas Thomes, Shel A M
Sharme, Pandit K. G, Sonawane, Shel Ulhe, Shri
Shornma, SiriD G Sugsndhi, Shri Unreo Singh, Shel
Sirma, Shri H, C. Sumat Prasad, Shri Upadhyay, Pandit Munshwar Dett
Shatms ShriR.C. Sundsr Lal, Shri Vyss, Shei Radhelal
The motion was negatived
Shri RBadha Raman (Chandm [The motwons for Demands for

Chowk): My vote is not recorded
there in spite of my pressing the
button.

Mr. Deputy-Speaker: It does not
materally aiter the result.

Shri 8. L. Saksena (Maharajganj):
ay cut motion No 1338 may be put
to the House.

Mr. Deputy-Speaker: The question
]

“That the Demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced to Re 1
(Failure to raise the minimum
price of sugarcane to Rs 175 @
maund) .”

The motion was negatsved

Mr. Deputy-Speakes: I take it that
the other cut motions are withdrawn
by the leave of the House.

The other cut motions were, by leagve,
withdrawn,

Mr. Deputy-Speaker: The question
i..

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
m course of payment during the
year ending the Sist day of
March, 1960, in respect of the
heads of demands entered in the
second column  thereof against
Demands Nos. 38 to 41 and 119 to
121 relating to the Ministry of
Food and Agriculture.”

The motion was adopted

Grants which were adopted dy the
:ok Sabha are reproduced below—
d ]

DxMaxp No 88—Mousrey or Foos
AXD ACRICULTURE

“That & sum not exceeding
Rs 69,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
Sist day of March, 1960, in respect
of ‘Minustry of Food and Agricul-
m.on

Demanp No $7—Fomzer

“That a sum not exceeding
Rs 2,37,69,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
Sist day of March, 1980, in respect
of ‘Forest’”

DemanDd No. 38—AGRICULTURE

“That a sum not exceeding
Rs 9,21,10,000 be granted to the
President to complete the sum
necessary to defray the charges
whach will come tn course of pay-
ment during the year ending the
31st day of March, 1960, in respect
o! . Agnculture' n.

Demano No. 31—AGRICULTURAL
RESRARCH

“That a sum not exceeding
Rs 4,52,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1 course of pay-
ment during the year ending the
315t day of March, 1960, in respect
of 'Agricultural Research’”
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DaMAND NoO. 40—ANTMAL HUSBANDRY—

“That & sum not exceeding
Rs. 2,40,84,000 be granted to the
President to complete the sum
necessary to defray the chargee
which will come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Animal Husbandry’”.

Dzmamp No. 4]—MISCELLANXOUS

DePARTMENTS AND OTHER ExXPENDITURE

UNDER YRE Mnpasrry or Foop
AGRICULTURE .

“That a sum not exceeding
Rs. 10,78,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of March, 1860, in respect
of ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Food and Agricul-
m' l’.

Dxmaxp No. 119._Carrrar QurLAY ON
Formars

“That a sum not exceeding
Re. 12,81,000 be granted %o the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of “Capital Outlay on Forests’ ”.

Dxmawn No. 120_Purcrass or Foob-
GRAINS

“That a sum mot exceeding
Rs. 1,65,56,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment-during the year ending the
31st day of March, 1960, in respect
of ‘Purchase of Foodgrains’ ",

Davawxp No. 121—Orumm Carrear
OurLAY Or YAy MvsTrY or F0oOb AXD
Acxrcuryons

“That a sum not exceeding
Rs 33,39,92,000 be granted to the
Presidént ¢ complete the sum

APRIL 8, 1080

Ministry of Defence

Mr. Deputy-Speaker: The House
will now take up discussion on
Demands Nos. 8 to 12 and 109 relating
to the Ministry of Defence, for which
six hours have been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
table within 15 minutes the numbers
of selected cut motions. I shall treat
them as moved if the Members in
whose names those cut motions stand
are present in the House and the
motions are in order.

DemAnD No. 8—-MINISTRY Or DErFENCE

“That a sum not exceeding
Rs. 36,392,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Ministry of Defence’".

Damaxp No. $—Duvamcx Smmvices,
ErrFecrivR-ARMY .

“That a sum not exceeding
Rs. 1,60,19,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Defence Services, Effective—
Army’ ".

Dumawp No. 10—Darxmcz Smmvices,
. Erracriva-Navy

“That « sum not exceeding
Ra. 16,88,67,000 be gramted to the
President ¢ complete the sam
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of March, 1960, in respect
of ‘Defence Services, Effective—
Navy'”

Demaxp No 11—Dxrznca SzRVICSS,
Errzcrivi-AmR Forcx

“That a sum not exceeding
Rs 54,81,13,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Defence Services, Effective—
Air Yorce' "

Drmanp No  12—DEFINCE  SERVICES,
Nox-Errzcrivi-CHARGES
“That a sum not exceeding

Rs 14,03,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1960 in respect
of ‘Defence Services Non-Effec-
tive-Charges' "

Demaxp No  109—DEFENCE  CAPITAL
OUTLAY
“That a sum not éxceedimg

Rs 38,82,50,000 be granted to the
President to completé the sum
necessary to defray the dmrgf
which will come 1n course of pay-
ment during the year ending the
S1st day of March, 1960, 1n respect
of ‘Defence Capital Outlay'”

Shri U. C. Patsaik (Ganjam)* Mr
Deputy-Speaker, my cut motions are
Nos 1912 to 1916 (Disapproval of
Policy) and Nos 1867 to 1887 which
are token cuts suggesting improve-
ments in the defence orgamsation to
suit the modern conditions

At the outset, let me place on
record my high appreciation as well
as that of most of our friends :n this
House regarding the Indian Armed
Services personnel and their work
They have maintsined Indin's prestige
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abroad They have acted a8 our
unofficial ambassadors in other coun-
tries In our own country they Have
come to our rescue during floods,
famunes, pestilences and the lkke Inm
Delh: also, we have seen their work.
We hope that they will give an excel-
lent account of themselves ¥ and
when any emergency arises

With bases of armaments &ll round,
with military juntas ruling in all the
near about countries it i1s necessary
that we should see to the equipment,
training, morale, etc of the Armed
Forces Parhament has always beem
anxious to vote the defence budget
full In fact, Parliament has always
tried to show that we are prepared to
vote more if there were fo be a
demand This year also, there has
been a sort of camouflaged reduction
of Rs 26 crores in our aircraft pur-
chases I wish and 1 am sure many
of us wish that instead of showing
this camouflaged reduction, there had
been some concrete proposals to help
the services personnel to amelorate
their condition, to see that they are
better paid, better housed and that
the juruor commussioned ranks are
treated better and reorgamsed, to see
that there 1s education in the armed
forces, to see that the ex-servicemen
are properly rehabilitated in civil life,
to keep up the morals'of the forces and
also to give them the best of equip-
ment

We would have passed the budget
for this Rs 26 crores also if Govern
ment contemplated going in for Tight
anti-aircraft guns to meet low-flying
planes, for the necessary equipment to
counteract target bombing, pattern
or area-bombing, for better type of
interceptors, guided mussiles for high
altitude bombers, etc We would have
been very happy if our ordnance
factories also think in terms of pro-
ducing rockets, 30 mm. ammunition,
recoilless guns and all that, which we
found they were only experimenting
upon and developing for the last so
many years; but they have not yot
been able to establish tfe manufac-
ture any of all these things.
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What we regret iz that we are going
in only for foreign purchases without
calculating whether they would glve
us the necessary result in emergencies.
If we have proper equipmeat, proper
kind o  bombers, interceptors,
fighters, etc., I think we would not be
blinking when foreign aircraft trans-
gress our air and fly over us. We are
looking helplessly nowadays for some
reason or other. We would be very
glad to suppoft any budget demand
under the Ministry of Defence, but
we are rather worried about the
methods adopted by the Defence
department on the administrative and
organisational side as well as on the
expenditure sides during recent times.
We all know that the reports of the
Public Accounts Committee—2nd, Oth,
14th and 19th reports and last year’s
6th report—have been complaining
against purchases, contracts with
foreign firms and wastage of crores
and crores of rupees. It comes to
hundreds of crores during the last
few years. I have no time to go
through the individua] reports, but I
ean assure you that though the lapses
cover hundreds of crores of rupees,
but practically no action 18 deing
taken to enquire into them and no
attempt made t0 avoid this extra
exenditure, unnecessary expenditure
going down the drain, mostly in
foreign countries.

On the other hand, I have to point
out a few instances where the com-
mittee’s recommendations have been
indirectly flouted. I will give just a
few instances to show that the Def-
ence Ministry has very little regard
for Parliament or for its financial
eontrol,

One officer who was associated—Of
eourse, I do not go into the question
of individus] officers, but I show a
few cises as a pattern—one officer
who was agsociated with all those
purchages and contracts during 1048-
89 period when 50 many contracts
were enterédd into--he represented
with the Wotks Ministry in  the
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the High Commission in U.X. has n
superseded & number of senior officers,
very efficient officers, and he has
become a Rear-Admiral recently.
do not know whether he has now to
deal with purchases or contraets, but
he has got over the heads of haif a
dozen superior officers, senior officers,
officers who have been known for
efficiency.

i

[ ]

Then, just & few months ago, an air
officer has been sent to Washington to
watch our purchases from Canada and
America. In 19854 that officer had been
convicted for smuggling contrabands
into this country. He did not appeal
and the conviction stands.

There is also another thing, may be
a small matter, and it is about the
delay of 12 or 13 days in placing an
order for aero-engines.
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thers io no watch ovar ¢ and there is
aothing to check it
Stmilarly, you will remember, just

a oouple of years ago, while the hon.

Defence Minister on his way o
Washington broke the journey in

London for & couple of days

chased Hunters and Canberra. At the
same time, we had also been pur-

discarded by France from 1988.
Mysteres, which have now been dis-
carded is another variety. Yet, we
have purchased all those types and
makes for a huge amount. Of course,
this year we are glad that within the
purchase value of Rs. 100 crores on
aircraft and rockets, we have reduced
the amount by Rs. 268 crores.

There is also an unconfirmed report
gaining ground here that another
officer, who was a junior Captain,
who with local rank of Brigadier was
associated with purchases and who is
out of service, is now trying to get
back into the service

Jor Grants 10618
admiration for the soldier, sallor and
airman, our confidence in the armed
forces, and are taking all sorts of
grants without telling us either before
or after the expenditure. Unless we
specifically make a research into the
books, magazines and journals pub-
lished from foreign countries we are
not getting the information.

Then, another parliamentary com-
mittee, the Estimates Committee, has
gone into certain branches of Defen-
ce. Of course, it has not yet exa-
mined the Defence Service Organisa-
tion, Education Corps, Defence
Science Organisation, and Ex-Service
Organisation. We hope they will be
examining them in the near future
But they have examined the Ordnance
Factories, Military Engineering Ser-
vice, Ministry of Defence, Naval Dock-
yard and vearious other items and
several important recommendations
have been made. And it is regretfta-
ble that changes sre being made in
those items on which the Estimates
Committee has not yet had the oppors
tunity of going into and reporting,
that is, in Services organisation on
the administrative and organisational
levels. But on the other items which
have been reported by the Estimates
Committee, no action has been taken,

May we know from the Ministry
what decisions they are taking about
the re-organisation of the armed
forces to suit the requirements of the
present day war? Now the tactics of
war have changed; the form and scale
of an attack is quite different from
what it was yesterday; and we have
got to change our tactics and our
organisation accordingly. What steps
have we taken to have some sort ol
Councils where senior officers will
take part in the day-to-day adminis-
trative work and what about an over-
all control to take speedy action and
arrive at decisions? The Estimates
Committee has asked the Defence
Ministry to examine the steps taken
in other countries, the various com-
mittees and the changes effected in
UK snd USA and to take some im-
mediate decision in our own ¢ounfiry.
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But very little has been done so far.
What steps had been taken to re-
organise the Defence Secretariat to
gear it up for taking policy decisions?
Because, in any of the branches of the
Defence Secretariat you do not find
any branch which is dealing with
policy decisions. Have you tried to
unify certain branches of the three
Services which involve duplication of
work and wastage of military man-
power? For instance, engineering or-
ganisations, medical organisations,.
educational orgunisations, recruiting
organisations, Intelligence in the three
Services, have similar type of orga-
nisations. What have we done to in-
tegrate them? How far have we pro-
ceedad with that integratian, whiet
would mean saving of money and
greater efficiency?

Several officers, senior ICS and
other officers of the Ministry of
Defence were sent to the Imperial
Defence College in England to round
off their practical experience, their
knowledge of defence with a sort of
overall ideas in modern strategy, both
in warfare as well as in diplomacy
‘What has happened to them? Ex-
cept one, all the rest have gone to
different departments or to the State
Governments. After being trained for
one year, paying their salaries, allow-
ances, journey charges for one full
Yyear in London, they have all gone
to other services and we are not
utilising them.

Then, have you examined the
system in other countries regarding
scope for re-organisation, for gearing
up the entire Defence machinery to
meet a modern war? Are you having
proper defence against low flying air-
<craft which will come to about 10,000
or 12000 feet for bombardment,
strategic bombardment of targets in
thit country? Have you got proper
defence?

Mr. Deputy-Speaker:
questions are put to me?

8Shri U. C. Patuatk: Sir, I am putting
them through you to the Minister.

All  these
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Mr. Deputy-Speaker: Then it
would be better if the hon. Member
addresses me.

Shri U. C. Patnalk: 1 beg your
pardon. Apart from the fact that
Parliament has not been consulted
and not taken into confidence in these
administrative matters, in these orga-
nisational matters and :n these finan-
cial lapses we are having a woree
gituation particularly since August,
1958, that is, since Army coups were
formed in various countries around us.
We are having changes in which Par-
liament is not being consulted, Par-
liament is not being informed.
Changes are taking place which in-
volve not only money, but which in-
volve efficiency and morale of the
fighting organisations in this country.
I will refer only to two or three.

15 hrs.

In August 1958, there was a large-
scale promotion to higher ranks,
from Major General to Lieut. General
from Brigadier to Major Gener},
from Colonel to Brigadier, and so on
In these matters, we have no objee-
tion to the promotions. We are
happy that our senior officers have
been promoted. But, in these pro-
motions, a very large number of
aqually senior officers have been

superseded. In the Armed Forces
supersession is a very seriows
matter. It is not civilian

life where a man does not know who
has been promoted, who gone over
his head. In the Army or Navy or
Air Force, an officer has his rank on
his shoulder, on his uniform which he
wears daily. He is very sensitive to
supersession. In the Army organisa-
tion, as I have already informed the
Ministry, 25 senior Brigadiers, known
for efficiency and popularity with the
Armed Forces have been superseded
We do not know on what criteria
they have been superseded. I am
told that among the Colonels and
Lieut. Colonels also, there have beea
some supersessions. I have got
here details about the Brigadiers whe
have been superseded.
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Mr. Deputy-Speaker: Order, order
I would advise the hon Member not
to go into these details of particular
officers. That would rather make the
pomtion of the Admunstration diffi-
cult, because he is taking them I
have been watching so long He has
cited the examples of one officer,
second, thurd, that has been super-
seded, this has not been done This
18 not the forum where we can dis-
cuss that Does he mean that if some
officer 18 to be gaven promotion, Par-
hament has to be consulted”

Shri U C Patnaik I am sorry, Sir,
that 1s the last thing that I would say

Mr Deputy-Speaker He has cited
<0 many example of w»articular offi-
cers That 1s objectionable That
should not be done That would
rather defeat the object that he
frustrated If he wants that there
should be morale, there should be
discipline, we should have an effi-
cient army all these objects would be
frustrated if we discuss these things
of particular officers The hon
Member has been gomng on taking one
officer after another He may take
general policy matters

Shri D C Sharma All these things
were discussed in this House and the
Prime Minister gave a reply

Mr Deputy-Speaker We have this
practice If a particular officer 1s to
be mentioned, intimation of this
should be given to the Mtnister first
so that he may be ready with the
answer and he may be m a position
to give the answer to that If there
are general observations that officers
are being superseded, this 1s bemg
done, etc, 1t would be very difficult
for us to arrive at conclusions

Shri U. C. Pamaik: 1 am sorry, I
meant that large-scale supersessions
should not take place That 1s
against the psychology of the Armed
Forces People must have security
that they are not being superseded

33LSD—§
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Last year, another think took place
Three thousand vacancies m the re-
gular cadres were filled up, according
to the Ministry’s report, by people
“who had been declared by the Ser-

ce Selection Boards as unquali-
fied for promotion” Temporary
Service Commission holders, Short
Service Commission holders, Fm-
ergency Commuission holdeis who
were to go, have been taken as regu-
lars whereas the original 1dea of
keeping these vacancies was to flll up
Junior C.mmissioned officers and
people comung from the Defcnce
Academy for these posts Anyway,
4,000 peoplc of that type have been
confirmed

There 15 something more serious
also and that 15, we are having a
a statement from the Army Chiet
that the existing system of short
service and reserve will be changed
and the old Colour service will be
taken up A 15 year Colour service was
in existence 1mn England It was
given up 1n 1871 by the Cardwill re-
forms It was in India till 1921 and
it was given up after Shr Sivaswami
Ayyar brought in a Resolution m the
Central legislature here Under the
present system, there is Colour ser-
vice for a certain period and some
years 1n the reserve at one-tenth of
the normal expenditure, we will be
having 10 times the fighting forces
The present proposal i1s that they are
gomng to have full time regular
Colour service for I5 years That 1s
a major change When all these
changes are made, what I submut 1s,
there should be an attempt to find out
what 18 Parliament’s reaction to these
things, because ultimately Parliament
will have to foot the bill Before
they inaugurate a new system which
has been pleaded by the Chief of
Army Staff, I would like that there
should be an examunation of all
papers

I would point out that we should
go on to have various positive things
to satisfy the jawans We have done
something to satisfy the higher cadres
We have up-graded their posts and
done all that What about the Junior
Commissioned rank? We are having
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the Junior Commissioned rank after
the Mutiny in India. When you, Sir,
were here, in this side, not in the
Chair, you had taken up their cause.
You had pointed out how important
1t was to remove this fitth wheel of
the carriage and to absorb these
people as officers, to give them some
honorary rank and gradually elimi-
nate this system which does not
exist in any other country. It was
introduced in this country in about
1860, when the Britisher wanted some
sort of a liaison between the Junior
British officer and the organisation of
the Jawans here. Have we taken the
least care to try to find out whether
thet organisetion can be ralionalised
and can be gradually absorbed in the
officer cadre or otherwise?

There is another thing. We are
trying to please the jawans as we
have been trying to please the officers
dering last 8 months in certain
respects. stead of those stunts, I
would point out, it is desirable to have
better service conditions for them,
and better amenities. For instance,
every jawan who gets a small pay of
Rs. 30 has to contribute Rs. 5 or 7
a month for his Regimental funds.
Why should the jawans be called
upon to spend for his amenities and
sports? It should be the Govern-
ment which should provide them for
the soldiers. They should provide all
types of amenities for which the
Regiment or Battalion funds are
being used. These Regiment and
Battalion funds are being used in
such a manner that the Jawan is not
consulted. It is the Second in Com-
mand with a:small coterie that runs
it. The Jawan is not consulted. He
pays the money. It is called ‘“volun-
tary.” It is almost compulsory pay-
ment, because Government cannot
point out one single instance in India
where a single Jawan has refused to
pay. The Jawan or N.C.O. or P.C.O.
does not pay. It is cut from his
salary. They could sanction better
amenities for the jawans and better
conditions of service for the N.C.Os
and better housing conditions for one
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and all. Now, ma;ried people are
not finding housing accommodation,
They could improve the education inr
the Army so that after 4, or 5 or 7
years of service, the army men will
go and get absorbed in civilian life
with the training received during
service, You know I had referred to
all that Mr. Curtis who pointed out
how in England, the Army organi-
sation has the best University. Amn
Army man with 4 or § years training
goes into civil life and he is absorbed
there. All the diplomas and degrees
obtained during Army service are
treated on par with the civilian Uni-
versity degrees and diplomas. Well,
are we having anything of this sort?

Are we having a proper organisa-
tion for ex-servicemen? The prob-
lem of ex-servicemen jis really a
problem of the servicemen themsel
ves, because the servicemen should
feel that, shortly after their retire-
ment they will be absorbed in the
civil service by the Government. They
should know that Government will
help them to get re-absorbed in the
civilian life. We have got the 1.S.S.A.
Board which has not been properly
finalised. We have got various ex-
servicemen'’s associations. They are
not functioning in the proper way
and so we are not able to achieve
anything. It is very essential that
the servicemen should get necessary
education while in service We
should give them necessary facilities
so that they could be absorbed in the
civil life after retirement. The man
who dies while in service, or is in-
capacitated or invalidated, must have
the assurance that he will be loocked
after and that his family will be
properly looked after. So, that change
of approach is very necessary.

On the industrial side, what is the
production that we get from our
Ordnance factories? Various reports
have come out from the Public
Accounts Committee in this regard.
We have been told that there has
been so much of production. Bul
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may we ask, Sir, what speciahised
machineries have been produced In
the Ordnance factories?” May we
know whether the production in the
Ordnance factories has improved,
whether of guns or ammunition and
other military equpment” Or, are
we merely producing tractors and
trucks and such like thmngs” We
have been told that i1t will take five
or six years to produce some of the
components even in this respect Now,
1in the fleld of electronics, have we
been able to produce anything for the
three services except for the Rail-
ways? In HAL, they say, they aie
producing Pushpak They have pro
duced Arjun at the Base Repair
Depot They are maerely cannibahs-
ing some of the existing parts having
the engine of one type and the spare
part of another How much of stocks
have they got to do this kind of canni-
balising, and assembling? We would
like to know what the production 1s
which they are really making

Shri V. P. Nayar (Qulon) Mr
Deputy-Speaker, Sir, I am following
one of the Defence specialists m this
House and I think I should therefore
rghtly keep away from discussing
technical matters Sir, I am not con-
cerned, nor am I competent to suggest
whether Hunter-hawkers will have
to be replaced by “Hunter Sea-
Hawks” or De Havillands “Sea
Venoms” or the “Scimuttars” I shall
confine myself to some of the prob-
lems which vitally concern the Minis-
try, and will not deal with the tech-
nical matters

Sir, I appreciate the progress made
In certain aspects We find from
the budget papers that the Ministry
has been able, this year, to show a
saving of Rs 11 27 crores in the
matter of purchase of imported mater
ial I have a feeling that at long
last, Government have made up therr
minds to try to make a betier use
of their Ordnance factories Sir, 1f
this policy 18 pursued vigorously, the
fequirements of the country will be
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adeguately met before long, we will
not have to depend for military
stores on the foreign suppliers We
know the advantages of increasing
the production 1in our milhitary instal-
lations The other day, while ans-
wermng a question, the hon Mimster
of Rchabilitation stated in the House
that th¢ Ministry’s orders to the tune
of Rs 85 lakhs or so for troops In
Dandakaranya have been placed on
defence installations I am glad that
orders have been placed just because
thev happened to be competitive
Open tenders were mvited It was
found that Defence Minstry had
given the lowest quotation So, the
lowest tender has been accepted We
have got the good scheme drawn up
bv the Defence Mmstry for the
setting up of plants for the assembly
and the manufacture of vehicle
requirements We find that power-
ful interested sections in the auto-
mobile industry had made sweeping
allegations even agaimnst that scheme

Sir, the utilisation of the installed
capacity of the Ordnance factones
has risen from 33 per cent to 40 per
cent That does not satisfy me fully
I want the Ordnance factories to
produce one hundred per cent of our
requirements and more 1 would like
to ask the hon Minister whether he
has got a scheme for this purpose
How long are we to wait to see that
the entire installed capacity of the
Ordnance factories is used to the
full> We should be able to produce
not only the defence requirements,
but also some of the civiban requre-
ments of this country

There are many allegations and
scandals one hears about some of
these establishments and 1t 1s not a
very happv duty for anybody to re-
count or to relate the instances of this
nature especially 1n our military in
stallations I find that there are
very many complamts I hope there
will not be any objection, to you Sir,
if I g@ave the name of the particular
mstallations I will not give other
names of the officers involved
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In Khimaria, the total amount in-
volved 1s about 80 or 85 lakhs. The
hon. Minster for Defence promised us
the other day that a detailed state-
ment will be placed before the House
about this I am yet to see that state~
ment. Therefore, S:r, I will have to
reserve my comments I understand
that a particular head of the organi-
sation who was 1n charge there at
that time when this trouble was
noticed had been transferred to an-
other place, as the Production Officer
under the CGDP In another place,
Cheoki, we have another establish-
ment. I understand some digging is
gomng on there. I hope this digging 1s
not done with any archaeological in-
terest and that the things that are
unearthed there are things which
have some military stores value We
find that a particular officer who was
in charge has been shifted from one
depot to another Then, there 1s an-
other, what s called, the local purchase
scandal in another depot, which I do
not want to name, but there 1t i
more mysterious. The particular offi-
cer who has been placed there, after
one officer had been transferred, 1s
now being court-martialled. For what
offence?” And that is the funniest as-
pect It appears that he expressed
his opmion that he would not be
amenable to the jurisdiction of the
particular court of inquiry or what-
ever it was And I understand to my
surprise that officer there has been
arrested by another high officer in the
Army who has two inquiries to face
already, on matters of the same kind
Therefore. I am not at all happy about
such matters

There 1s also a similar nstance in
Muradnagar which has been brought
to my notice. There 1s an instance in
one of the factories at Kanpur also,
where loss of steel is alleged. I want
the hon. Ministar not to fight shy
over these matters. None of them are
matters concerning the administration
of the Ministry during his tenure, and
I request that he should take very
stern measures tO prevent the recur-
rence of such affairs
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Then, speaking generally about
the defence personnel, I know from the
material at my disposal, to which [
shall come later, that the policy of
Government is not at all helpful to
the ranks, the ordinary jawans. We
know that only in the Indian Army
Ac!, for any army code in the world,
1s there a provision with such a
wide power for the officer command-
ng to give summary punishment ex-
tending up to a period of one jear's
mmprisonment I was just now looking
at the UK. Act. It has a provisicn
for summary court-martial. I had a
look at the Acts also, and I find that
there the US maximum power is res-
tricted to award of imprisonment orly
up to 28 days.

Ch. Ranbir Singh (Rohtak): What
about the Russian Act?

Shri V. P Nayar: The hon Member
can find it out himself Sir, I do not
have before me either the Russian
Act or the old Punjab Act That is
different But my pomnt 1s that this
has been brought into our statute-boox
for snme definite reasons. 1 want to
ask this quesuon whether it is not
time that we scrap this provision. An
officer commanding who happens to
be the officer commanding of the par-
ticular area or unit 1s the investiga‘or,
he 1s the prosecutor, and he 1s also
the judge. The rules provide that two
other officers may sit with him, but
the rules provide no further They
are mute; both the officers cannot
even ask questions, and what ijs
worse, they need not take an oath or
make the affirmation to sit there Is
there any sanctity if two officers are
drafted from the Army and asked ‘o
git there without making an oath or
affirmation. This is the way in which
it is being done. I would very car-
nestly request the hon. Minister to
consider this question.

Then, there 1s another matter which
18 more iumportant and on which I
would like the hon. Minister to give
us some idea of how Government are
thinking about. I have seen that the
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Chief of Staff has recently made some
important pronouncements, although
1 do not find them 1n any of the
papers supplied along with the
Budget, I find that he has made some
statements 1n which he says that the
tenure of service will be extended to
a period of fifteen years or Govein-
ment have something like that i1n con
templation

At this juncture, we should find
out what the attitude of the M nistry
18, and what the attitude of Goverr-
ment 18 In respect of the higher offi-
cials as compared to the lower officials

I have recently had an occasion to
go through a ducument which 1 do not
want to place before the House for
obvious reasons That document 1is a
letter addressed from very high quar-
ters to all the commands, and 1t gives
details If the hon Mmster wants 1it,
I can give the reference of the Gov-
ernment's letters—there are four or
five of them—with numbers, dates,
and everything But that 1s only for
him I do not want to place it before
the House and embarrass the Hon’ble
Mimnister From that, I find that the
following concessions have been given
to the officers I have nothing against
the officers Several of them happen
to be my friends, although we may
not acknowledge that openly from
either side, we cannot.

Here, I find that 1n twelve months,
some 50 decisions on important matters
have been obtained by the officers
What are they? For convemience, I
shall give only a brief account of them
One 1s the grant of non-selection rank
to all leutenant-colonels The
second 1s the raising of the age of
retirement to 48 1;n some cases and 52
In others As a result of this, the
comnussioned officers,—it 1s said n
the particular letter--as a result of
this extended tenure of service, will
make a minimum of Rs 75,000 in the
case of some officers, and over a lakh
of rupees in the case of service officers

, the substantive cadres of
officers have been increased, and the
Special list, according to what I find,
connists of 114 names Officers who
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do not complete the period required
will get a pension of Rs 620, that 1s,
five rupees less than the usual pension
which they would have got, had they
completed thewr service About 2,400
non-regular officers have been made
permanent, relaxing the age limit von-
siderably i1n some cases, and also
taking over ‘B' and ‘C’ categories for
permanent commuissions What was
more surprising was that according to
that instruction, officers will pay Rs 5§
for their children’s educatio, with
Government contributing double that,
that 15, Rs 10 As agamst this, only
less than one thousand places of
JCO'’s have been made permanent
As Shn U C Patnatk was pomting
out, the cadres of J C O 's have remain-
ed here in our Armed Forces as some-
thing like an organisational
anachromism, and 1t must be taken
away, because we do not need such a
distinction

Later on, when I come to the dig-
tinction between an officer who s a
commssioned officer and an officer
who 18 a junior commissioned officer,

I feel sure that you wall entirely agree
with what I say

Then, there are claims made In that
particular letter about the morale
being very high 1 agree that today
the morale of the jawans 1s very high,
despite the fact that they suffer many
humyhations and many privations
Wiath all that, solely because of their
overwhelmung patriotism, all our
Jawans keep up a very high morale,
There 1s no doubt about it But what
is 1t that we give them in return® If
I go to some of the details, you will
be in a posithon to understand what
the administration now means to the
ordinary soldier, whether 1t 1s the
naval rating or the lowest paid n the
Air Force or a soldier of the mfantry.

Here, we must understand that there
i3 a distinction which affects them very
much Take, for example, the case of
a particular officer n any cival
department, belonging to class I and
an Army Commissioned officer and also
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a Junior Commissioned Officer, travel-
ling together on duty or on transfer.
As you know, the jamedar and the
subedar are also entitled for first class
travel. Suppose, they travel from
Delhi to Bangalore on transfer. The
cinlian officer and also the commis-
sioned officer are entitled on reaching
Bangalore on official duty or on trans-
fer to get Rs. 386 apart from the
ticket, while the jamedar who occupies
the lower berth in the same compart-
ment along with them can claam on
reaching Bangalore only a sum of
Rs. 6, because he has only a daily
sllowance of Rs. 2.

An Hon. Member: It is Rs. 2-4.0.

Shri V. P. Nayar: It may be
Rs. 2-4-0. There he gets Rs. 6-12-0.

Shri M. R. Krishna (Karimnager—
Reserved—Sch. Castes): Is it because
of the lower berth?

Shri V. P. Nayar: My hon. friend.
Shri M. R. Krishna, happens to know
many things about the lower berth,
but 1 do not claim any such know-

ledge.

The point is this. When both the
officers travel in the same compart-
ment, maybe, taking the same food,
how is it that we find that a civilian
officer or a commissioned officer of the
military will get Rs, 396 while the
jamedar or any other rank wul get
only Rs. 6, calculated at the rate of
Rs. 2 per day? You know, Sir, that
if you travel from Delhi to Madras in
the Grand Trunk Express, the mini-
mum which you will have to spend on
food, even if you take the worst food
provided, will be Rs 5 per day, while
they are given only Rs 2 per day.

This is not confined only to travel-
ling allowance. If you go through
their service conditions item by item—
for which I do not have the time-—-
you will find that as between the com-
missioned officers and the non-com-
missioned officers and the other ranks,
there it such a great discrepancy.
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1 was interested in studying these
details, because some time ago, one of
the persons who was working in the
Air Force wrote a series of articies in
one of Delhi's influential papers, the
Delhi Times; he had given facts and
figures, and I have not found a gingle
word of contradiction. He bad
acknowledged and he had written
that he was an officer, he was s0 and
so in such and such a department for
such and such length of time, and
these are the conditions of service.

Take the case of temporary duty
allowance. I do not know how the
temporary duty of an officer becomes
different from the temporary duty of
& Jawan or a Jamedar. Aa offcer os
temporary duty—for instance, ghe-
he is working in Delhi and is posted
on temporary duty for a day or two
or even move, to a place like Meerut—
is entitled to collect daily allowance,
but if a soldier goes, he will have to
report to some mess and stay there
He has no allowance; if a Jamedar
goes, he has also no allowance. Evea
mn these small matters, there iz a
distinction.

Then, take the case of ration allow-
ance, which is very important. When-
ever we say that the Jawans are very
ill-paid, they come out with the
answer that they get their rations. Ia
the case of ration allowance, til!
recently—I do not know what the
latest position is—~the pogition has
been that when a civil employee goes
home on leave to which he is entitled,
he is authorised to draw his eglre
pay, both his basic pay and dearness
allowance, in full, but when a sepoy
goes home on leave, he draws only
his dearness allowance and pay
arrived at after deducting the money
which is normally given for his ration.

Ration is calculated, I understand, at
Re. 1-6-0 or 50 per day, but when he
goes home on entitled leave, he is not
given Re. 1-6-0; he is given, if he stays
home, only eight annasper day. Why
is this distinction as between the civil
and military officers on the one side
and the other people in lower ranks.
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Then, take the case of gratwty I
want to impress upon the hon Mns-
ter these pomntis because we have not
been sble in this House, I do not know
for what reasons, to detail the tales
of woe of the lower categories in the
In the matter of gratuity, we
know that all civilians 1n the country
who are in Government service are
entitled to get 12 months of emolu-
ments after 9 years of completed ser-
vice In the case of officers of the
Army, they get a mmmum of
Rs 10,000 which calculated at the
minimum basic pay of the officer class
will certainly amount to more than IS
months allowance But in the case of
the Jawan, he 15 entitled on comple-
tion of a definite period of service to
only 04 months or 6-2/3 months
emoluments on the substantive pay
They make that distinction also And
when they calculate this gratwty for
the dependants of a person who died
in harness, they do not even take ito
account the ration allowance They
calculate only on the basis of basic
pay plus dearness allowance Accord-
ng to my calculation, the officers in
the Army get 27 times more gratuity
compared to the lowest paid there

Sir, let us take agan the case of
increments We know that our
soldiers get an annual increment of a
fantastically high amount of eight
annas per year' The lowest among
the officer class 1s Rs 25 per month
after one year The difference 1s
therefore, only 50 times' They may
say 1t is a question of capacity to pay,
but if you take the American armed
forces, about which details are avail
able m the Library, we find that thev
are more uniform Eight dollars 1s
the least and 15 dollars the highest,
and I find that if a Brigadier's mcre
ment in India 18 taken mnto account
he will be getting double thus, Rs 100
per month after one year It will be
double that of an officer of a corres
ponding status in the Amerncan army
1t will be more than double Even
the American army cannot pay so
much, and we are creating this distinc-
tion in the matter of emoluments, in
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the matter of gratuity and in the
matter of increments

More important than all this 1s the
grant of pension It 1s very discon-
certing to find that a soldier who goes
out after service, after having beem
made cannon fodder and what not,
he goes out in extremely distressing
circumstances without a gesture of
kindness also from those m power, I
find there 1s a distinction I am
speaking subject to correction because
these were not published in their
usual way in any of the gazettes, and
all my efforts have suggested to me
that these are perhaps the latest, yet
I feel that I am open to correction mn
this Officers’ wives get pension
whether the death of the husband 13
in duty or otherwise Thus 18 a favour
1 do not say 1t has to be taken awa)
I only plead this must be given to the
soldier also The wife of the soldier
will be entitled to pension only if the
death 18 attmbutable to service Even
if m the course of service he has
developed tuberculosis and if he has
met with death, even then the wife of
that particular soldier 1s not entitied
to any pension

The children of the officers get free
education wherever they are What
1s the position of the children of the
Jawans? Even there, among the
children also, they want to perpetuate
the distinction I calculated the pen
sion which will be available normalily
to an officer who retires after a period
of entitiement which has been recent
ly revised and I find that a
Lieutenant, for example, on a cum-
pleted service qualifying for pension,
will get Rs 275 which 1s equivalent to
71 per cent of his basic wages Are
we giving 71 per cent of the basic
wages exther to the NCOs, the
JCOs or the Jawans” We are not
In their case, 1t 1s very much less If
this percentage 1s applhed taking the
mmimum pay of the other ranks as
Rs 55 which 18 the lowest, then he
must be entitled to a pension of Rs 39
How much are we giving® It s not
confined only to the Army Smmlar
distinction prevails in the Air Force,
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Navy, everywhere. For example, in
the Air Force, 1 find that a wireless
operator who gets a basic salary of
about Rs. 105 or so will be entitled to
Rs. 75, according to the proportion in
which pension is given to the officers,
but even the next higher rank, name-
ly the Corporal, gets only a pension of
Rs. 50. How long can we g0 on with
this distinction, and say that the
Army is very contented?

1 do not want to embarrass the hon.
Minister at all by giving more
instances. Probably he is very
seriously considering these matters.
There are some indications because 1
have found that he has taken a
different approach altogether. For
example, I have found the Defence
Minister himself goes and addresses
defence workers. He often does it.
We are all much appreciative of that.
Perhaps one reason why he is not able
to go through these matters is that
these have not been put before him in
the manner in which they have to be.
Therefore, I would request him to con-
sider the matter.

The pay scales of the entire civil
service in our country are now to be
revised; at least the question is being
gone into by a commission. Why is
it not possible for the hon. Minister
of the Government of India, in view
of the patent discrepancies, in view
of the very well-pronounced differ-
ences 1n the matter of treatment, 1n
the matter of service conditions, bet-
ween the officers and those who are
not officers, to appoint a committee to
go into the pay structure of the
Jawans? I would very earnestly
request him to consider this suggestion.

As I submitted earlier, not being a
specialist, I am unable to give any
details of strategy or policy, and I
request him once again that he should
muster all his strength to pursue his
policy in the matter of improving the
working of the ordnance factories,
and, if possible, he should also try to
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find his way to establish an automonile
tyre factory, because I understand from
an answer to a question given long ago
in this House, that the total require-
ments of automobile tyres alone will
be of the value of around Rs. 1 crore.
This was several years ago. It may
be very much more now. I also
understand that 20,000 vehicles are
lying without any use. When we are
having this assembly plant, it is time
we considered the question of having
a scéparate unit for salvaging these
vehicles and putting them back into
commission, because on these 20,000
vehicles we would have invested
Rs. 30 crores—Rs. 40 crores from
which we get no return. In another
answer, the other day, he said that
even the ordinary repair of one of
those vehicles given to a company—
Jam and Company or some other
firm-—was costing Government
Rs. 3,000.

So, I put these two proposals also
before him, to recommission these
vehicles at the ordnance depots and
also to establish the tyre factory in
order to take the purchase of tyres
from out of the clutches of very
vicious monopolists in this country.
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442 brs sy @R & forg e sy o &4
[8urt C R. PATTABHI RAMAN n the { 3 sufeey § § 7, N fF ag sg@
Chair] 2 fr zaft gw swer AN F Fav

foradt wrETgeray g1, I vEw A

w9 fot e g & wEarQ A q@r A ¥ v o af Faw ¥

fe v Y & TS $Y W A
¥ o9 I [Eaw @ af &, dfex
Tq & A § g A W gEATQ F AW
e &a¥ gu o ¥ it @ T,
& frare & o fe g} dfw B
¥ g @¥ qgw AR wor-faww ¥
A9 WX FIST HT THT FT QR |

a1 TR ¥ & W1 wR AP § AEAC
wrc dfmw zfr 3 W & @ A

w=T @ T, afew AT ¥ A g
T F oot 9w w0

o e aw A T sEwar o
qary § fr s et o afrew ¥ A
¥ e wAT * I Ak
quTaTee # T gak o # g faw
v ¥ oy Y § fr g T & T
&, ATt T g F WY w0 A A
AR T & AreAR F Wy T
& s it wgew ¥ ag Wy
wem fs wg agt 9T T AErE 23
# g W e @ @ § @ el
%wmmhﬁmw

sfe w8 @ =fees @ fdE
Feimmm g 5 fgs aw—
Nye— F ufw ¥ s o=
¥Y,%%,000 TqU F} ¥ ¥ 7,
w fe § fm oA &1 o9
frar mar &, @ @ 90 SRy oY
ar g1 ™ d gz s femr
—

“The economies were effected
by various means such as reduc-
tion of expenditure on purchase
of stores and equipment, post-
ponement of construction projects
or reduction m their scope, aban-
dopment of projects under con-
sideration and leaving posts un-
filled ”

wurq fom oRY o &5 @ o, I
o @ g A #r wf R fae et
T EH FEAT EX &/, Ty Ay e
st g7 T g ¥9a Y 7)o«
THTC IREA # 4% §8 ¥ @ gk
w e ¥ 4 T Wit agee ¥
frdzT wem fs 7@ WR gawar e
wrereTE & W14 TN AT F q< 1 A
5@ A ¥ oA qfw AR WA
7O I7AT § THFT & ¥ Tg [T
v w3, 7 T wrh § v fae
I & o 7 g g aow gar e

g Wit BE o aw W, e
gare T wfern # awg & g
wfir oY WAt ¥ wreeT ) S g, TH W
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e A femr ar wenm ¥
w 0w 7 wadwr W afeem

T ¥ wrw § f 97 ¥y ey o

g 7, dfeT ag ag w1 )
& ag v g ¥ 0% e e

v ¥ gATa v A W o

¥ wa O wrww ¥ §, o oW g
& qferm & AT S agx A
w yaw I on & F far gune
T g § S s g g e
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mi'!‘“t_"vmmm»
wfg & warafg ", faw W s
wgifeomardficar R § *

€, ® & yTewrEaT YR 9T ¥TH ST N
fewomd §1 & wrohr o f wix
w9 ¥rerwr ¥ ag wver wer e @

AT W w7 wear W 9T & FEar
T oY | §, 99 o Wi gy dma
T & W) wm ¥ dwopm
¥y F o §—ag w0 F W aoa B
ITHT W §—IF ouy wrawr § fr
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frag g MMTERIW@
g § sl gk, @t I @
frdrmagragd d wigu dfex
wift aw IR 3w % wevw Y fea
¢ wi wwr day fe axw W wEw
§, o< A0 & e fords § o foranft
aw Free 3, Iu vt & dam F o
&t R o femrgur @
wrT Wt & aradfte v Gl oY i s
& or off & fs wgt 9T TEEET A
wif-aget W awrqet o & @ awm,
e @ I § SA% @ v F@
¥ g wrww ot @ fe i & W
T W qwefter W X &, @ wfw
o a§ 8, 9% 70 aw ¥ e
s &1 o wifae & o afaw
F ¥y ®T yrT T AN ¥ FAew
o g g & wea o sud i
TR gIar a1 or W ofeww
# o A & v gl W@ § wew
% &oft g€ o oo Hiw o AT R,
Jq ¥ sfa g wfew apres

anfee

gafe wgew, fgaom s am
wid € g8 qaragw o fggew
Jgwr & g ur I @A o
qE *f swawar ¢ fs g ¥ F
wmwnms imar g s
T AN O AR AW G a9
< fgureg g% W Wik savt I
et | waF W gww 3R wfe
AT G A€ 98 AT IOEAY I
oY o furdy g a% 1 W Wi s
¢ o amg & o ov 3 WA
P T R W e W Wi
) Judr § 1 oft v wEeie ot
% g Prifier fir wr R gif ag am
N vevr gk Y s ww &
argfiee Jnr o WiT & oW aw TR

i WY A2 o WA & fod e A
¢ ag ax vw A & g s
TAT WATAG TG TG F @ R

TAHT T ¥ T N w7 § Fgwrag
qi ATy qYeT ¥ IaEr gwar feq
ferdam weawr g1 fog o
fir o AYR FT-HRA X Tq-Ew’
) ozl 37 X § I N Fafag W
awm oE? W F IR TR
TR & T & AR T ¥ Aqw &
qg qear ¥ ¥ Y § o fog® aw
W ¥ wEr wvg WS ¥ @ &
T gate § fr vaw o fog ffaws
% F AT I N § g wfawe &
AT THT AW & T 4T | W 5"
& 3% wfa wwlr sgrafe wfwr
FEAT AR E | AT QIR AT W
& A & I qagae § ¥ e GA
7 & a7 § @@ g@ i W oA
g ¥ wor W W faar 9
I a @ gHwAE T W @
o< ¥w & & s Tfag & aww e
frarwm ) I e (g &
TE X AT GAT & | I qY
& o & ar it §, gmar ww@w R,
fr oz qear e awfa w4

W T § 7 g 3 argn
g | 9T gun & ag § fe wi &Y
g TAE AT RN T E L WA
i foef, wet wrw fodee w9

¥ ot T 1 Sfew A wIw R
fe € qufer waer <o ar® & 74 fea
my § o ag {war s wfed o

g AT # T¥ W A E
f& toud §Ter 3 T A WY g w6 Y
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o< 41 &1 WX & e 94 o e
AWT T W WNHE g OT A §
af Y, gEb @wew & W AT @
¢ s grenfes e sme w7 a0 oftew
% QAT 9 waq &§ [ ar e
g W gemT y gt wWer uw
qen ¥ Ig o7 & gk o ¥ oo
A Afewa urfRa< 19 4 92 % AQ
o #to do THo ¥ WR T ww
wow § e ¢ 81T AagaE ¥ e
¥ ¢ | AWt ag o qar af) v fe
ey Feitforar g maT @ 1 www ¥
S § e TR @ oW T
w1 ¥ w e w el A & ae
¢ % Feivfar w1 fawge fafew v
&, we-sfoe v §Y awn § ) e
ag #fews sifeet RS &1 @ qor
af W T G T waTe w7 g
€ mr  F frdew o W g s
G o) & a9 £ ft wpnlt IR
w% wrd arfE gw =d ¥ AT A
ad

ft ¥o 9o AR § F F JATN

APRIL 8, 1989

for Gramts 10644

# wrrfrn it AR wwEr
Wiz aark 3 wgwr g fw ow & wy
wawwi § e e oge &
aT ¥ wEwa W W wiemm §, ®
gy g gt kg o sy v ww
% yg WA wrara) w1 fos fer
¢ 1 & v g fe o Fos wer
% & grergwar fy €, ®fE J
v feid & wamar may § fe gy Aore
JATH 92 & siwar §1 Sfeae g
Wy T ¢ 1 X W § g
qeATqw WET 4 Ty fem g @
wawar g fr a7 oy dray frere-
viig wrw aft @ @ wfe gt
s wfr g9 4 wgd @ ¢ fie A
s gt wifgd, Iow o2t o ¥
Hfrafcdy, waly Aed &1 & "
iy fiwar s wifgd 1 ol s o
Fore 7% ATMY TN S §F @y
A argu & 3
Y @ WAHTT WV &7 ¥ I QT
& af &1 wegd e ¥ W@
G¥8 9 7 I § wiwwrn & wawt
i & fom o &

tw gw f § %W @ @
firder ®om wrgar g e am Afaw
fir et st w wfe fw oW
Ay FT T AT 9T XY, AW
xaTaT AT § W ag wrk e 9w
7 ®, Fe qE 7 &, A TEW T
¥ gz g ferd A @ o 9% aX
Iy ot S fivdwdt ag A o fardvlt
wr @ 6w wré A g,
aw o ag e @ & WA 9



20645

et § f vu ey § st sae g
& arfr wfed W @ g A fawre
fear o wfgd o

TEATIE AN A W AT qTEA
F Wt mTm fadar smea F o7 Ao
# fawr ama w1 fas foar 8, s o
3oraT § o &fre w7 o AT A A
W a9 A% Fo7 qfaw 1 A qar @
THET AT FF VY T ¥ F7 yc G
a% 479 #7 fa=w fegr v 5w ¥
a3~ At & g AW ad amar fv 4w
wregE A W & S 4w
oY a1 7T wERT &Y Wi & o Afew §
W oA & a q¥ar s g &
T T %A F 1 RA ¥ @
e fordld &y o5 AT #Y AT w7
At § SN FqT 3oy AW & I
@ ITIO F ARAT FIAT 92T
g FOPIH W T A AT
& amar ¥ A § I wy AER
ary feed & 1 e Awh fawn
wfoa Y @Y & 1 q@ wraw & fe oo
oot wgreg 7 2w feg § fv @ A
¥ T T gAY fr g S
N AW 7 AW O wg  AfER
for & T4 g 7T % IIEr AW
77T quar § | AfAE & w9 A e
ANYGT AT § | CHET TF qWU @Y
qt ¥ 1 TR, g 9w § e awt @
AGW | W I g9 WA AW
¥ A7 W AW g A § wewad
g wifgd, qr et gt wrfga
sfsw fagraa & 4% gmdT w2
ti1dommgfeRtImsa &
AR INIF X WA §,
% IA® AT F qred §, AW A% IANY
areq ¥ fopar wid 6 § 9T a7 AT &
w7 SO #1 @ I WA |
3 feqr om0
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W h A W R w W
AT s § AAT faw wE
AEZY & W93 AIAT WA F F@T 9T
f& am TRt Jogar 9T N FrE
W wfes &% fm wfe 1w 3
fow w¥x & wafas odr fafew Faa
My & §a9 & v 7 a7 H of
& ool W & A o 7 q Al
® 9aq & 0t gz #77 @+ famre 2
# s 7 fF qg T3 g7 fram @
&3 A 7ar v foet 7 oft 7@ o #E
[ g\ par ¢ fr ferwr Ay
GAAT Y -t A ofr
wXE & A8 @ § 2few 3w am
W TTEAT Y N & T Te sl
faar a1 fosver mmle wn{eEm #a
S f—fF av 7w dfr & fam
da vz a7 foi w9 & A g7 afrny
T @ govry foar ¢ B 9a% @
WM R 1 AT e~y AR F
It IAT F AT [® X ITH T AY
@ f@@ 17, @ A I T
7 9 sy §a faeeft o, o ww
2¥-%o &YAT aF Forq Pt §, @®
ag =it a1 Afew R
F ® age fewn, & 9oy fea
f& s7%r Y@ wrer T@ faar @
T 6 a8 w7 a1 v 7 frfew @
FEF A K A gy g ° W
# guwar g 5 o7 v ax T et
g faarT 47 & wEwwar ¢ @
wowar § fr ag ox wsa faoi fear
T g WYY EEE vEiw agd g7 aw
e g e § wgar g fs gf @
ama fr few ¥ § 7 ward s o
& 0N *7A g, ¥@ 97 AT Faorm
w3 foar arg af wwer oy & oy
avy fear ar &%

™ @ & qrq oY W 4w WY
af § % I W ST
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Shri Joachim Alva (Kanard): Sir,
every year we have been concerned
with the objectives, aims and activi-
ties of the Defence Ministry. Our
Defence policy *has been sheltered
under the powerful umbrella of our
dynamic and enlightened and pro-
gressive foreign policy. The two
have to go together along with our
internal policy. We cannot afford to
have a conflict of any type either in
our intentions or in our execution.

Last year 1 emphasised the aspect
of the defence and security of the
Indian Ocean. I would like to reite-
rate the same point this time because
the forces outside our country are
hostile—some of them. Last time I
mentioned@ Inal Ihne American Navy
had entered the Indian Ocean. It had
no business to enter the Indian
Ocean. However feeble our voice
may be, we have to protest against
it. Just as the Monroe Doctrine has
been promulgated and sheltered in
the Atlantic Ocean, the people in-
habiting in and around the Indian
Ocean have the right that their voice
shall be heard and a foreign navy
shall not come into the Indian Ocean,
however weak and ineffective our
own navies may be.

Time was right up to the 13th cen-
tury when the small crafts of the
Indian Navy went round all the
countries in a peaceful manner. We
want to maintain peaceful conditions
round the Indian Ocean. Foreign
submarines may ply in the Indian
Ocean sooner than we may expect
and we are still grappling with the
problems of construction of sub-
marines and what nott We are mas-
ters of the Indian Ocean right up to
the Bay of Bengal and the Arabian
Sea up to the Gulf of Manu in the
mouth of the Indus. This is our area.
We shall be adopting no violent me-
thods. But, we have to see that this
fringe of the Ocean, that these two
big ears, right and left, of ours, of
our body politic—and also of our
physicsl body—are preserved for
ourselves.
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After the British left thare was
complete vacuum. The British, .as
the other sea-dogs—all of them were
sea-dogs, the Spanish, Partuguese,
the French and what not—joined
them and they successfully planted
therr flag in the Indian ocegn, .and
thereafter we have no plan. We do
not know whether there are any
plans in the archives of the Defence
Ministry. But this House has a right
to be concerned about the security
and defence of the Indian ocean. We
do not want to be taken unawares
one flne morning to find that the
American Navy already penetrated
in one corner ostensibly for a holiday
o Qinganance W wr v 1wk wWmow
the inward purpose. Certainly we
do not want to plant our flags all
over the world; we are living in peace
and we want to live in peace with
the nations of Asia and Africa and
the world. But the West is intent
on setting up one nation pgainst the
other in the East so that we may
be weak. I still reiterate what I have
been saying day in and day out. When
we made the Partition of the land,
we did not insert a defence ratio ia
that stating that Pakistan’s defence
services could have a certain ratio
or India’s defence services another
ratio and if that defence ratio was
ever upset we could demand the
annulment of the Partition.

We have gone for an aircraft car-
rier; it is a very useful instrument
for training. But we want more in-
struments, as without such instru-
ments we shall be helpless. Britain
had a ten-year policy in regard to its
air development; but when it found
in the Korean war that the British
fighters were almost useless in quali-
ty compared to tife Russian MIGs and
American Sabres, then woke up in
alarm and produced the Canberras
which are now spreading trouble in
the sub-continent of India and Pakis-
tan. We bought Canberras and an
improved or bad edition of the Can-
berras have now been sold by Ame-
ricans to Pakistan under the name of



xo&ﬁ"; ) Demands

BS7T bombers. Americans give one
thing by one hand to one side and
give something else by the backdoor
to another and no amount of plain-
speaking has helped to halt this
policy. It is reported that our Vice-
President was told by Mr, Dulles who
is now ‘in hospital—Pentagon can
take shelter under the guise of Mr.
Dulles’ {llness and his absence in
hospital—that bombers would not be
passed over to Pakistan.

The British quit. The Britishers
were interested in splitting our land.
Now, the Americans have filled the
vacuum. The British were obsessed
by Russia and they waged two wars—
the Afghan War and the Crimean
War—to keep the Russians away from
us and preserve the Khyber curtain
intact. There is no such thing as
the iron Khyber curtain now. After
the Air India International’s flight
from Delhi to Tashkent and Moscow,
the barrier is broken. We have
either to be friends with Russia and
China, our next-door neighbours—
we have to have a good look at our
geography—or we have to be their
enemies. There can be no second
policy. Our nerves are at an edge
when we have border troubles with
Pakistan. The old trouble when
music was played before mosques has
now been transferred to our borders.
What shall we do if China takes it
into its head, as my hon. friend
said, and tried to have border
trouble around? We cannot break
our 2,000 year old policy for tem-
porary set-backs that our friend-
ship may have. Let us be very firm
about our foreign policy and defence
policy. We cannot be interlocked in
the deadly strife that has prevailed
between China and Japan. It was
. the great aim of Sun-Yat-Sen that
. China and Japan should be friends
for ever. But the grandsons of Sun-
: _Yat-Sen and the Mikado are now
* interlocked in deadly conflicts. Should
we in India get interlocked in such a
" Perpetual strife with China? We
cannot extricate Japan and China
trom the deadly strife and  hatred.
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Are we now going to be interlocked
in that hatred with China? We may
not mind the ordinary border
troubles. We are a peaceful nation.
Our purposes are honest. We mean
business. When we shall be fighting
in the last ditch, we shall not be
afraid of any power in the world. We
shall fight in self-defence. Even then
we are not taking cudgels day in and
day out. There are border troubles.
Are we going to multiply and increase
them and thus prick our great foreign
policy? It we increase our border
troubles, our internal security will
be in danger and all our Five Year
Plans will be in the melting pot. We
shall then not be able to become the
great secular and welfare State, not
in three but even in half a dozen
Plans. The Indian Ocean must be
protected. It is not being protected.
It should be protected—not against
anybody. It should be protected for
ourselves and our direct neighbours
like Burma on this side and Ceylon
at the foot. Africa has a vast coast
from Somaliland down to the Cape
of Good Hope; it is 4,000 miles. The
British have entrenched themselves
in Aden and have taken good care,
in the Cape of Good Hope, of their
imperial possessions. But we are not
taking care of our ordinary security. 1
shall not stress this point further.

I shall go on to the next point.
In regard to Pakistan, I would men-
tion one thing. Let us not say
tomorrow that the implements of
today were old or ten years' old.
After the Defence Minister took his
office we bought Hunters and Can-
berras and got ourselves in a position
of security. I may also remind the
House of the French debacle during
the last War. When asked about the
French Army, General Weygand
said:

“Its material is first ratec. its

fortifications are first class, its
morale is excellent.”

But within a few months Hitler was
able to overpour 25 armoured divi-
sions of France without a mortal
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blow. Then, during another inter-
wview, General Weygand said:

“We have gone to war with a
1918 army agamnst a Geman
Army of 1939"”

However, 1 shall not under-estimate
what we have done here under great
difficules. We have equipped our
country with the latest weapons I
have seen Hunters in action in the
London Farnborough show and Mys-
teres of the French Arrcraft in their
French factory. All that perhaps
may not be of avail. We shall have
to do many more things We should
have faith and confidence in ourselves
when we look at our own men There
are two bits of territory—East Pakis-
tan and West Pakistan Are we
going to be afraid of them if some
danger lurks at our doors” Unless we
have faith and confidence i1n our-
selves all these machines may not be
of any availl The strength and con-
fidence of our nation will always
ultimately triumph and we shall be
able to take care of the secunty of
our motherland Even 1if an attempt
is made to snatch a corridor to strike
from one end to another as General
Ayub Khan said 1n one of his earhest
statements, we shall, I think, be able
to take care of it all

May 1 say, that the Defence Forces
have always done a good job since
we have attained Independence® We
know very well about their sense of
«duty and loyalty to our country

I shall give an example of how
thefts and corruption were put down
during the last war I defended a
young boy for the theft of Rs 1.4.0
worth of a cigarette tin. The boy’s
sisters were nuns, his brothers were
Jeswits. As a lawyer I pleaded guilty
‘before the court martial thinking that
I would make him get away with a
light asentence. But he got six
months’ hard labour. When I pro-
tested against this sentence of hard
Jabour the British Advocate in the

APRIL 8, 1000

for Grants 10652

court martial wanted us to be
hauled up for contempt before the
court martial It was one of the most
progressive and most popular Chief
Justices of India at that time who
came to rescue—Sir John Beaumont
I woke hum up mn the night and asked
for protectwon. He said: “Do not
worry. These court martials are hke
that m England I shall take care of
you” I am mentioning this instance
for this reason There are cases of
theft There are a lot of things
pilfered in military stores It 1s time
that we put those thefts down with
a firm hand

We shall take care of the wives
and famihes and the education of the
children of the army personnel and
of our defence forces We shall do
everything We shall not hve m good
houses ourselves but shall always
give them good houses It breaks
our heart to know that the defence
forces officers’ children do not get
admission 1n schools when the offi-
cers are transferred from one place
to another They have, 1t 1s said, to
beg at the door of the schools so that
their children may be admitted. This
i1s an impossible state of affairs The
moment the defence forces officer or
a jawan produces a card when he 1s
transferred, any school must automa-
tically admit his children m the school
in any part of the land. Unless we
are able to give them this protection,
we shall not be able to put life and
enthusiasm in the defence forces We
should also take care of the children.
wives and widows, dependent fathers
and mothers in case a person or offi-
cer dies crashing on duty in the Aur
Force. We shall not grudge any ex-
penditure on these items, We must
liberally look after the dependents of
air crash victims so that they may
feel that if their husbands or drotheis
or sons fall while on duty in the in-
terests of the motherland, they would
not remain forlorn, and they would
be looked after.

Another point, 8ir, is sabout the
automobile vehicles There is 2
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storm raised in the private sector
snd the public sector regarding the
purchase of wehicles by the Defence
Ministry. The private sector, the
jords in the private sector, the auto-
mobile lords have almost blackmailed
us. They have been given licences
to the tune of lakhs and lakhs of
rupees, for importing vehicular parts.
I have visited the automobile facto-
rles, German automobile factories in
Stuttgart, Poland automobile factory
in Warsaw and also in Moscow. When
1 watched the whole process—I am
not a scientist or an engineer, I um
a layman—in those factories, paits
being manufactured from A t0 Z, I
stood aghast. What have our own
people been doing for the last ten or
fifteen years? They have been saying
that they cannot do this, and they
cannot do that. At least the Defence
Ministry in the HAL has shown that
they can produce 97 per cent of the
parts of an engine. It is time that
our automobile factories were ready
overnight to be turned into aviation
factories. Are they able to do that?
Perhaps, their profits would be affect-
ed.

I saw in a leaflet issued by the
Hindustan Motors that import licenc-
es have been issued to the tune of
Rs. 778 lakhs from July 1858 to 1838.
For Jeeps alone licences have been
given to Maharashtrians to the t{une
of Rs. 322 lakhs, that means in the
whole transaction 41°8 per cent has
been given for imports of jeep parts.
Are we not able to produce complete
jeeps overnight? Is it not time that
we did so? Have not we been given
sufficient warning? If there is a con-
flict in our land, where shall we pro-
duce jeeps, where shall we produce
jeep parts? It is time that we told
our manufacturers of automobiles
that they not only produce chesp and
effective cars and trucks but they
also produce good jeeps quickly, jeeps
that can go over any kind of terrain.
I think it was good that the Defence
Ministry entered into the
otherwise the automobile lords in
our land are always holding us a
“ w"
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bay, always holding us at ransom.
The other day when questions were
put in the House we were told that
Messrs, Mahindra and Mahindra were
import licencees to the tune of Rs. 80
crores for steel. What are they
doing with all this amount of money
given to them in the shape of im-
ports? These are points, Sir, that we
have to consider.

Sir, our Defence Forces have to be
integrated. That is a very popular
or almost a pet point of Shri Patnaik.
They have to be integrated with our
national forces. I would not find
fault with our Defence Forces, either
the Air Force, or the Navy or the
Army. They have inherited a big
cloak around them and also around
the country from the British. It is
time we get out of that. I have seen
how the Defence Forces in the Soviet
Union go and talk to a stranger. I
saw Defence Academy boys, about
ten of them, walking up to me in a
park and reaching me upto the hotel.
When I was in Moscow’s Bolshoi
Theatre, I saw the Admiral walking
up to me from among the crowd. He
had previously welcomed me in the
Leningrad Naval Academy. 1 want
the same kind of feeling here. We
do not want the stiff manners of the
British personnel. We want our Afr
Force men and the Naval men, we
want our Army men to mix them-
selves freely with the population, so
that all inequalities about which my
hon. friend, Shri Nayar, mentioned
will all be erased out. No superiority
complex among them or inferiority
complex among us should prevail.
These are very important things.

Mr, Chairman: Order, order, Shri
Alva has already exceeded the time.

Shrl Joachim Alva: May I know
by how many minutes? I would like
you, Sir, to give me some two or
three minutes. It is only once in a
year that we get a chance.

Mr, Chairman: There are a num-
ber of other hon. Members from
various regions and various parties
who want to take part in this debate.



10658 Demands

[Mr. Chairman]

We have got.a definite rule with re-
gard to the time limit. I would re-
quest the hon. Member to finish as
quickly as possible.

Shri D. ©. Sharma: Sir, he has
vigited 50 many places and met s0
many people. He may be given some
more time.

Shri Joachim Alva: I would like to
say a word about Bharat Electronics.
The Bharat Electronics i1s under the
Defence Ministry The Hindustan
Aircraft Tuactory has shown what
kind of production can be done, and
to what rate of production 1t can be
geared up We must also congratu-
late them for having settled the strike
in that factory Though they took
some time, they settled it We must
congratulate them and the way they
have settled their strike 1s also a
model for other industrial organisa-
tions in the country. All the same,
the work of Bharat Electronics, the
equipment and production must come
up to the standard We must have
the radar equipment. Unless we pro-
duce radar equipment, the western
powers like Russia, America or any
other power—they are all alike—wnll
blackmail us and say, either pay the
price or come to our side. It is time
we understood the production of
radar at Bharat Electronics.

It must be said to the credit of
the Atomic Energy Commission that
they are doing very good electronic
work If they can do 1t, why not
the Bharat Electronics? It 18 time
the Commerce and Industry Ministry
stoppad giving import licences to
other firms for electronic equipments
Let us put all our cards on the table
of Bharat FElectronics Let it be
made a first-rate factory in regard
not only to its personnel but also
with regard to its production

Shri U. C. Pataatk: Why not BEL
go on with the work?

Shri Raghunath Singh (Varanasi):
Experts always disagree.
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Shri Joachim Alva: 8ir, T do not
want to take any more time of the
House You have slready given me
two warnings. I shall only end up
by saying that we owe a tribute to
the members of the Deferice Forces
for their sense of loyalty, for their
great patriotism and for their work,
with all the handicaps, that they have
been domng. We would like them to
have more pay, we would like to see
that they have more amenities, we
would like to see that they have as
much pay as in the administrative
services ‘There is a scramble by
our young men to enter the IAS and
IFS, but thefe is no scramble to
enter the Defence Forces. Why? Be-
cause it 18 & hard line It i» time
that the sons of Minsters, Members
of Parliament and Members of Legis-
lative Assemblies and Councils, enter
the Defence Services through the
competitive examinations

An Hon, Member: Why not wives?

Shri Joachim Alva: Then only we
can say that we attach equal import-
ance to the highe<t responsibilities in
the Defence Services as we attach to
our administrative services

st vgre oy wfa w@em,

it g § ofearT & Rfgw i

A R, fommr ot woR e avew

e e

“India’s Armed Forces are three
times those of Pakistan.”
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“India is arming to the teeth”
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Shri Karnl Singhji (Bikaner) M:
Chairman, Sir, the Defence Budget has
been subjected to criticiam over the
last many years that the expenditure
18 too heavy In times of peace
people are likely to lose sight of the
fact that the armues may, 1n times of
crisis, be called upon to play a major
and difficult part m defending our
homes With the Tibetan crsis the
cold war has been brought to the very
door-step of our homes and it 1s only
now that we realise that the expendi-
ture that we have incurred on main-
tamning this fine army and equipping
the army, navy and air force, with all
the modern equpment depending
of course on our means, has
not gone waste The Indian army,
as everyone knows 1is one of the
best in the world. We have the finest

_spirit and the finest fighting matenal,
therefore, 1t 18 up to us 1 Parhament
o see that whenever i1t comes to the
question of sanctioning funds and
grants to equup our army better we
shall never try to be hesitant in sane-
tioning these amounts Of course,
nobody will agree with any
wasteful expenses, particularly today
when our country is facing financial
difficulties But, when it comes to
acquiring armaments hike jet planes,
radar stations and wvarious other
things, I am quite sure that we are
all unanimous in supporting that the
Indian Armed Forces should be equip-
ped to the hilt,

India is essentially a peace-loving
countryy We do not have any aggres-
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sive feelings towards any other coun-
tries. Bui, we still feel that we have
a right to defend our country and our
freedom and that we can only do when
we have strong defence forces.

Connected with this 153 the question
of Defence roads In  Rajasthan,
defence roads have been very sadly
neglected. You will find that over
almost the 400 mile border that runs
along the Paikistan border, hardly any
roads are provided From time to time
the public have been told that the
Defence Mmstry has certain roads
under consideration But, agamn, for
various reasons, these matters nave
beer Oropped As you know, by
400 mle border is practically and
waste land with a very sparse popula-
tion People are not prepared to go
and live there unless they feel a cer-
tain gense of security We also know
that,~—God forbid—in the case of an
emergency we would never be able
to move our heavy armour and troops
to the border of Rajasthan on the
Indo-Pakistan border The present
conditions of our roads is deplorabie
and the mctre-gauge railway cannot
possibly handle this vast movement of
armour If and when required I
would, therefore, beg of the Mmmstry
of Defence that they should consider
this matter carefully and give certain
road connections, particularly to
Ganganagar, Bikaner and Jaisalmar so
that, not only do we have a feeling of
security, but 1n the event of any ag-
gression on the part of our friends
across the border, we will be able to
defend ourselves Unfortunately, our
past experience hag been that when-
ever the Central Government has pro-
vided a scheme for a road, for in-
stance, the Abhor-Bikaner Road, the
matter was always dropped be-
cause the Rajasthan Government
wanted to connect various other towns
and villages closeby to suit the in-
terests of important persons The
result was that the major {m-
portant factor of the defence
road was dropped 1 would therefore,
request, that let us ignore those petty
problems, and give the Indo-Pakistan
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border in Rajasthan a road which can
move our armues and our tank divi-
sions and all that to the border when-
ever required.

Of course, the question of expenses
will come m. Any road of thus type is
going to cost quite a lot of money. 1
am sure that most of the expenditure
could perhaps, be met by the Defence
Ministry, A part of it could also be
met by the Rajasthan Government
who will benefit, because, the defence
road will not only be used for the
purpose of defence only, but for trade
and commerce also. This defence
road will also run along the projected
Rajasthan canal, With the help of this
road, we can complete the Rajasthan
canal project much quicker. I am quite
sure that a part of this expenditure
could also be charged to the Rajasthan
Canal project. I therefore request
that this road be inc’'uded in the cur-
rent budget.

16.39 hrs.
[MRr. DrpurYy-SPEAKER 1n the Chair]

A few words about the housing
schemes of our Armed Forces may not
be out of place I have been a soldier
myself and I feel.

Shri V. P. Nayar: An officer.

Shri Karni Singhji: Yes, an officer
and 1 have been through a war alsd
and seen war service.

The Ambala scheme has been worthy
of praise. I agree that 1t 15 not always
a function of an army to build houses.
But, considering the fact that India is
passing through a stage of expansion
development and buwilding, I think at
least as far as our next two or three
Plans are concerned, we may be able
to waive the technical obstacles and
get some of the defence forces which
are not stationed in border areas to
help in constructing homes for the
soldiers and officers of our armed
forces. It is an accepted fact that if
we keep our armed forces happy and
contented, they wil] fight better and
their morale will be sky-high.

Demands CHAITRA 18, 1881 (SAKA)
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In cities like Delhi, Madras, Bombay
and Calcutta, congéstion exusts and
our officers and men do not have satis-
factory accommodation to live in. It
15 necessary that stepg should be taken
to provide them with suitable accom-
modation. I am sure this matter will
be carefully examined.

Then again, I would like to refer to
another problem, which, though actu-
ally not so much a Defence problem,
18, nevertheless, an important problem
namely, the problem of smuggling
which is now crippling our economy.
As the House 18 aware, there has been
tremendous amount of smuggling going
on in the Indo-Pakistan border.
Smugghng has assumed very gigantic
proportions which requires speedy
action. It is, in my opinion, now
beyond the control of the police and
even the State Governments In view
of this, I feel that in the next year or
two, Government may consider using
the Armed forces to control such
smuggling

I wish to refer to the work done by
the brave men of the armed forces
both at home and abroad and I am
sure every hon. Member of this
House will agree with me that it is
praiseworthy. They have done very
good work in assisting the United
Nations Observer Group in Lebanon.
They have also done good work at
Gaza and Viet Nam.

Our approach towards the armed
forces should never be impersonal.
Let us therefore make it a point to see
that when it, comes to the question
of sanctioning funds for properly
equipping our armed forces that we
give it our complete support so that
in an emergency every soldier is able
to defend our homes and their own
lives as every soldier lost due to bad
armament and/or equipment is a loss
not only to the Nation but to Indian
homes like ours, It is our duty
therefore to see that they are paid
adequately and their welfare seen to
so that they will be able to defend
our country. My request is this: Let



The main role of our army is
defence. It has proved its mettle in
foreign lands also when our Army
was sent to Korea and Viet Nam and
the Middie-East on missionary d X
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had got to be remedied.

centage of cadets who are disqualified
at the end of the fourth year may
have the chance to joon a higher
course in the universities.

Shri M. BR. Krishna: That has been
done,

Shri Barman: I do not know whe-
ther it has been done. We wvisited
the Academy on l4th October, 1958,
and our latest information is this. If
it has been done later on, I am not
conversant with it at least. Unless



of his life would be wasted
one of the miin reasons
suficient number
coming forward.
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the competent teaching staff hav
their jobs, they do not stick to
jobs, and naturally the Academy is
suffering in the matter of teaching
personnel of the optimum level that
we should desire. I only hope that
the Mimstry should try to find out the
real cause why 50 per cent of the
cadet strength remains vacant, and
also find out a remedy for this defect.

On another occasion while on a
visit, we found that there is some
doubt in the minds of the Jawans and
also officers. Those who have some
land are apprehensive that by the
land legislations that are going on in
the different parts of the country, they
are going to lose their land because
they are not cultivating it. We tried
to convince them that that is not the

;

case, but they were very much appre-

hensive. That apprehension should
be removed from their minds, and
Government should declare their
policy so fur as land legislation con-
cerning these Army personnel is con-
cerned.

There are other matters, but I read
in the newspapers that Gen. Thimayya
Is trying to find some sort of solution
for them. They say that after serving
in the Army for seven or ten years
they are retired. They are quite £t
at that stage to remain in the Army,
but being retired and thrown out of
their jobs, they become helpless. They
have got their family members, pro-
blems like the marriage of children
eto. That is ancther complaint Irom

Demands CHAITRA 18, 1881 (SAKA)
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the side of the Army. How far that
is correct, how far that is a 1egitimate
grievance, has to be considered by
the Ministry. 1 want to say that the
Army morale should not be affected
in any way. There should not be any
doubt in their minds about their
future career. If there are any such
doubts, they have to be removed by
devising some means.

Then 1 come to the eastern frontier
so far as communications are concern-
ed. During the Second World War
we had the experience that though
there were three railway lines as also
road communication facilities, Bengal
had to suffer a food famine because
military transport was given the first
prionty, and because of that even
food could not be moved from one
State to another., What is the posi-
tion after the partibon of Bengal?
There is only a small connecting line
between the eastern frontier, I mean
Assam, and the rest of India, and only
a sick and lean metre gauge line con-
nects the eastern part with the rest of
India. Even that railway is not suffi-
cient to move the ordinary traffic.
Supposing some emergency arises,
what will the Defence Ministry do?
It is not their subject proper, but 1
still bring it to their notice so that
they may try to influence the Rail-
way Mimistry to see that the eastern
frontier communications are stren-
gthened,

In that connection, I would like ¢o
say that so far as West Bengal, Assam
and the Union Territories on the eas-
tern side are concerned, they are
placed in a very bad predicament.
Not only on the outer frontier there
are three or four foreign States but
even within there is East Pakistan
with which we are not yet in friendly
terms. 1 think the Defence Minis-
try should see that in case of any
emergency they are not placed in a
hopeless state or condition. Assam is
a vast tract of land. There are the
frontier tracts also. So there should
be some strong army installations in
that part of the country. Recruit-
ment to both the Army and Air Fexres
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should be done from that side, because
the people there know the terrain
guite well. My submission is that
the defence of the eastern frontier
should not be neglected; it should be
strengthened as far as possible within
the means at our command,.

Shri D. S. Raju (Rajahmundry):
I thank you very much for giving me
this chance of making a few vbser-
vations on the Demands for Grants
of the Munistry of Defence,

Many hon. Members have spoken
at length on various aspects of the
problems of defence, and some of them
have very vehemently put  forward
their arguments. Some of them have
painted out some mistakes of
commission and omission by the
Ministry. Some have gone into the
wider strategy of war. As I listened
to the speeches, I became somewhat
nervous because I thought that the
ABC of war strategy or the science of
war was secrecy, because whatever we
speak in this Parliament will be
broadcast all over the world. Of
course, this is a democratic Parlia-
ment: we are entitled to speak and
express our views. But when it is a
question of the defence of the coun-
try, I would rather restrain mvself
and be cautious in saying things which
might give out our weaknesses to
people or to countries whom we do
not like those things to reach.

Some hon. Members have made out
a few points. They are of minor details
which I should think should be 1left
to the Army. These are points which,
it discussed here in detail, might
adversely affect the discipline and
administration of the Armv. After
all. the discipline of the Army is the
primary concern of the Army Com-
mands. The Commander ought to
know his junior officers and other
ranks. It is up to him to gsee and
maintain the morale of the Army. It
is up to him to see and make them
comfortable and meet all their
requirements. And if anything goes

APRIL 8, 1988
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wrong, he takes responsibility. But if
Government or Parliament or the
people at large go on ihterfering in
the internal administration of the
Army, things become complicated. At
any time, if things go wrong, the
Commander or the Chief might turn
round and say ‘It is because you
interfered in our internal administra-
tion that I have not been able to pro-
perly administer the Army’. So now
when things are going on well, it is up
to us to see that nothing is done which
will in any way interfere with the
organisation and administration of the
Army. Some hon. Members have
demanded a big navy. But, I would
ke to point out {e the hon, Memberg
that it takes at least 3 years to build
a battleship. And, by the end of 3
vears many things would have
happened. Perhaps, the whole world
would have collapsed by that time.
So we must have a realistic apprecia-
tion of the world situation.

17 hrs.

Fighting a battle in the modern
context of things is not very easy. It
is a very complicated affair. Great
soldiers have said that victory \n a
battle is not due mamnly to the
material resources or war machines.
They say that no nation has survived
by purely material resources. Of
course, we need armament; we need
equipment; we need aeroplanes and
all the modern armaments to fight
modern wars. But there are other
things besides these For instance,
strategy is very important; the morale
of the troops is very important; and,
in modern wars, the home front |is
equally important.

Nowadays we cannot separate the
soldier from the civilian, To maintain
one soldier in the front requires the
work of at Jeast 20 civilians behind.
Peovle employed in the industries,
people employed in the factories,
people employed in agriculture have,
all got to support the soldier in the
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front so much go that it is & total
war. a total mobilisation. Such being
the condition, we must have a realis-
tic appreciation of the needs of a
modern war. -

One thing about the Demands for
Grants. I was surprised—and rather
disappointed—to note that there is a
drastic cut in the Demands for the
yvear 1959-60. It is expected that
they are going to reduce the Demands
by about Rs. 30 crares. But, I submit
humbly that in view of the situation,
in view.-of the unhappy conditions, in
view of the cold war that is existing
all over the world, in view of bila-
teral military agreements which are
being entered into all over the world,
it is justifiable to reduce the Defence
expenditure.

I have got the greatest respect for
our Defence services, the Army, the
Air Force and the Navy. We have
got to look to their comforts. They
are not so vociferous as our civilian
vublic. They are bound by an iron
discipline; they do not demand any-
thing. That is all the more reason
why we should anticipate their
legitimate demands and meet them
more than half way. After all, they
have done a good job of work since
the advent of independence. In fact,
they have come to our rescue in the
Hyderabad police action; they solved
it very: quickly and well in about 38
days’ time. They are keeping peace
in the frontier of Kashmir and NEFA.
And, besides that, whenever there is
a flood, whenever there is famine,
they come to our rescue and help.
Recently, there was water scarcity in
Delhi and they dug a canal in 2 or
3 weeks’ time in the Wazirabad area.
So, in s0 many ways they help the

civilian population.

One thing that I would like to
, mention in this connection is this,
. the expansion of the ACC and the
NCC. That is a very welcome step. 1
think there is very good response
from the people also. I-firmly believe
" that every boy and every girl from
: the schools and collegés should 'go
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through this programme of NCC and
ACC. For one thing it is very impor-
tant in the sense that it enables our
boys and girls 10 emotionally and
socially integrate themselves. Young
boys from different social classes, sons
of the rich people and multi-million-
aites, if there are any, sons of
zamindars and peasants and labourers
work and come and live in the same
tents and work with the same tools,
eat the same food. It is a wonderful
chance for the emotional integration
of our country. That is why I say
that more and more young people
should be encouraged to join these
cadet corps and the Ministry should
not be stringy in giving them financial
assistance. Of course we are still
groping in the dark so far as the
world situation is concerned. Nobody
except a prophet can foresee what is
going to happen. It is not in the
realm of normal men to foresee and
forecast. Even great statesmen have
said that they do not know; they are
so uncertain about the future. But
there is the lesson of history for us.
When two great powers or two
despots try for world leadership or
world hegemony, be it in the economic
field or political field or religious fleld,
especially when they are backed by
a mighty military machine, there was
always a war. That was the lesson
of history. It was true thousands of
years ago and it is still true today.
I am not asserting that there is going
to be war. But the possibility is still
there and we cannot ignore. There
is & wise Persian proverb which says
that two kings cannot live in a
kingdom where ten sepoys can live
in a tent. It is & very wise saying.
Whenever people compete, whenever
there is any ambition, whenever there
is fight for world hegemony, the
conflict is inevitable. Unless and
until we change our ideas and until
we adopt newer methods in which we
firmly believe—one of the methods is
Panch Sheela—there is no . other
alternative for peace except complete
destruction.

for Grants

One point which I would like to
emphasise is research. Research is
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very important in this scientific Era. process of disintegration has hastened
Instruments, techniques and strategy the freedom of India. Bven Pandit

are changing every day. Instruments
of today are obsolete the next day or
a few weeks later. We must be cau-
tious in designing or borrowing or
buying machines from outside. All the
same we must keep our eyes and ears
open. We must get as much know-
ledge as possible by experiments and
we must spend as much money as
possible on the science of Defence.

I would like to bring one more
point before the House and that is
about the INA, Still I feel that some
injustice has been done tc the INA
men. Thirteen years ago when the
British evacuated India, the INA
soldiers were then classified into three
categories of whites, grey and black.
In spite of the fact that the whites
were in the INA they were given all
the facilities and they were reinstated
in the army whereas the black and
the grey people were treated as cri-
minals from their point of view and
they were rejected. They lost their
pensions. Still a lot of money is due
to them. But when a natiunal Gov-
ernment has come into existence, this
policy should not have been pursued
These blacks are admittedlv patriots
from our point of view and so every
encouragement should have been
given to this category.

I hope, Sir, this question will be
reviewed again and justice will be
done to them. After all, it was not
an easy task for the INA people to
fight in a foreign country, to fight
against the greatest imperial power.
The Army which was once beaten,
which was once demobilised was
again reorganised. They did their
' best. Our eminent leaders have testi-
fled to their patriotic spirit. Even
one European Intelligence Officer,
Mr. Hugh Toye, who was in charge uf
the INA prisoners at the time of trial
given his own version He has
a book The Springmng Tiger,
which he says that the INA, in
of its unhappy career, in its very
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Mr Deputy-Speaker: The following
are the selected cut motions relating
to the Demands under the Ministry
of Defence which will be trested as
having been moved subject fo their
being otherwise admissible:

Demand No. of Cut Monon
No.

1918 of Policy)

13!3 Wm&l of Policy

1914 (D1sapproval g‘f Policy

193 ggmppmal Policy,

lgxg of Policy

Dgnud No. of Cut Motion
0.
1856, 1857, 1858, 1859, 1860,
1867, 1868, 1869, 1870, 1871,
1872, 1873, 1874, 1875, ngﬁ,
1877, 1878, 1879, 1880, 1881,
1882, 1883, 18! 1885, 1886,
1887, 1888, 1889, 1890, 1891
1892, 1893, 1894, 189S.
9 1896, 1897, 1898.
10 1899.
Contracts with foreign firms for
manufacture n the Ordnance Fac-
tories and other wmnstallations under

the Mwustry of Defence.

Shei U C. Patnaik: I beg to move:

“That tl;e demand under the
head ‘Mmistry of Defence’ be re-
duced by Re 1”

Recent promotions wn the higher
officer ranks of the armed forces in-
voluing supersession.

Shei U C. Patnaik: 1 beg to move:

“That the demand under the
head ‘Minustry of Defence’ be re-
duced by Re 1.”

Policy of purchases of defence equsp~
ment in foreign countries

Shri U C. Patnaik: I beg to move:

“That the demand under the
head ‘Minustry of Defence’ be re-
duced by Re. 1”

Organisation of the Munstry of De-~
fence and of the Servwces and
tnter-gervices organisations.

Shri U C. Patnaik: I beg to move:

“That the demand under the
head ‘Minustry of Defence’ be re-
duced by Re 1"

Envisaged reversion to the Long Ser-
vice System.

Shri U. C. Patnaik: I beg to move:

S14, S$15, 1802, 180&. 1804,

::os, xgge. :m. :gx s :m “That the demand under the
1810, 13811, s 3 head ‘Minustry of Defence’ be re-
1815, 1816, 1817, 1818, IB:
1853, 1852, 1853, 1854, 1835, duced by Re. 17



#hri Balassheb Salunke: I beg to

“That the demand under the
head ‘Ministry of Defence’ be re-
duced By Rs. 100"

Need to reform the organisational
structure of Armed Forces.

Shri Balasaheb Salunke: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Recogrition of Indian Naval Dock
yard Employees’ Union, Bombay.

Shri 8. M. Banerjee: I beg to move:

“That the demand wunder the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Counting of total service prior to 1st
August, 1949 for seniority and con-
firmation in the case of ex-ETEs.

Shrt S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Working of hospitals n Defence
establishments.

Shri 8. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Functioning of Departmental Promo-
tion Committees in Defence estadb-
lishments.

Shri 8. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reQ*® by Rs. 100.”

Shri §. M. Banerjos: I beg to meve:

“That the demand underﬂn
head ‘Ministry of Defence’
reduced by Rs. 100.”

Need to associate workers’ represents-
tive in Defence Production Board.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Production of civilian goods in ordm-
ance factories.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need for removal of discrimination
between the industrigl and non-in-
dustrial employees in Defence ins-
tallations.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Non-functioning of works committee
and negotiating machinery in Air
Force for the civilian employees.

Shri 8. M. Banerjoe: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Functioning of negotiating machinery
at various levels.
Shri 8. M. Banerjoe: I beg to move:

“That the demand under the
head Ministry of Defence’ be
reduced by Rs. 100.”
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Need for construction of remdentsal
quarsers for non-industrial and in-
dustrial employees in Defence est-
ablishments.

Shri 8. M. Banerjee: I beg to move

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. T80 "

Need for construction of residentwal

quarters for other ranks n the
Army

Shri 8. M. Banerjee: I beg to move

“That the demand under the
heall ‘Ministry of Defence’ be
reduced by Rs. 100”

Need for expansion of ordnance fac-
tories

Shri S. M. Banerjee. 1 beg to move.

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100~

Functionng of Defence Production
Board

Shri §. M Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Defeuce’ be
reduced by Rs 100"

Need for co-ordination between Ordne
ance factortes, army workshops,
technical development establish-
ments and ordnance depots wn the
matter of production

Shri 8§ M. Banerjee: I beg to move.

“That the femand under the
head ‘Ministry of Defence’ be
reduced by Rs 100"

Purchase of Defence stores from the
UK

Shri S. M. Banerjee: I beg to move:

“That the demand under the
heall ‘Mimistry of Defence’ be
reduced by Rs 100~

Purchase of ammunstion from abroad

Shri S. M. Banerjee: I beg to move.

1t  the demand under the
head = ‘Ministry of Defence’ be

for Grants 10694

High expenses for trawning v Nation-
al Defence Academy.

8hri Aurobindo Ghosal:
move.

“That the demand under the

head ‘Mhistry of Defence’ be
reduced by Rs 100”

I beg to

Workers’ participation in the manage-
ment of the Hindustan Asrcraft Ltd

Shri Aurchbindo Ghosal- I beg to
move

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100"

Need for expansion of tramming facsh-
ties in the Hindustan Awcraft Ltd

Shri Aurcbindo Ghosal: 1 beg to
move

“That the demand under the
head ‘Munistry of Defence’ be
reduced by Rs 100"

Need to mncrease the total emoluments
of workers of the Hindustan Aswrcraft
Led

Shn Aurobindo Ghosal-

move

“That the demand under the
head ‘Mmistry of Defence’ be
reduced by Rs 100"

1 beg to

Need for a befler research section »
the HWmdustan Aircraft Lid.

Shri Aurcbindo Ghosal: I beg to
move

“That the demand under the
head ‘Mmistry of Defence’ be
reduced by Rs 100"

Need for ailocation of some amount

for expenses on expenments
Hindustan Asrcraft Ltd

Shri Aurobinde Ghosal. I beg to
move
“That the demand under the

head ‘Minustry of Defence’ be
reduced by Rs. 100”
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Need to give incentives to the innova-
tors of improved designs, parts or
machineries in defence factories.

Shri Aurcbindo Ghoeal: I beg to
move:

“That the demand under ‘he
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Improvement in the works of Bharat
Electronics Ltd,

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to utilise huge space lying un-
occupied un the control of
Bharat Electronics Lid.

Shri Aurobindo Ghosal: I beg to
move:

"'l‘ha;t the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Production of civilian goods in Ord-
nance foctories.

Shri Aurobindo Ghosal: I beg o
move:
“That the demand under the

head ‘Ministry of Defence' be
reduced by Rs. 100.”

o
High percentage of wdle wmachineries
in Ordnance factories.

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the
head ‘Minustry of Defence' be
reduced by Rs. 100.”

Failure to evolve an integrated def-
ence policy,

Shri U, C. Pstnatk: I beg to move;

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Re. 100.®

APRIL 8, 1959
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Failure to provide our forcss witk
adequate equipment calculated to
ensure effective defence.

Shri U. C. Patuaik: I beg to move:.

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

Need to provide adequate reserves
and auxiliaries for the three services.

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defance’ be
reduced by Rs. 100.”

Need to provide necessary amenisies
to the services personnel.

Shrl U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Undesirability of compulsory deduc-
tsons from salames of services per-
sonnel towards their Unit funds

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100.”

Failure to rationalise the Junior Com-
missioned Officers cadre by absorb-
ing suitable J.C.Os. as regular com-
miussioned officers.

Shri U. C. Painajik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100.”

Need to wmprove the conditions of
service of civiliang employed in the
defence gervices and installations

Shri U. C. Patnatk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.*
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Failure to integrate the recruitment,
engineering, educational, medical,
intelligence, legal and research
branches of the three services.

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence be
reduced by Rs. 100.”

Failure to provide adequate educa-
tiongl and training facilities to ser-
vice-men to enable them to be re-
gettled in civil life after military
service,

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ Le
reduced by Rs 100.”

Faslure to provide jree educational
facilities for the children of services
personnel.

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head “Ministry of Defence’ be
reduced by Rs. 100.”

Need for providing residential accom-
modation for the married personnel

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to integrate various official and
non-offictal agencies of ex-service-
men and to co-ordinate their efforts
with civilian organisations for re-
cruitment, employment and re-
settlement of military personnel.

Shri U. C. Patnaik: 1 beg to move:

“That the demand under lhe
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to provide necessary funds and
other facilities to the ISSA Board
and United Services Institution.

8hrl U. C. Patnaik: I beg to move:

“That the demand tunder the
head ‘Ministry of Defence' be
reduced by Rs. 100.”
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Failure to encourage original and
useful suggestions made by servce
personnel for increasing the effici-
ency and for effecting economy.

Shri U. C. Pataaik: I beg to move:

“That the demand under the
head ‘Munistry of Defence’ be
reduced by Rs. 100.”

Failure to give necessary facilities to
the Defence Research and Dévelop-
ment Organisation,

Shri U. C. Patnaik: I beg to move.

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Failure to revise the peace-time
auties of the Military Engneer Ser-
vices and the Engineer Corps.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Mmistry of Defence’ be
reduced by Rs. 100"

Gross lapses in the disposal of Ordn-
ance stores.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Failure to expand the Territorial
Forces to satisfy the aspirations of
patriotic civilians to be associated
with national defence.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

I'a}lure to evolve a co-ordinated and
integrated scheme for training the
youth of the country.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100,
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Failure to co-operate with the Home
Guards, Village Guards, Volunteer
Forces, National Discipling Scheme,
Scouts Organisation, Rifle Organi-
sation etc, and thus help the mobili-
sation ang training of poiential re-
serves.

Shri U, C. Pataaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Failure to reorient the organisation
and trgining of the Lok Sahayak
Sena to ensure adequate border de-
fence und to accelerate Service Or-
ganisations in Community Project
areas,

Shri U, C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Wastage of machinery parts at Delhi
Central Stores by delay ». disposal.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Wastage of trucks and military vehi-
cles by keeping them in open place.

Shri Aurcbindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Absence of physical verification of
motor vehicle parts stored in the
Central Stores, Delhi.

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

Need of reducing large number of
grades and scales of the employees
of the Ordnance factories,

APRIL 8, 1989
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Shri Aurcbindo Ghoml: I beg to

move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Expansion of training schems in the
Proto-type Machine Toole Factory
at Ambsarnath.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Salaries of the skilled workmen in the
Proto-type Machine Tools Factory
at Ambarnath.

Shri Aurobindo Ghosal:
move: iy

“That the demand under the
head Ministry of Defence’ be
reduced by Rs. 100.”

Need for improvement wn the wage
structure of Hindustan Mackine
Tools Factory employees
Shri Aurcbindo Ghosal: I beg to

move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

High charges for training of appren-

1 beg to

tices mm the Hindustan Machine

Tools Factory

Shri Aurcbindo Ghosal: 1 beg to
move:

‘“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

Need for increasing the strength of
N.CC.
Shri Aurobindo Ghossl: I beg to
move:

“That the demand under the
head ‘Defence Services, Effective—
Army' be reduced by Rs, 100.”

Need for proper and repular training

T in N.CC.

Shri Aurobindo Ghosul: I beg to
move:

“That the demand under the
head ‘Defence Services, Effec-
tive—-Army’' be reduced by
Rs. 100.”
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Need for increasing the strength of
Terntorial Army

Shri Aurobindo Ghesal: I beg to

move
“I'hat the demand under the
hesd ‘Defence Services, Effective—
Army’ be reduced by Rs 100"

Liberalisation n recrustment policy
of naval cadets

Shri Aurobindo Ghosal: 1 beg to
move
“That the demand under the
head ‘Defence Services, Effective—
Navy' be reduced by Rs 100"

Mr. Deputy-Speaker: These cut
motions are now before the House

Shyi Manabendra Shah (Tehn
Garhwal) I have heard Shnn U C
Patnaik speaking about the economy
that 1s being shown as a camouflage
by him and at the same time, he
said that we should have had more
money for nuclear weapons ete
While 1 agree with hum that there
has been economy, yet I would not
call 1t a camouflage, 1 would really
call it an unreal economy because
the economy has been effected on
such items as we do not require 8o
there 18 really no economy The thing
has not been budgeted for, because
t has not been required Therefore,
1t 18 really not an economy

As regards the nuclear warfare etc
which he mentioned, that i1s a debat-
able point, and I would not hike to
go mnto the details, but what 1 do
feel 1s that something has to be done
about modern weapons, and the only
modern weapon which really i1s of
importance to us would be the light-
weight automatic rifles, about which
I hope the hon Minister will say
somcthing ‘That 13 a thing which 1s
really required, that 13 a thing which
¢in be made quickly, and 1 thnnk 1t
can go under production probably
immediately But the nuclear thing
ttc would be a long drawn out pro-
gramme which may bé too late by
the time we start manufacturing them

In this respect, I would also hke
3’;0 mention that avart from giving
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grants for lght-weight automatic
rifles there could be some economy
effected 1n other branches of the
Defence Ministry, but I would Llke
to make 1t clear that whatever
economy 18 effected should be plough-
ed back mnto the Defence Ministry, it
should not go into the exchequers of
the Finance Mmistry, but 1t should
be reploughed 8Such itéems are pro-
bably many, but I shall only take a
few of them

While gomng through the Defence
Mmstry’s estimates, one finds that
the Army spends Rs 83 lakhs a year
only on conservancy charges, Rs 32}
lakhs on telephones and trunk calls,
Rs 1 24 crores on travelling and out-
station charges, and Rs 68 lakhs on
furniture Likewise, I am sure, 1if
necessary gearing up 1is done, consider-
able economy can be effected in supply
and transport, which consumes
Rs 13 41 crores, and in stores and
equipment which take up Rs 102 97
crores Over and above that, there
are about five lakhs of items which
the ordnance factories make Pro-
bably, there also, some sort of economy
can be effected In the MES also
there can be economy

In this connection, I would hke to
refer to the report of the Estimates
Committee which would indicate that
there may be some sort of economy
I think T cannot find 1t, so I will leave
it for the time being, rather than
waste time

I would also hike to refer to the
Report of the Mimistry to which Shri
Bhakt Darshan also referred In 1t
there have been shown economies
which are really not economies,—
these are on the last page—because
they say that economy has been done on
items Like the postponement of certan
projects, not filing up certan posts
etc If a project has been postponed,
it does not mean it 13 economy It
will be taken up some other time, 1t
is not real economy Therefore, what
T wanted to drive at was that we must
get a little more grant from the
Centre for Defence, and we must have
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a little Yaore economy in other spheres
of defence so that all those funds
could be ploughed back into defence
for better development of the forces.

Shri Raghunath Singh mentioned
about the axpenditure being not on
the high side, but he did not mention
another aspect which is also import-
ant, that out of the total Defence
Budget we spend 41 per cent on
establishment alone, and out of that
one-third goes towards the civilian
establishment. I have been told by
some of the Opposition Members that
the QGovernment is contemplating
increase in the services, an increase
probably in the age-group of work.
So, there 13 a chance ¥nat we will not
be able to recruit people to the extent
we have been doing before, because if
the age-group is increased, it naturally
has repercussions on recruitment.
Therefore, we have to look into not
only those people who will not be
recruited, but we must also look into
those ex-servicemen who have already
retired but are frustrated because they
have got no employment.

In this respect, I would again like
to go back to my patent grievance
against the Lok Sahayak Sena. I feel
they are doing no useful work. Today
it has also been mentioned by some
that we have Tibet on the border, the
Lhasa affair ete. So, keeping all this
in view, I would like to change the
Lok Sahayak Sena into a pioneer
auxiliary corps. The purpose of my
advising this is that we should, the
Army should, prepare a scheme by
which people can do some work in
the Plan field. The Lok Sahayak Sena
primarily imparts not only military
training, but also train them on some
Plan schemes, ana therefore if we
can create a labour force under the
military, we will be not only giving
them military training, we will be
making them do concrete work for
the Pian. The Lok Sahayak Sena is
now only theoretical, and we should
perhiaps do something more practi-
cable. Themefore I have to suggest
that we should have something like a
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given that priority which should have
been given to them.

1 would also like to mention some-
thing about budget estimates. In it
there has beem some hint that some
sort of secrecy has o be maintained
and therefore, no details can be
furnished. But I think where we
are concerned, the secrecy has been
more exaggerated than anything. I
would in this connection refer to the
way the UK. Government prepare
their reports etc, for their Parliament.
In those things, they give more details
thau our Government give us. We
find that there they give details of
manpower and other details while
here we are not given even the
detuils of manpower. We can really
And out details of manpower if we
start working the calculations but that
takes a little longer time, So why
not give these details of manpower or
any other information just like the
UK Government do. They are more
in the cold war than we and if they
can give those details to their Parlia-
ment, why cannot we be given more
details here?

Similarly, if we go into the guestion
of planning, the UX. Gevernment
along with their report on budget etc.
give the achievements of their plan
for defence and their programme for
the future. That should be the case
with us also. But we are not given

I had referred to budget estimates,
and I would like, before concluding,
to mention one item which is mather
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important and which affects the ser-
vices, because it is about the married
quarters, There are two or three
iteens "which 1 could refer to. Applica-
tion was made years back. They got
the funds a little later. But for about
a couple of years they have not con-
structed those buildings. If this is
the sort of priority that ig being given,
1 cannot understand why the Defence
Minister should make so much hull-
abaloco about the Ambala programme,
allowing at the same time things to
be delayed in respect of those items
which the Government have already
sanctioned.

8hri D, C. Sharma: To say that 1
have all the time felt happy while
Listening to the discussion today will
not be to state gomething that is true.
1 have felt occasionally very unhappy
and that especially for two reasons.
In the first place, I have found that
some hon Members in this House
have tried to introduce a kind of cadre
warfare 80 far as our Defence organi-
sation 18 concerned—some officers have
been promoted, some have not been
promoted, some officeps have been
superseded, some have not been super-
seded. They have referred to such
things. I want to say that thus kind of
note struck on the floor of this House
does not lead to that unity of Defence
forces, to that psychological integra-
tion of Defence forces which is needed
for the defence of our country. At the
same time, there are some persons
who have tried to plead the cause of
jawans at the expense of officers.
Now, all my life, I have never been
an officer. I have been a teacher.
Here also 1 am a Member and, there-
fore, my sympathies are always with
the jawans. But, I would not like that
such artificial divisions, such caste-
like divisions should be created so
far as our Defence forces are con-
cerned.

1 have also felt very unhappy when 1

I found people talking in terms of
scandals,—there is a scandal bere,
there is a acandal there, I think there
are some persong who have a very
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fine nose for scandals. I wish I had'.
But, unfortunately I do not have it.
But, 1 would submit wery respect-
fully that when we are going to look
at the Demands for Grants of the
Defence Ministry, we must balance
what has been done and what has
been done well against what has gone.
wrong or what has not proved to be
in the right direction. If one does-
that, if one balances what has been
done against where things have gone
wrong, I would say that the Defence
Ministry under the able leadership of
the Defence Minister Mr. Krishna
Menon and his ablc lieutenants, have
done as well as any other Ministry of
our great country.

I judge these Demands only by one:
yardstick and by one criterion. And,
it 1s this. Of course, the strategy of
the world today 1s the strategy of
having some kmd of deterrent.
People talk in terms of nuclear deter-
rent; they talk in terms of other kinds
of deterrents. People are now trying
to talk 1n terms of outer space defer-
rents Of course, we are not so
or prosperous as to talk in termg
deterrents, although the strategy
the world is moving very very
if I can say so, at sputnik speed
tnat direction. But, we have also
apply some sort of deterrent.

XY

f

§F

I do not talk in terms of offence; but
even when our forces are essentially
defensive, we have to talk in terms
of deterrent and I will apply that when
I say that we are to build up the
Defence potentia]l in this country. Sao,
I ask myself the question: Are we
augmenting the Defence potential
of this country or mot?

This is, perhaps, the eighth year
that I am taking part in the debate
Demands.

! an Defence
""j,’ Shri V. P. Nayar: He may take part
{;‘!, another 8 years.

."f'}'r" Shei D’ C. Sharma: I hope s0 and.

1 thank you for praying for me like
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{Shri D. C. Sharma)
that; but I wonder if you believe in
God.

1 was respectfully submitting that
I only want.to ask one question: Have
we increased our Defence potential
or not? When I look at this Demand
from that angle, 1 say that we are
moving in that direction though we
are not moving as fast as we should,
though we are not moving as well as
we should. Still, the Defence poten-
tial of this country is being augment-
ed when I compare the year 1859 with
the year 1952 when I came to this
House first. I would say that we have
travelled very far along the road,
though we cannot compare ourselves
with Pakistan. How can we compare
ourselves with Pakistan because
Pakistan does not go about in the
clothes which are its own. It goes
about in the clothes which are some-
body else's. We go about in clothes
of our own. Therefore, I @id not
compare India with Pakistan or with
any other country.

APRIL 8, 1950 -
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18 hre.

Our resources in money are limited.
As our national income increases and
ag our Plans fructify our resources
and money will multiply. 1 would say
that our resources in weapons are very
limited. Therefore, 1 congratulate the
Defence Ministry for having entered
into some agreements with some firms
for manufacturing certain articles. I
also think that a new look is being
given to these ordnance factories.

Mr, Deputy-Speaker: Would the
hon. Member like to continue
tomorrow?

Shri D. C. Sharma: Certainly, Sir.

Mr. Doputy-Speaker: Then, he may
continue tomorrow.

1801 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
9th April. 1958/Chaitra 19. 1881
(Saka).
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(o) ANSWERS TO
Q%Lnsnoxs . 10461—10506
$Q. Subject CorumMws
No.
7 Kn:i% . 1046164
1722 Faﬂllur plant in Re-

jasthan . . . 10464—67
1723 Productivity Projects .  10467-68
1724 International  friend-

ship sseociations . 10468—71
1728 Labowr in

Public Sector . 10473175

1726
1728

1729
1730

1731
1732

1734

1735
1737

1738

1739
1741

1743

1743

DALY DIGEST
(Wadnssday, April 8, 1959/Cheitra 18, 1881 (Saha))

10475—77

14771
1047981

Im; of baby milk
o Jhal i
Works Committees .
Contribution by textile
mills provident
10481-82
10482—86

10486—88

« 10488—91
10491—95

S.A. . . 10495—97
Wlter Supply to Jhmn
le& . 1049798

Indu—Sika Rond o 10498-99

Swedilh Trade Delega-

. 10499~10500

Bnndunl Countries Eco~
nomic Co—openncn

Expaimnl Telen-
sion System . .

10500
10501-02

S.N. Q.
No.Q

19

WRITTEN
QURBSTIONS

No.
1727
1733
1736

1740

Dilpllmd Penom in
Purana Qila 10503—o06

AN SWBRS '!'0
10506—43

lnveutmemm?ubbc

. .

Mnmddemle
B:dlnaof
ddu

10506

10507
lnhﬂl

lndil lnd

Dimheedrumtmn

Pakistan held Keshmi 10508

3% L8D--10.

WRITTEN ANSWERS TO

QUESTIONS—contd.
SQ. Subject
No,
1744

Atherton  West Mills

I1sd., Kanpur. .
Sovictaid to Kerala .
Tea Research Institute

1747 Cement l'nctory in
Orissa

1748 Optical Gltu Pllnt
g.8.Q.
No,

1748
1746

Allotment of Salt
Trade with Ching

Trade with Aﬁ-lan
Countries

a81s
2816

2817

2818 Production targets ex

eeededbylndumia
Pl:ld:ction in!ndns-

Imputohcwlumdz-

Complmes in Bambly

Production of matches

Competent Officers .

Appeals against )ud.e-
Omcend . .

Appeligte Officers

Quarters for Govemn-
ment Servants

Slleofe'nmeeproperty
in Dethi . .

2819
2820
2821

New Industries .

Labour appeals . .

Central Scheum in
Punjsb .

Labour pumupnion in
management

Loens to cloged mﬂh by
National Industrial
ration e) Lid,

Small Scale Industries
in UP. . .

Plan of
i Sraea ) POl

Shivaraman Committee
Cement Factories .
Bducated

o B ployed
Asian-African  Legal

Consultative Commit-
m L] » -

2833
2834
2835
3836

2838

1071

Corvas

10508
10509
10509-10

10510
10510-1%

10§11~-22"
10512
10512
10813
10§13

1051¢
10524
10514-1§
10515

10516
10516-xy
3051718

10518
10528
1051819

1osty-

10519-20

10530

10521
10521-23
10532-23

20523

Jo533-24
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WRITTEN ANSWERS TO
QUESTIONS—contd.
UsSQ. Subject
No,

2839 Study Team of Institute
of Chartered Ac-

countants . .
2840 Export of Indian Wool-
jen Carpets . .

2841 Maldives .
2842 Border raids
2843 RourymdPhntomvun

2844 Eqponofupnoa
2845 Labour Co-operative
Socieities . .

3 Supply of Communi
845 mwSmtoMndzuv
Government .

Middle Income Gmup
347 Housing Scheme .

2848 Mutuulal.,td.hm-

2849 !'resmlent‘ tour of In-
dones:a and Malaya

2850 Managing agents in

2851  Manufacture of cars

2852 Industrial Co-operstive
s gocneueu m M:dzu
tate

2853 Gorakhpur leour
Organisation” .
a8 Paper Mills, Bhavan-
34 sagar and Mettur

a8ss  Sale of documentary
films abroad .

2856 Stall-holders of Panch -
kuin Road and Jan-
path, New Dethi

2887 Groundnut seeds for
Pakistan .

2848 Export of hom work .
2859 Export Promotmn Sc—
hemes

2860 Im‘r‘m of Raw Mlter-

2861 Export
Schemes

2862 Textile Companics
2863 ‘India §8° Exhibition .
2864 ;ﬂme Mmtsten Rcllef

Pxomomn

2865 Govemment of lndn
Press, Nasik . .

{ Ry Duduyy )

Corumns

10824
10524-23
10525-26

10526

10526--28
10529—29

10529

10529-30
10530
10530

10530-31

10§31-32
30532

10532-33
10533
10534

10534-35

1053536

10536
10536-37

10537
10537~38

10538

10539
10539-40

10340
10540
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WRITTEN ANSWERS 1V
QUESTIONS-—contd.

USQ. Subject Cowm
e,

2866 CPW.D. . .

3867 Indian Bird:andm-
mals for Foreign Zoos

10542
I0S43~42
PAPERS LAID ON THE

TABLE . . . 10842
The following were
Iaid on the Table :

(1) A m of Notification
)thc h J;x 39: o
l 9'
der ‘tsub-uct 3

of
se:l“glssoft‘:neml(m)lm-
tri i es 1947,
roaking certain furcher

amendment to the In-
dustrial Disputes (Cen-
tral) Rules, 1957.

(2) A copy of statement
correcting the reply gi-
ven on the 10th Fe{m:
ary, 1959 to & Su
mentary by Shri
Nayar on Starred Qnu-
tion No. 12 regarding
Dyes for Handloom
Industry.
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Purther discussion on
Demands for Grants in
respect of the Ministry
of Food and Agricul-
ture concluded. The
Demand were voted
in fulf.

Discussion on Demands
for Grants in respect of
the Ministry of Defence
commenced, The dis-
cussion wasnot conclu-

AGENDA FOR THURS-
léAY APRIL

ITRA 19, 183’ (s.i.?-.

Rurther discussion on





